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CONTBNT.s 

Volume lIT-lOth Marwh, 194:7 to 24th Ma.rch, 1947 

MONDAY, 10TH MARCH, 1947-

Member Sworn . . 1579 
.1579-1622 

1622 
Starred Questions and Answer" 
Unstarred Question and Answer 
Motion for Adjournment re 

Decision of the Government not to Publish the Recommendations of the 

• 

/ Central Pay Commission so far received by them-Disallowed 1623 
General Budget-List of Demands-c~td . . . .. 1624---62 

Dem!lolld No.9-Indian Posts and Tolegraphs Department 1624, 1642-51 
Inefficiency of the Postal, Telegraph and Telephone Services . 1642-51 

D!1Illand No. 11.~abinet . . . . • . . . 1624,1626--42 
Function of the Commodities Prices Board and Matter connected therewith 1626--42 

Demands Nos. 15, 16 and 21-23 1625 
Demand No. 24. -Department of Labour . 1625, 1651-62 

Labour Policy of the Government of India 1651-62 
Demands Nos. 25, 26, 28, 48, 54, 55, 57, 70 and 88 1625-26 

TUESDAY, 11TH MAROH, 1947-

Starred Questions and Answers 1663-91 
Unstarred Question and Answer 1691 
General Budget.-List of Demands-contd. 

,/'Demand No. 24.-Department of Labour 
Labour Policy of the Government of India 1692-97 

Demand No. ll.~ablnet. 
Welfare of Scheduled Castes ••• .1697-1704 

Demand No. 16.-Department of Information and Broadc8stini 
Laf\gllage Policy of AlI·India Radio. . • 1704---24 

Demand No. 55.-Department of Industries and Supplies 
Inadequate Supply and Mismanaged Distribution of Yam amongst Hand. 

loom Weavers and Fishermen-c()fl,td. . • • • • 1724---26 

WEDNESDAY, 12TH MAROH, 1947-
Starred Questions and Answers 
Unstarred Questions and Answers 
Motion for Adjournment re-

Prop()sed Termination of Services of Civil Ordnance Officers-Ruled 01 t 

1727-77 
1777-78 

of order . .••..••••• 1779-81 
Delhi and Ajmer-Merwara Rent Control Bill-Presentation of the Report of· 

Select Committee . . . . . . . . . . . 
[mports and Exports (Control) Bill-Presentation of the Report of the Select 

Committee . 
General Budget-List of Demands-c:ontd. 

1781 

1782 

• /' Demand No. 5a.-Department of Industries and Supplies~ntd_ 
Inadequate Supply and Mismanaged Distribution of Yarn amongst Hand-

loom Weavers and Fishermen-ooncld. . . . . • • . 1782-96 
Marking of Price and Control on Cotton Cloth Producl'd by the Indian 

Mills . . . . .. 1796-1801 
Policy in regard to Controls of Articles other than Food-contd. 1807-20 

Demand No. I I.-Cabinet - • 
Necessity of effecting General Economy in the Expenditure of Vari(lus 

D8partmerit ..... 1801-07 
THURSDAY, 13TH MARCH, 1947- • 

\ ' .. 

Starred Questions and Answers 
Unsta.rred Questions and Answers. . 
Message from the Council of State..,...· . 
General Budget-List of Demands-contd. 

" Demand No. 55-Department of Industries and Supplies. . . 
or Policy in regard to Control of Articles other than Food-concld. 

Demand No. 22.-'-Finance Department 
Inflation and High Prices . .• 0 • 

Extension of Time for the Presentation of Reports .r Select Committees on 
cert~ Bills .0. 

• • . • • , • 

1821-56 

~:g~, 

1858-·85 
1858-8' 

• • 1885-91; 

1896-"-97' 

• 

• 
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FmDAY, 14m HAaOK, 1947- • 
Starred QueetioD8 and Answers . 1899-1922 
Unstarred Question and.Answer. • 1922 

/' General Budget,-List of Demands-eOflcld. 
Demand No. 21.-Department of Commonwealth Relations Condition 

of Indians ovoerseae. • . . • • 1923-29 
Demand No. 54.-Broadcaating 

Working of the Broadcaating Station a. Peshawar 1929-.34 
Dsmand No.H.-Cabinet-

; General POlicy of the Defence Department 1934-58 
, Dem&ndsNos.I-91 1959-66-
\, 

MONDAY, 17TH MAllOH, 1947-

Members Sworn. • . 
Starred Questions and Answers . 
lfnstarred Questions and Answers . 
Short Notice Question and Answer 

. 1967 

.1967-2001 

Statements Laid on the Table • . . . . • • . . 
Statement "6 Railway Earnings·Laid on the Table. . • • . . 
Election of Members to the Committee to consider the Revision of the Convention 

,.e Railway Finance. . . . . . 
Control of Shipping Bill-Introduced . . • 
Capital Issues (Continuance of Control) Bill-Introduced. . 
ProV'inciallDSolvency (Amendment) Bill-Introduced . • .. 
Legal Practitioners and Bar Councils (Amendment) Bill-Introduced 
Requisitioned Land (Continuance of Powers) Bill-Passed as amended . . 
Imports and Exports (Control) Bill-Disoussion on the motion to consider not 

concluded 

TUBS DAY, 18TH MAROH, 1947-

Member Sworn. . . 
Starred Questions and Answers 

2002~8 
2008-09-
2009-23 
2023-24 

2025-26 
2026 
2027 
20!7 
2027 

2027-60 

2060-64 

2065 
2065-90 

Unstarred Question and Answer. . . . . . . . . 2091 
Imports and Exports (Control) Bill-Consideration of Clauses not concluded 

WEDNESDAY, 19TH MAlloH, 1947-

Starred Questions and Answers • 
Short Notioe Question and Answer . • . • • 
Election to Btanding Finance Committee for Railways • • 
Election to Standing Committee for the Department of Transport 
Election to Standing Committee for Roads 
Reports of Select Committees on-

Business Profits Tax Bill . • • • • 
, Income-Tax and Excess Profits·Tax (AmendmentfBill 

Taxation on Inoome (IDvestigation Commission) Bill . 
United Nations (Security Council) Bill-Introduced . 
United Nations (Privileges and Immunities) Bill-Introduced 
Imports and Exports (Control) Bill-Passed as amended . . . 
Delhi and Ajmer-Merwa.ra Rent Control Bill-Discussion on the motion 

to consider 88 reported by Select Committee not ooncluded. . 
Income-Tax and Excess Profits-Tax (Amendment) Bill-Preeentation 

of the Report of Select Committee. • 

T¢B8DAY. 20TH llAllOR, 1947-

. 2091-2129 

• 

2131-45 
2146-47 
2147--4S 

2148 
2148 

2149-53 
2149-ti3 
214,9-63 

2153, 
2163 I 

2153-86 

2186-89 

2189 • 

Starred Questions and Answers .••••.• . .2191-2219 
-:Election to the Committee to consider the Revision of the Convention re Rail-

way Finance. . . . .'. . 2219.~ 
Report of the Public Aocounts Committee for 1944-45. •. .222~ 
Elf)Ction W Standing Committee for Department of Works Mines and Po. 

t m:,tion to Stand~ eo'mmitiee fo~ Fooi! Dep"artm~nt ii~g 
Election to Defeuoe Consultative Cc;mmittee • . • . . . . 2220-22 
Ceal :MiD.ea Labour Welfare Func:lBilI-Introduced . • . • • • •. 2222 
Delhi And Ajmer-lDrwara Ben~ Cont:rol Bill-Consideration of Clauses not. 

. conolbded .'. • . . • . . .'. • • • 2223-58 :, .. -.a:',_--------:-
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FRIDAY, 21sT ~H, 1~7-

starred Q~iona and AIlawers • 
Una£arred Quaa£ion and AnInver. • • • • • 

• ~aage from the Council of Stafle. • • • • • 
'~l~tioD to Standing Committee for Communications Department . 

Delhi and Ajmer.Herwara Rent Control Bill-Passed as Amended 
Confirol of Shipping Bill-Referred to Seleot CommiUee. • 

KONDAY, 2ftHKARoH, 1947-

• 
2259-93 

• 2293--94. , 
2294.~ 

• 2294. 
.2295-2329 
· 2330-31 

Sfiarred Quealiions and Answers . . • . • • • • • 
Motion for Adjournment re Murder of Muslims near KotwaIi, Chandni Chow1£, 

Delhi-Pos£poned . . . . • . • • • • 

2333--54 

2354. 
2354 
2355 
2355 

Message from fihe Council of State . . • . • . • . 
Election fio Standing FiDance Committee for Railways • • 
Eleotion to Standing Committee for Department of Transport. . . . 
ReooDimendations adopted by 27th Session of International Labour Conference 

-Laid on the Table. • • • • • • • • • 
Report of Indian Government Delegation to Paris Session of International La" 

bour Conference, 1945-Laid on the Table. . • • • • 
Election to Central Advisory Council for Railways. • 
Election to Standing Committee for Department of Labour 
Election to Standing Committee for Home Department. . 
Eleotion to Standing Committee for Department of Information and Broad. 

casting . • • • • • . • • . • 
".zruuan Finance .Bill-DiscU8~ion on the mofion fo consider noti concluded 

2355-56 

2355-56 
2357 
2357 
2357 

2357 
2358-83 



LEG ISLATIVE ASSEMBLY 
ThuTsday, 20th' ""laTch 1947 

'l'he Assembly met in the Assembly Chamber of the Council House at Eleven 
of the Clock, ~k }'resident (The Honourable ~Ir. G. V. MavallUlkar; in the 
Chair. 

HTARRED QUESTIONS A~D ANSWERS 
(a) ORAL ANSWE.as 

INDIAN TROOPS IN JAPAN. 

1058. *lIr. lIaBu Subedar: (a) Will the Secretary of the Defence Depart-
meut please state the nUlllber of ILHlian troops sent to Japan for occupation? 

(b) Is it a fact that they are being recalled? . 
(c) How much cost is being debited to India in connection with this occupa-

~? • 
(d) How does this figure compare with the amount of reparations from Japan, 

'Which is proposed to be given to India? 
Kr. G. S. Bh&lja: (a) The total number of Indian troop. sent to Japan as 

part of the Occupation Forces is 11,414. 
(b) Yes, Sir. The Government of India ha.ve decided to withdraw the Indian 

Occupation Forces from Japan as soon as this can be arranged in consultation 
with His Majesty's Government in the United Kingdom and othar Common-
-wealth Governments concerned. 

(c) I would invite the Honourable Member's attention to my reply W part (b) 
<.f starred question No. 635 answered on the 27th February 1\)47. 

(d) The a~oun1J of India~s share of reparations from Japan has not yet been 
·determined. 

)[1'. lieu Subedar: Will my Honourable friend tell this House what is the 
positioll of India with reference to the Imperial Defence Council and whether 
the original decision to. send this contingent to Japan was not taken independ-
enU \' of the Gbvernment of India and the Government of India merely COllcurred 
in it? ' . • 

JIr. G. S. Bh&lja: I think-I replied to this on a previous question, that the 
Government of India were asked whether they would like to participate in jihe 
-occupation of Japan and the Government of India replied in the affirmatfve. 

111'. lIanu Subedar: The Honourable the Defence Becretary has saId that 
the decision of the Government of India to recall this contingent from Japan is 
iihere but it is now being taken in consultation with His Mbjesiiy's Government 
and with th~ govm'Jlments of the Dominion countries. I want to know wbat 
is the relation and to what extent India is tied down to this Imperial Defence 
<louncil and whether the recent changes in the constitution have not made any 
-difference in the hold which the Imperial Defence Council has over defence 
matters of this country. 

IIr. G. S. Bhalja: The British Co~monwealth Occupation Forces are treated 
alJ one Force for the purposes of occupation and obviously when one pnrt,Y to 
the agreement desires to wit.hdraw its continge14t, it shc·uld consult the other 
parties concerned. 

_Kr. lIanu Subedar: I was not raising the issue of the recall of this particular 
contingent from Japan but I was lIlising the general issue. What is the present 
position of India with reference to the Imperial Defence Council and what are 
their powers over defence matters in India which in the past were absolute. 
Ha ve those powers been modified? 

( 2]91 
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. Mr. G. S. Bhalia: I am afraid I am not prepared, to discuss ~i quesbion 
today. It does not arise out of the question under reply. 

Shri Sri PrakaI&: In 'View of the faci that in the "focabulary of the Govern-
ment of India "as soon as" may mean anything, could the Honourable Mem-
ber fix a target date for the recall of our troops from Japan? 

Mr. G. S. Bhalla: "As soon as" means 81 soon as practicable. It is ditJi-
cult to fix a date. 

Sardlor Surji\ SiDIh JlajUhia: How many of 1;he troops in Japaa. are Indian 
officers of the rank of Major and above? 

. Mr. G. S. Bhalja: I am afraid I must ask for notice of that question. 
! Mr •. Sas&Dka Sekh .... Su)'al: Has the expense incurred on the maintenance 

ot the Indian troops in Japan any bearing upon the right to geii and also on the 
extent of the reparations that India will get from, Japan? 

lIr. G. S. BhUla: No direct bearing, Sir. 11 is the Honourable Member whe> 
put the question in that way and therefore I have kied to answer that it is not 
possible to indicate the extent of reparations which India. is likely,to receive 
from Japan. 

Sbri Sri Prakasa: Would the amount of reparations tally with the amount of 
loss actually sustained by our .Nationals and would they also have some ~dic
tive value? 

)[r. G. S. Bh&lja: I am afraid I cannot gi"fe that information. Reparations 
is not a subject which is dealt with in the Defence Department. 

Sarda,r Surjit Singh JlajiWa: Is it a fact that not a single blLttalion com-
mander in Japan is an Indian? 

Mr. G. S. Bhalja: I am afraid I have no information at the momenil &I to 
t,he number of battalions commanded by Indian officers. 

Sreeju\ lI.ohiDi Kumar Ohaudhuri: Has any reparation been dema.nded from 
Japan on account of the damages done to the civilian population of Imphal and 
Kohima and the N agas Z 

'Mr. G. S. Bhall.: As I laid, the Defence Department does not deal ..,ith the 
question of reparations. 

lJEMOBll.ll':ATION 01' INDIAN TROOPS STATIONED ABROAD. 

1059. *)[r. )[uu Subedar: (a) WlIl the Secretary of the Defence Depart-
ment please state the steps that haye been taken to increase the speed of 
4emobilisation? 

(b) Is it a fact that dernobilizRtion has been slower with regard to Indian 
!loops abroad than with regard to Indian troops in India? 

(c) Wb.at i<; the total number of Indian troops abroad and what is the number 
.: those. who will be ultimately recalled and demobilised? 

Cd) Which part of the expenditure' on such troops abroad is being borne by 
·:ndia and how much? 

Kr. G. S. Bhalja: (a) The Commander-iB.-Chief has drawn the personal 
attention of all the Army Commanders to the necessity for demobilising by the 
31st March 1947 every soldier who does not wish to serve after that date and 
for taking all possible action tao get as near the target as possible. The progress 
of demobilisation haEi been kept under constant review by the Commander-in-
Chief, the Honourable the Defence Member and the Cabinet and any tendency 
to slow down has been investigated immediately. 

(b) There is no separate demobilization scheme for tro<>{>6 ,,)v~rsea8 since all 
men due for demobilization are withdrawn to India and releasecl th..oagh ~heir 
Regimental Centres. The Indian Army as a whole will be progressively reduced 
t.o its interim strength. 
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(C) It is not possible to give exact figures as the strength is being constantl, 
reduced. It does not at the moment exceed 80,000. Accordini to present plans 
all of them will be ultimately recalled and included in the demobilization pro-
gramme. 

(d) No expenditure on troops abroad is borne by India except that on the 
Indian contingent of the British Commonwealth Occupational Forces in Japan. 

1Ir. Kanu Subedar: In view of the fact that India does no1; bear the charges 
for the Indian troops abroad, have Government enmined the suggestion tha~ 
surplus British troops in India may be sent abroad and Indian troops-brought· 
back to India, so that the British troops may·do the OTeraeae duty? 

1Ir. G. S. Bh&lJa: The disposal of surplus British troops in India is the con-
cern of H. M. G. in the U. K. 

1Ir. Kanu. Subedar: Is not demobilisation going on allo with Nspec' to certain 
sections of the British trodps in India? 

Ml": G. S. Bhalja: Demobilisation has been going on in accordance with the 
agt, and service group scheme. 

Mr. Kanu Subedar: Have GOTernment considered whether this process of 
reualling Indian troops frOID abroad cannot be accelerated by accelerating the 
process of demobilisation of British troops in this country and ,bus a mutual 
convenience established? 

1Ir. G. S. Bhalja: The disposition of British troops outside India is not the • 
concern of the Government of India. Weare only concerned l'ith the troop., 
British and Indian, in India. I do not propose togo this morning into the quel-
tion of the withdrawal of British troops from this couutry because it does not 
directly arise out of this question. • .. 

1Ir. Manu Subedar: Will not my Honourable friend giTe us .he reasons ana 
eauses why Government haTe not cousidered the proposal which I am making? 

1Ir. G. S. Bh&1Ja: Which proposal, Sir? . 
1Ir. Manu S~bedar: Of accelerating the demobilisation of British troops in 

thi! country so as j;o secure accelerated recall of Indian troops from abroad. 
1Ir. G. S. Bhalja: Indian troops abroad except in Japan are paid for by 

H. M. G. and are not a liabilit.y on the Government of India. As regards troOpii 
in Japan the Government of India have already decided to withdraw them as 
800n as it possibly can be arranged. 

IIr. Manu SUbedar: Have Government considered that Indian troops are not. 
merceneries to be used for British purposes in different parts of the world? ,Even 
if they are paid for by British will th~ ~nourable Member not take into account. 
the feeli8gs which I believe all parts of the House maintain on the immediate 
recall of Indian troops? 

JIr. G. S. Bhalj&: EX!'I.ctiy so, Sir. I announced only the other day the 
policy of the Government of India in regard to the withdrawal of Indian troops 
stationed in all places outside India, and I made it perfectly _ clear that their 
policy was to withdraw these troops "from abroad as soon as possible, consistent 
with certain obligations which the Government of India have undertaken. 1 
also made it perfectly clear that in no country would Indian troops be used to 
suppress any nationalist movement. 

Mr. Manu Subedar: Can a date be put to these obligations which we haVE> 
incurr,..o. durin'>" the war? Will it be before the end of this calendar year or the 
following caleridar year? • 

Mr. G. S. Bhalja: I said, Sir, they would be withdrawll. as boon as possibll.>.~ 
I am more optimistic than my Honourabie- friend seems to think. I think thej: 
won 'thave t~) lontinue indefinit~ly-not even for two years. 
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CONTROL OVER H.ESERVE BANK. 

[2UTH M.-\R. 1947 

!060 ...... lIanu Subedar: (a) Will the Honoumble the Finance Member 
;iease state the nature of the control, which the Governlllent of India exercise 

ler the ;Reserve Bank, which is a private enterprise controlled by shareholders 
nd their Directors? 

(b) In what miumer do Goyernment make certain that public interest is 
aafeguarded and public policy, as indicated by Government, is fully adopted? 

(c) When do Government prop J8e to repeal section 41 of the Reserve Bank 
.of India Act? 

(d) Did the Reserve Bank consul~ Government at any time on the matter of 
the l,arge volume of sterling balances accumulated abroad? 

'the Ilonourable Kr. Liaquat .Ali Xhan: (a) and (b). In law, certain powers 
~ 'conferred on the Central Government by the Reserve Bank' of India. Act 
which enable the former to exercise a general control over the Reserve Bank, I 
would invite the Honourable Member's attention in particular to Sections 8(1), 
11(1), 17, 30, 51 and 58 of that Act. In practice, the public interest is safe-
guat'ded through close consultatioll »n<i intimte co-opera.tion between the 
Reserve Bank and th~ Government of India. 

(c) The matter is under the active consideration of Government. 
(d) Yes. 
Mr. Kanu Subedar: Will the Honourable the Finance Minister tell this House 

, when a Bill fQr the repeal of Section 41, which he promised at the time of the 
International Monetary Fund discussions, will be broughii before this House? 

The BJmo~&ble :Mr. Liaquat Ali Xhan: Sir, when I say 'active consideration' 
I mean it. The Bill is under preparation at the moment. 

Shri Sri Prakala: Does the Honourable M;ember concede the position that 
the Reserve Bank is a private enterprise and if so are we to take it seriously 
that hto l'ilS elltrllsted the printing of money to private enterprise? 

The Honourable lIr. Liaquat Ali Xhan: Sir, I would refer the Honourable 
Member to the Reserve Bank Act ana I am sure he will be able to find out 
what the position is. 

Shri Sri Prakasa: May I know the Honourable Meuloer's opinion as to whe-
ther it is or ·it is not private enterprise? 

Mr. President: Questions of opinion I:.annot be entertaine,d. 
Shri Sri Prakasa: I will put it this way: Is it a fact that it is not a private 

enterprise? 
The Honoura.ble lttr. Liaqua.t Ali Xhan: i have referred the ~ Honourable 

Member to the Act and I have great regard for his intelligence. _. . . 
Dr. Zla Uddin Ahmad.: May I know whether we can put questions about :the 

Reserve Bank on the floor of the House? 
The Honourable Mr. Liaquat AliXhan: Sir, I haye been answering questions 

about the Reserve Bank on the floor of the House. 
Mr. Manu Subedar: Will the Honourable the Finance Minister tell thio 

Hou;:e by 'what steps :;nd at what time he proposes to implement the decision of 
Government tQ nationali!'lf' the Hesel've Bank of India? 

The Honourable Mr. Liaquat Ali Khan: Sir. I IHIVP said that that is the 
poliC'y, but I 11m afraid I am not in a position now to say how and when it will 
be> done. 

Mr. Manu Subedar: Will the correspondence referred to in the reply to part 
(d) of the qu('st.ion between the Reserve Bank and the Government of India, or 
the ~ist uf it, be made available to the Members of this House? 

<, TIle Honourable Mr. Liaquat Ali Khan: Sir, I am sorry the correspondence 
"between the Reserve Bank ann the Government of India is confidential. 



STARRED QUERTIONS AND ANS \"KIt" !!195 \ 

CJa.rUL't[ll'H 0:1' NH'E C[RJUHTIOY TO CHECK IN i'LATION. 

1061. *Jlr. lIanu Subeda.r: (a) Will ~he Honourable the Finance ~en:I)f't" 
please state whether Government Rre aware that the inflationary tendency is 
still operating and if so, what anti-inflationary steps Government have taken? 

(b) Have Government considered the desirability of curtailing the amount of 
notes in circulation and, if so, how do they propose to proceed with it? 

(c) Is it a fact that the hulk of the sterling blllances art" merely reserve!! • 
a.gainst the notes issued in India? 

,Ii) Will Government lay on the table of the House a stat.::,ment regarding 
t:leir policy on the question of inflation lind the means, which Gt.,vernment con-
teu;plate for checking it? 

The Honourable IIr. Liaquat Ali Khan: (Il) and (d). I ha\'e already dlal. 
with this question in my'rf>ply to the H:mournble Member's cut, motion 011 the 
13th March and would also invite attention to paragraph 34 of I.llY budget speech .. 

(b) Government do not consider any forced contractioIl of the notes in circula-
tion a pra'cticable or desirable step, since the volUllle of notes in circulation mus' 
depend on various factors like public requirements, velocity of circulation, 
liquidity preference Qf the general public for the time being, etc. Actually there 
has been no expansion of currency since June 1946. 

(c) It is true that the major portion of the sterling balances are held at. pre8ell' • 
in the Issue Department of the Reser~e Bank. 

Mr. Manu Subedar: May I ask whether Government will seriously examine 
the effect of their cheap money policy with regard to the problem of inflation 8ud 
see whether such a policy does not encourage illflationary tendencies which it ie 
their objective to check? 

The Bonoura.ble Mr. Liaquat Ali Khan: .Sir, I do not agree with the Honour-
IIble Member that cheap money policy encourages inflation. 

Shri Sri Prakasa.: With reference to the answer to part (d) of the question 
could the HOJ1(,urable Member give us an inea as to the amou,nt of notes that are 
withdrawn on an average per week and the amount of note!'! that are printed per 
week? 

The Honourable Mr. Liaquat Ali Khan: If the Honourable Member ,viIi put 
down a question to that effect I shall be prepared to answer i,. 

Prof. N. G. Ranga: Do these sterling balances or thel'le re!'!enes in the Isliue 
Branch yield any interest at all? 

The Honourable Mr. Liaquat Ali Khan: Yes, Sir. Some part of it does. 
Mr. Jlanu Subedar: Mav I know whether the Honourable the Finance 

Minister has seriously examii;.ed this question.about cheap money and if not will 
he please examine it? ... 

The Honourable Mr. -Liaquat Ali Khan: Sir, 8.1.1 'heBe matttrs ftre under 
Qonst.ant examination. 

Prof. N. G. Ranga: What is the rate of interest yielded by-the sterling sec\ll'i-
ties? 

The Honourable Mr. Liaquat Ali. Khan: Sir, I am afraid I am not in II posi-
tion to reply to this question offhand. . 

GRANTS TO PBoVINcur:GoVBRN1OlNTS. 
1062. *Mr. lIanu Subeda.r: (a) Will the Honourable the Finance Membel" . 

please state under how many heli.:is grants are given to Provincial uovemmentfl 
from Central Funds and what is their volume during the last three years to 
tisch province? 



I ~96 , LEGISLAl'IV": A!\!\BHBLY [20TH l\t\R. 1947 
(b) Ha'Y9 (Jo"~l"nmellt, considerdd th., desirability of abolishing dITIl~renj; 

heads, under which money goes from the Centre to the Provinces, and of estab-
Hshing a single workabl., formula for _\lch distribution? 

(~) When do GOTernment propose to haTe this qu~stion examine1 and brought 
4Pto date in view of the changes in the economic life of the cou~try since the 
Niemeyer award was made? 

(d) Hail 'De Nehru Delegation to Australia made any repod and, if so, will 
Government place 'it on the table of the House?' 

(e) HaTe Government reached any decision on this report?, 

The B1IDourable IIr. Liaqua\ Ali )[han: (a) A statemel1t givinl!: the informa-
tion is laid on the table . 
. <"'(b) No;' Sir. Some of these grants are prescribed by law while others are 

determined with re,ference to the merits of the case and the requirements of the 
i.lrovinces.. U will, be impossible to bring all of then. under a single forlllUla or 
a single head. 
, (e) In Tiew of ~e impending constitutional changes it is hardly appropriate to 

undertake an examination at, this stage. 
(d) and (6). Tbe repor' of the delegation has been received only very 

recently and it is under examination. The question of laying it on the table of 
the House will bi' oonsidered in due course. 
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Mr. J[a.nu Subedar: Will the Honourable the Finance Minister give tbis 

House information as to the amount of money going out to the different provinces 
in the total~it is not found in tbe explanatory memorandum as it is put under 
-different heads. Could we know bow much eaeh province receh"ed in thE. total 
:for different purposes and under different heads~' 

The HODOurable Mr. Liaquat Ali Khan: Sir, I have got an exhaustive state-
ment here. It gives the total for each province. I am afraid I have not got 

, the whole total for all the provinces together because the questioner wanted 1.0 
know wbat was the contribution made to each province. The statement is here 
:and I tl)ink my Honourable friend will be able to get the information he wants. 

I 
lIr. ¥&il.u Subed&r: The point on which I desire information is clear. There 

is 15 crotes as grant to provinces provided in the Budget in the next year. In 
.addition to that, I find that under different departments assistance is beillg given 
to provinces. I am not objecting to the fis,;istanc6 being given. I w~nt the 
information on it. 

The Honourable Mr. Liaquat. Ali Khan: These are the heads under which' 
assistance is being given-Police, Central Road Fund, Civil Defence, Miscella-
neous Expenditure connected with war, Grants in aid to provincial govel'nments, 
·customs like jute duty, Taxes on IncomE'. These fire the heads under which 
grants are given to the provinces. apart from the development grants that are 
'Kiven to the pr~lVinces. 

Mr. lIanu Subedar: On all these heads, what is the total of each province? 
The Honourable Kr. Liaquat Ali ][b.a.n:' If it is desired, I will just add up anu 

let the H{)nourable M;ember know. 
Mr. Sasanka Sekhar Sanyal: Do the Central Government exercise the func-

:liion of a supervising ·authority in the matter of expenditu!"e? 

The Honourable Kr. Liaquat Ali Khan: The scheMes are dellt by the I'ro .. 
... incinl Governments and we give some grant to meet certain expenses connected 
with eertain schemes but where we give them contribution out of income tax and 
-customs duties, etc., then of course it is for the t>rov.aces to spend as they like. 

Kr. Suank& Sekhar Sany&l: After ihe schemes are actually put inio opera-
"ion, do the Central Government check lhe expenses incurred in that behalf? 

The Honourable Ill. Liaqua\ Ali ltha.n: These are checked by the DE'part. 
ments· concerned. 

Sreejut Rohini Kumar Chaudhuri: l<; there also a separate head for grants 
given to different provinces out of tl:e excise duty on jute and betelIUll? Will 
the distribution of the expor. duties on tea be included in .hat head? 

The Honourable IIr. Liaquat Ali Kh~: No share 011 th", uxpc.rt du.y on tea 
js given to any province. 

Sreejut:B.ohini Kumar Chaudhuri: What aboui juie and betelnuts? 
The Honourable lIr. Liaqu&t Ali Khan: Jute is given bu' not beieluuts. 

Ill. Saaa.nka. Sekhar Sany&l: In reply toO my question, the Honourable Mem-
'ber tiaid that the expenditure is checked b~ the, Depariments conct:rned. Does 
he 1II6an the Governmenl of India D~pal·tments or \he J'ro ... il1cial Go ... ermnen* 
,departments? . 

The Honourable lIr. LiaqU&t. Ali Kh&n~ The (tonrnment. of India.. For 
instance, if a Provincial GOTernmen' wants certain granis for police, then the 
matter goes to the Home Department. Whatenr IIcheme is sent by a ProTin-
.cial Government is examined. 



STARRED QUEgnONS ANI> ANSWERS 

POWERS OF REQUISITIONING BORADS. 

2201 

1063. *Kr. Ahmed E. H. J&ffer: (a) Will the Secretary of the' Defence 
Department please lay on the table of the House a statement regarding the 
policy of Government in appointing Requisitioning Boards in different parts of 
India and stating the powers of such Boards? 

(b) Are these Boards merely Advisory Boards or will their recommendations 
be given effect 110 by the Government of India? 

(c) What is the composition of the Board in Bombay? 
(d) Do Government proposp to give this Board powers alsll to consider de-

t'equisitioning of bungalows, .~ts and buildings still in Military vccupation in 
their respective areas? 

JIJ'. G. S. Bhalja: (a) Advisory Boards of officials and non-officials have been 
-established to scrutinise and advise Government; on all questions arising from 
the continued possessi01.l by Government nt re,!uisltioned property aDd acqu.iii-
iion of such property 

(b) The Boards are advisory, but Government will ItCG on their recommenda-
tions as far as por_bIe. 

(c) I lay a statement on the table of the House. 
(d) This already falls within the purview of the Boards. 

StateMent 
Compollition 01 tie Board at Bombay. 

Chairman :-Secretary, Defence Dep"rtment. or hi. representative. 
Member. :-

(1) A representative of the Work., Mine. and Power Department. 
(2) Director General, Lands, Hiringe and Disposals or hill re"lr8l8ntative. 
(3) Major General in Charge, Administration- at Command or his representatiYe. 
(4) Manu Subedar, Esq., M.L.A., (Central). 
(5) Sir Cowasjee Jehangir, Bart. G.B.E., K.C.I.E., M.L.A. (Central). 
(6) The Honourable Sir Rahimtoola ChiJ!.0Y, (Council of State). 
(7) Mr. Dahyabhai Patel, Chairman. Standing Committee, Bombay Municipal Corpora-

tion. 
(8) Mr. J. B·. Bowman, I.C.S. 

RECRUITMENT AND REORGANISATION OF SECRETARY OF STATES SERVIOES. 

1064. *Kr. Ahmed E. H. Jafter: (a) Will the Honourable the Home Member 
please lay on the table of the House a statement regarding the recruitment and 
reorganisation of the Services now known as Secretary of State's Services and 
Central Services with reference to the visit to India of Mr. Arthur Henderson 
and his colleagues? . 

(b) What is the decision reached and what will be the future of those officers 
serving in the Indian Civil Service and the Indian Police? 

The Hodourable Sardar ValIabhbhai Patel: (a) and (b): I would refer the 
Honourable Member to the replies which I gave t.o starred question No. 103 pu~ 
by Professor N. G. :Ranga on the 6th February 1947 and to starred question 
No. 197 put by Shri D. P. Karmarkar on the 11th February 1947. 

LoANS TO PRoVINCES' FOR POST-WAR DEVBLOPIIIENT. 

t 1065. *Seth GoviDd nil: Will the Honourable ~he Finance Member b. 
pleased to state: 

(a) whether Government have reached a decision as to the appropriate amoun\ 
to be allotted as a loan to the different Provinces of the country for post-war 
development purposes, if so, what is the amount; 

(b) the amounts the Provinces applied for and the amounts Government 
sanctioned or contemplate sanctioning to the Provinces; 

(c) the terms and conditions under which money is allowed to the Provinces 
and the basis on which such money is allotted to Provinces; 

t Annrer to this quution laid ou ·the table, the qllMtioner being abaent.. 
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, (d) whether one principle will govern the allotment of money to all Provinces 

for post-war developments or whether the case of each Province will be cODside=ed 
and decided separately; and 

(e) whether Government propose considering the case of the Central Pro-
\'inces, Orissa and slIch ot,her poorer Provinces specially for preferential grant!; 
with a view to achieve uniformity of developmcLlt throughout the country? 

'!"he Honourable JIr. Liaquat Ali nan: ta) As I mentioned in my Budget 
Speech the amount provided in next year's budget for loans to the Provinces for 
development purposes is R!'l. 32 Cl·ore,;. This provision is of course distinct from 
the market borrowings of the ProvinceI'! th~mselves. 

(If) The budget provision is based on the estimates received from the Pro-
vincial Government.;. 'fhe actuul amounts of the loans will be settled ill the 
::lour~ of the year. ' . 

.. (e) If .a Provincial Government takes a loan from the Celltre for the slime 
period as ·that for whidl the Centre has borrowed during the year, the rate of 
interest charged to the Province is about ,~ pel' cent. above the effective rate 
paid by the Centre on its loan. 

(d) and (e). The CentJ'al Government are gh'ing special consideration to the 
claims 01 some of the ponrel:' Vrm'in(:l>,s in the allocation of development gnlllts, 
but thev consider that the terms for loan mone\' should be the same for all 
Provinc~s. . 

CRIMINAL INVESTIGATION DEPARTMENT, DELHI. 

1066. ·r:ala DeshbandhuGupta: Will the Honourable the Home Member be 
pleased to' state whether it is a fact that the Criminal Investigation Department 
in Delhi is also under the Senior Superintendent of Police, Delhi, and that the 
officers and constables working in the C.LD. Rnd the regular Police are inter-
charlgeable and are generally tl'ansferred from olle Department to the other, If 
80, are Government aware that persons serving in the C.LD. hesitate to bring 

, to the notice of Government acts of corruption and dereliction of duty committed 
by the officers of the Police? If so, do Government propose to consider the 
desirability of separating the two services with a view tu Unnrl)ve the efficiel' ~'V 
of the CriminallDT'estigation Department? 

'!"he Honourable Sardar Vallabhbhai Patel: The answer to the first part i,. yes. 
As regards the second part, it is not a part of the duties of the "Crilllinal 

Investigation Department to bring to the notice of the Government act~ of 
corruption and dereliction of duty committed by the officers or staff of the I'olice. 
Bribery and corruption among Central Government servants are dealt with by 
the Delhi Special Police Establishment. while 'dereliction of duty' on tlw part of 
a particular Government servant. is the concerp of his immediate departuwntal 
officer. ~ 

The third part does not arise. 
Lala Deshbandhu Gupta: May I know from the Honourable ~[emhel' wpethel' 

he is aware of the fact that in certain areas the regular police officers sometimes 
overlook the activities of certain organisations arid it is the C.LD. 's function to 
report in respect of those activities and it fails to report for fear of incurring the 
displeasure of the Police officers concerned and thus the administration is 
adversely affected? . 

The Honourable Sardar Valla~ Patel: The duty of tne 0.1.0. if' to 
report to the police only so far as offences relating to law and order are con-
cerned. It has nothing to do wit.h bribery and corruption. That department is 
entirely separa.te. 

Lala Deshbandhu Gupta: When I refer to all acts of dereliction of duty I 
include all such activities on the part of the regular polipe as are not rep()~ted 
now by the C:I.D. I include those activities 9.lso in rehpect 01 which for olLe 
reason or the other they fail. to take necessary action. 
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The Honourable Sardar Vallabhbhai Patel: As I said, so far as dereliction 

of duty is concerned, it is the departmental superior who has to take notice. 
The function of the C.LD. is quite diffen'llt nltogether. 

JIr. Muhammad Nauman: May J know if the"e is an organisntion which keq)s 
8. watch on the activities of the polic·e offic!:-rs indulging in corruption? 

The Honourable Sardar Vallabhbhai Patel: Tht're is a special hrandl for 
keeping watch on und investigating cases of bribery and corruption. 

Lala Deshbandhu Gupta: May I how whether tIl!' HOllourable ?lIemher is 
aWH1'e that. in sever~II provinces the prnctiCle followed is that the C.l.D. stnff is 
not under the Senior SuperintelHient of l">olice, with the result that t.llt'y call 
act independently without fear? 

The Honourable Sardar Vallabhbhai Patel: I do not know about the practice 
in the other provinces but I will inquire. 0 

Lala Deshbandhu 'Gupta: Will -he consider the desirability of following the 
san1l' practice in Delhi if he cOllles to lmow that this system is working well in " , 
other provinces? 

The Honourable Sardar Vallabhbhai Patel: Certainly, if it is found to be 
Letter than the present arrangement. 

RESTRICTIONS ON PLYING OF TONGAS ON THE MAIN ROAD AT DARYAGANJ. 

1067. ·Shri Sri Prakasa: Will the Honourable the Home Member be pleased 
to state: 

(a) if tongas are not allowed to ply on the main road at Daryagauj for some 
distance beyond the Delhi Gat.e going towards the old Delhi city; 

(b) if tongas are permitted to use only a narrow path between the main road 
and the adjoining buildings; 

(c) if beyond this particular stretch, tongas and motors are permitted to run 
on the common road; and 

(d) the reasons for restricting this stretch of road for motor traffic only? 
The Honourable Sardar Vallabbbhai Patel: (a) to (c). Yes. 
(d) The restriction has been imposed in order to avoid traffic accidents. 
S~ Sri Pra.kasa: Could the Honourable Member kindly eXI,lain t.., us the 

mysterious phenomenon because of which the 'very road, beyond that particular 
stretch I have referred to, becomes safe for joint tonga and motor traffic, although' 
these too it is not broader even by an inch than the road on which the traffic i .. 
restricted near th~ Delhi Gate? 

The Honourable Sardar Vallabbbhai Patel: Does the Honourable Member 
suggest thaot there should be no restriction? 

Ehri Sri Prakasa: May I suggest that there should be no restriction for ~onga 
traffic on this stretch either, on which there is such restriction at prest-nt, and 
that both tongas and motors should be allowed to ply on this stretch of the road, 
<I>: they ure allowed to ply further up. 

The Honourable Sardar Vallabhbhai Patel: This part of the road is a busim.ss 
centre ::md therefore the restriction is imposed. 

'Shri Sri Prakasa: Is the Honourable Member aware that the amoant of space 
reserved for Tonga traffic is exceeding!y narrow and that it is difficult for the 
Tongas to pass, especially when that stretch is also used as a Tonga-stand? 

The Bonou.rable Sardar Vallabhbhai Patel: The Tonga requires smaller space 
than the other conveyance. 

Shri Sri Prakasa: Could the Honourable Member tell us the difference in the • 
width of the Tonga and the motor car? , . 

IIr. President: Order, order: Next question. 
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.• RIGHT ~ DD'EB RELEA~E TO OFFICERS OF INDIAN MEDICAL DEl'.A.RTlONT. 

1068. *1Ir. !'rank R. Anthony: Will the Secretary of the Defence Depart-
Dlent be pleased to state: 

. (a) wh.her Government propo!e to ask members of the Indian Medical 
Department, acting as officers, to elect to be demobilised or to revert to their 
aubstantive ranks by April 1947; 

(b) whEther officers in every other branch of the Forces, including European 
officers at~ched to the Indian Army, have been given the right .to defer their 
release for a period of two years; and 

;(c) why the Indian Medical Deparbnf'nt officers alone have not been given 
th~s right? 

~. G. S. Bhalja: (a) There now being no need for emergency commir,siou5 
to continue, it is intended that members of the 1.J\f.D. (British and Indian 
Cadres) holding these commi~sions in the 1.M.S.j1.A.M.C. /1.M.D .. should he 
IlBked to elect by 1st May 1947 whether they desire to be released from st'l'Yiee 
on 30th June 1947 or de!.'ire to reyert to their former entitled status in the ranks 
which they would have rellched in the 1.M.D. on 1st July 1947. It is anticipat-
ed that by that date the majority of the other Emergency Commissioned Offip.er~ 
in the I.M.S.J1.A.M.C. will have been released. 

(b) Offit!ers of the British ServiC'e may defer their releaRe in .. oordance with 
currept British Service Rf'gulatiolls ""hether or not attached to tl e Indian Army. 
British Officers of the Indian . .\rmy have 1I0t been permitted to uefer reIPa"e fof" 
two years eince September 1946. Since that date Indian officers of the Indian 
Army have been restricted to deferring their release for periods of six months at a 
time extendable up to a maximum of two years. 

(c) Members of the Indian Medical Department have not been singled out .uor 
ftllS their treatment been in any way discriminatory. All Army Instructions 
{India) offering Emergency Commissions to members of the I)v.LD. made it 
quite clear that the grant of such Cc;mmissions was for the dUl'8tiu;~ of the war 
or emErgency nnd that members of the I.:\LD. although granted l'jmergency 
Commissions would retain their I.M.D. status and the rights and privileges of 
that depar1lment, on reversion. ' 

Mr. :rrank R. Anthony: Is it the intention of the Government that they ~ ill 
retrench the members of this Department after they revert? 

llr. G. S. Bhalja: I made a full statement 011 this question in the debate ou 
the cut IIlfltion when I pointed out that the officers concerned will have the 
option either to retire voluntarily or to continue in their former status which theJ 
would have attained if there had been 110 war. Thus, in no l'espec~, this parfi'.-
cular class of officers suffers. 

Kr. :rraDk R. Anthony: May I know how many specialist~ from the 1.M;.JJ. 
are now serving in the 1.A.M.C.? 

Kr. G. S. Bhalja: I am afraid I must ask for notice of that questioa. 

Kr. I'ra.nk R. Anthony: Is it not a fact that all other specialists &l'(- being 
allowed to remain irrespective of age and other considerations and OIlv the 
specialists from the 1. M. S. are being asked to revert or to retire? • 

IIr. G. S. Bhalja: I think that is not correct. Certain medical officers with 
specialist qualifications are being retained in the 1.A.M.e. 

lIr. !'r&Dk R. An\hony: Is it not a fact thai; while the Uuvernment pl"poses 
to re\'ett these men to warrant officetl rank, they will still bp, asked to disc·harge-
the duties of senior officers? 
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1Ir. G. S. Bhalj&: I do not think so. When they revert to their previous 

status of warrant officers, they will perform the c4Ities which the warrant officers 
ordinarily perform. 

1Ir. J'ra.nk R. A.nthOlly: Is it not Ii. fact that the Finance Department hus 
strongly objected to the reversion of these men? 

1Ir. G. S. Bhall&;'Sir, it is not the practice of the Government to exhibit in 
the House the difierences of the various Departments of the Government of 
India. 

MUSLIM CADETS IN THB INDIAN Mrr..rTARY ACADEMY. 

1069. *1Ir. Siddiq Ali lD1aIIl: (a) Will the Secretary of the Defence Depart-
ment be pleased to state how many batches of cadets have been taken f01" 
training in the Indian Military Academy since the. termination of the war .,and 
what is the percentage of Muslims taken in the Academy? 

(b).Is it a fact that the Congress National Anthem is sung daily in the 
India.n Military Academy? . 

1Ir. G. S. Bh&lla: (a) Thr~e courses for Regular Commissions in the Post· 
War Indian A1"IDy have been held at the Indian Military Academy, Dehra DUll, 
since the War ended. I lay a statement on the table of the Houf1e showing the· 
dates of these courses and the percentage of Muslims on each course. 

(b) No, Sir. 

Number Percent:~g. 
Tot;~1 of of Seri .. l 

Date of D.lte of 
Commence· terrninntion 

ment of of course Int'lke )[uplims KU8lim. 
course 

-----------_. - - ---------
lBt Course. 25-2·46 22·12·46 12'1 25 197% 

2nd Conro;e. 19·8-46 Dec. 1917 247 {O 16'2% 

3rd Cou·8e. 27-1·4'1 Dec. 19!8 2'14 65 23'7% 

• 

PROMOTION OF COMMODORB LAWRENCE, A SOUTH AFRICAN AS A REAR ADMIRAL 

1070. *Kr. Siddiq Ali XllaD.: Will the Secretary of the Defence Depart-
ment be pleased to state whether it is a fact that Chief Naval Staff Commo-
dore, Liwrence, is a South African and that he is to be promoted as a Rear 
Admiral? 

1Ir. G. S. Bhalja: No, Sir. 

ENLISTING OF SYEDS INTO THE ROYAL INDIAN NAVY 

tlon. *Oaptain Syed Abid HWI8aiD: Will the Seoretary of the Defence De-
partment please state: . 

(a) whether it is a fact that "Syeds" iIi general, and "Shia Syeds" in 
particular, are debarred from entry into the Roya! Indian Navy; 

(b) whether Government are aware that there is no such restriction on their 
recruitment to the Indian Army and the Royal Indian Air Force; and 

(c) if the replies to (8) and (b) be in the affir.rl"ative, do Government propose 
to remove th~ restri?tion on Syeds in g~neral and ., Shia Syeds" in particular 
80 far 9S theIr recrUitment· to the Navy IS concerned; and if not, why not? 

t Answer to this question laid on the table, the questione-r being absent. 
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''';' ~. s. Bhalja: (8) Yes,8ir, Recruitment of .Sye(ls to t?~ Hoyai llldi.ull 

1\lIlvy is barred because past experience has shown tha~ the condl~lOlis of ServIce 
on 8hips have not proved accsptable to members of thIS commuDlty. 
, (b) Yes, Sir. . . 

te) Yes, 8ir, if 8ye!ls are willing to accept conditions of se~~lCe In the Ro.yal 
Indian Navy, as they exist. A statement of SGllle of the condItions about whlCh 
l:)~;eds have made difficulties is laid Gll the table of the HOtlse. 

ST~TEMENT , 
:;ome of t/&e conditiuna 'whicA t",ust be acccepted by Syed8 if they are to 'tr've ill the 

/loyal Indian N a'vy. . .. 
(IL) Be prepared to eat food cooked in a common galley (cook house) in which food is 

~okfd for all communities by cooks of any religion. 
(~) Be prepared to carry out "Clean Ship" duties, which comprise:-

< \ lij HoI: stoning, sweeping_and scrubbing of decks, mess docks and flats with any of 
tht" approved appliances used in the 8ervice for such purposes. 

Iii) Cleaning and painting of ship from truck to keel (top to bottom). 
{iii) Cleaniug of br~s work, mess tables and benches, ship's machinery, armament 

and technical equipment, store rooms, offices, tanks, double bottoms, boats, nash 
and rigging cold rooms cool rooms and various other parts of the ship \lot 
mentioned herein. 

(iv) Duties of "Cook of a MI!8II" which entail carrying of food, cleaning of mess uteu· 
sils, washing plates of chief and petty officers, etc. 

{v) Cleaning of galleys (cook houses) by l'oc.ks or other ratings. 
{vi) Cleaning of cabins by stewards or by such othet ratings as are detailed to ,'arry 

out these dutiel. 
(vii) Clea.n~g of the heads, (Lavatoriul, bathrooms and other wash places by topass 

ratmgs. 
(viii) Disposal of Iweepings. . .. 
(ix) Cleaning of such other parts and fittings of the ship as the commanding officer of 

the ship may require. 
DlSl'OSAL OF STAFF CASES BY THE CUSTOMS DEPARTMENT 

1072. *lIr. Frank R. Anthony: Will the Honourable the Finance Member be 
pleased to state: . 

(a) whether Government are aware of the delay in the disposal of staff caStls 
oy the Customs Department with the result that men are frequently und(Jf 
'suspension for months, thus (:ausing them financial loss; arid 

(b) whether Govenunerit propose tQ take any steps to remedy this ,grievance? 
The Honourabl& Mr. Liaquat Ali Khan: (Il) No, Sir, Government are not 

aware that there is in general any inordinate delny. . 
(b) Necessary instructi~lIJs already exist requiring that such departmental 

enquiries should be concludpd as expeditiously as possible. There is also pro-
viRion in the rules for an appeal to th(, Appellate Authority concerned ngainst 
an order of suspension, and this should afford redress agninst an.v undue delay in 
the disposal of such enquiries. , 

Mr. J'rank R. Anthony: Will the Honourable Member accept the statement 
that it is almost a rule in the Customs Department for men under suspension to 
ha\'e their case~ pending for a period ranging from six months to two yenrs and if 
I bring numerous instances 01 such cases to his notice, will he be prepared to look 
ipto these inordinate delays? 

The Honourable Mr. Liaquat Ali Khan: If the Honourable Member will ahe 
TIlt' sOllie concrete instance!';, I shall cer~ly look into them. 0 

ARMY UNITS IN BmAB 
1073. *lIr. Kuhammad, Nauman: Will the Secretary of the Defence De-

partment be pleased to state: 
(a) whether it is a fact that Army units were sent to certain districts of 

Bihar in the month of October 1946, and if so-(i) to which districts, (ii) the 
number of troors in each district, (iii) the dates on which they reached their 
·destination, (iv) the reasons for requisitioning their services, and (v) the authority 
which called them; . 
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(b) the date on which the local Army Commander at Dinapore was asked 
to help the civil authorities to control the situation; the terms on whtch the 
Provincial authorities wanted the Army's help; the terms, if any, which the 
Commander demanded for the use of his Force on the first day; the reasons' 
why the Brigadier wanted 24 hours to reply to the civil authorities; whether 
:the Brigadier communicated with the higher Commander, if so, what was the 
purport of the communication; 

(c) the names of the unita which were operating in Patna, Gaya, Monghyr 
and Bhagalpur Districts from 1st to 10th November with the dates on which 
they first went out on patrol duties; and 

(d) the communal composition of the Army on active duty in Bihar in the 
four districts mentioned in part (c) as on 4th and 11th November, 1946? 

Mr. G. S. Bhalja: (a) and (c). Information in this detail is not maintained 
'It General Headquarters and cannot therefore be supplied. 

(b) Th~ formal request for military assistance was received from thE. Co~
missionel', Patna Division at 18-55 hours en 1st November 1946. Troops consist-
ing of one battalion were in operation by 20-00 hours on the same date. 
:B~mployment of troops in aid of the Civil Power was in accordance with normal 
instructions and no special terms were laid down. 

(d) I would invite the Honourable Member's attention to the reply to Starred 
Question No. 411 answered on the 20th February 1947. 

Kr. Muhammad Nauman: May I know whether there was som€,. difference 
between the Provindal Government of Bihar and the Military Commander with 
regard to the terms on which these troops were to be employed? • 

Kr. G. S. Bhalja: I have categorically stated that there is nu question of 
term!:! to be settled in this matter. Whenever a Civil aULhority asks for the 
assistance of troops, it is the duty of the local Commander to comply with the 
request to the best of his ability. 

Mr. :Muhammad .Nauman: May I know whether the Government have the 
information that the M:ilitary Commander refused to allow the troops to go into 
the villages and was that fact represented by the premier of Bihar? 

Mr. G. S. Bhalja: I have no such information, but I doubt whether that 
would be correct. 

USE OF ARMY IN THE SUPPRESSION OF RIOTS IN BIlIAB. 

1074. *M:r. Muhammad Nauman: Will the Secretary of the Defence Depart-
~. ment be pleased to state; • 

(a) the places with dates, where the Army opened fire on riotous mobs in 
Bihar in November, 1946; 

(b) the estimated number of the mob encountered at each place; 
(c) the.number of soldiers and the number of automatic weapons, if any, 

carried by them; 
(d) the number of rounds fired by them on each occasion; and 
(e) the number of people injured and killed by Army fire, and recovered by 

the Army? 
Mr. G. S. Bhalja: (a) to (d). I am afraid, Sir, that information in the detail 

required is not maintained and cannot be supplied. 
(e) It is estimated that as a result of firing by the Army 313 persons were 

killed. and 83 injured. Nearly ~11 t~ese were picked up by the Army. On many 
occaSIOns the mob removed theIr kIlled and wounded and so it is not possible to 
~ive accurate figures of the number killed and wounded. 

__ RELIEF OF MUSLIMS OF TELHABA BY THE ARMY IN BmAR RIOTS 

1075. *Mr. Muhammad Nauman: (a) Will the Secretary of the Defence. 
?ep.artment be pleased to state the reasons for the failure of the Army to reach 
m ~lIDe to save the Muslims of Telhara (District Patna)? --
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(b) Is it a fact that they were detained at the Police Station? If IW. ~hy ;. 

on what date and at what time did they reach and leave the Police StatIon? 
(c) Is it a fact that the Army did not patrol rrelhara although it is on 

Masserhi Bihar Road, if so why? 
(d) Is it a fact that when the Army reached Telhara they found a large 

number of wounded Muslim men, women and children there? If so, how 
many were removed by them and at what time? 

(e) Is it a fact that many of the injured persons were not removed on the 
first occasion? If so, why and what was the estimated' number of the injured 
,who were left behind and after how many hours were arrangements for their 
(removal made? 

• \ (f) Is it a fact that on the second removal trip, very few injured persons 
were found alive? 

(g) What was the number of soldiers who went for the rellef of Telhara? 
(h) Did the Arm~- Officer report on the number of caSUAlties fJund in Telhnra? 

1£ so, what was the report? 
JIr:. G. S. BhaJ.ja: (a) and (c). The reason is that the limited m:mber of 

trooJls available could not cover all localities all the time by patroiiinl!. Troops 
were sent out to deal with specific disturbances as soon as they w~re reported. 

(b) No. Sir. The first news of the Telhara disturbance was received at Hilslt 
at.. 10-00 hrs. on the 3rd November 1946 through a runner. At that time there 
was in Hilss one Viceroy's Commillsioned Officer and' his platooT.. The Viceroy's 
Commissioned Officer at once started out for Telhara with seveil men in two 
15 cwt. trucks and en rou.te encountered one newly dug ditch and t.wo felled' trees-
as road blocks. The Viceroy'!'; Commissiol'ed Officer and' his party arrived at 
Telhara which is approximately twelve miles distant, at 12-00 hrs. 

(d) On arrival the party found a mob many of whom were armed with shot 
guns, surrounding the village and had to open fire to force an entry. On getting 
into the village they found that a large numbe" or the inhabitants had been 
killed. The survivors were sheltering in a mosque. During that afternoon 
approximately 400 survivors were evacuated but a certain number of wounded 
had to be left behind to be evacuated later. It will be appreciated that eight 
men and two truckR could not evacuate large numbers of' wounded quickly. 

(e) Yes, Sir, it is a fact that some injured persons were not removed on the 
first occasion. The reason for this was as already stated, that there were only 
eight men and two trucks available for this duty and' they eva-cuated as many 
persons as they could. On the following morning one officer and two sections 
arrived early and searched the village for the wounded. This part.V also came on 
the mornings of the 5th, 6th and 7th to carry out searches and en,cuated about 
one hundred wounded persons. 

(f) No, Sir, at least 100 persons were still ::tlive and were evacuat,ed on the 
4th November and subsequent days. 

(g) On all dates of the operations at Telham approximately two officers and 
30 Other Ranks were employed. 

(h) Yes. Approximately 350 'killed and 100 wounded:. 
JIr. Kuhammad Bauman: ;May I know why when tli.e infonnation was avail-

able on the 3rd November, the military did not proceed to the place for more 
than 24 hours? 

JIr. G. S. Bhalia: They proceeded with the utmost speed. They received 
infonnation at 10-00 hours. Onf' V.C.O. and seven men reached the place in 
"pite of road hlocks at 12-00 hours~a distance of about 12 miles, within two-
houn;. 

JIr. Kuhammad Bauman: With reference to part (d). is it a fact that those 
who were left behind were left unguarded so that they were liable to be attacked 
by the mob again? 
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1tIr. G. S. Bhalja: T have not got information in thir;: detail, but I have 

indicated that the number of troops on the spot was small and I am sure the 
House will agree with me. that they did whatever was possible in the circum-
stances. 

1tIr. Muhammad Nauman: The troops left the injured people unguarded with 
the result that the mob could go back and kill the wounded people who were left 
fu~? • 

lIIr. G. S. BhalJa: It is a statement which my Honourable friend makes 
which I am not in a position to confirm or contradict. 

1tIr. Muhammad Nauman: To the best of our knowledge, the figure 400 
survivors is fictitious. Will the Honourable Member kindly make enquiries? 

Kr. G. S. Bhalja: There is no reason why the information suppli~d by. the 
local commander should be deemed inaccurate. 

Babu Ram Narayan Singh: ;May I know whether Government has got a 
detailed reeport of the doings of the military employed in Bihar? 

Kr. G.S'. Bhalja: The Central Government receives telegraphic reports on 
certain events in which the troops have had to take part. It is not the responsi-
bility of the Defence Department to collec+' information about local riots and 
local disturbances in the provinces. . 

Mr. Muhammad Nauman: May I know whether this question was referred to 
the Officer Commanding in charge of that area? May I know whether Ilny effort. 
was made to procure his reply to this question? . • _ 

1tIr. 'G. S. Bhalja: This reply has been drafted on the information available at 
the General Headquarters. 

Baji Abdus Sattar Baji IJI1aq Seth: Will the Government call for a compre-
hensive report from the military commander of all the activities of the troops and 
of all the information collected by them? . 

1tIr. G. S. Bhalja: I understand that the Government of Bihar are going to 
appoint a Commission of Enquiry and I have no doubt that they will call for a 
report as regards the part ~layed by troops. 

Baji Abdus Sattar Baji Ishaq Seth: I am referring to the report to be called 
for from the military commander in charge of these opEVations. Will the 
Honourable ;Member get the information collected by the military? 

JIr. G. S. Bhalja: I should like to point out that in getting this information 
and discussing this matter, I hope we are not trespassing on the field of Ule 
provincial legislature. It is for the provincial government and the provincial 
legislature to consider the situation of civil disturbances as a whole. Weare 
only concerned with the part played by troops. That information we have g~ 
in the General Headquarte:rs. I have done my best to supply as much informa-
tion as possible. 

Babu Ram Narayan Singh: May I know how tar t.be military could go in 
dealing with the people in riot affected area? 

Mr. G. S. Bhalja: This is too general a question. 
Babu Ram Narayan Singh: I want to know whether the military can enter 

a house of the people and kill the people sitting there. in the house, without any 
provocation from them? 

1tIr. President: These are all hypothetical questions. It is more a question 
based on criminal law. I do not think any information can be sought on thi~ 
in the House. 
REQUISITIONING OF TROOPS BY CIVIL AUTHORITIES IN NOA1DULI AND TrPPlIR.A 

DrSTB.IOTS IN BENGAL. 

1076. *1tIr. Jluhammad Nauman: Will the ~cretary of the Defence Depar~
ment be pleased to state: 

(a) the first date on which troops were requisitioned by the civil authorities 
for controlling riots in Noakhali, and Tippera Districts in Bengal j 

(b) the terms on which they were called out; 
(c) the date on which they started operations; 
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(d) the strength of the .Army as on 20th and 27th October, 1946; 
(e) the names of the places where they opened fire and the estimated strength 

of the riotous mobs; 
(f) the military estimate of casualties due to riots; and 
(g) the number of persons killed and injured by military firing at places 

where the troops had to open fire? 
Kr. G. S. Bhalja: (a) At the request of the civil authorities troops were 

moved to the area on the 2nd, ::lrd and 7th October 1946. 
(b) Troops were called out under the usual instructions and there were no 

special terms. 
,r{c) Troops started operating from the 16th October 1946 on receipt of a 

sp~cific demand for military assistance. 
\ (d) The troops d~ployed on the 20th October were six compa.nies, and on the 

21th October a Brigade H.Q. and twelve companies were in operation. 
(e) I am afraid, Sir, that information in the detail required is not maintain~ 

and cannot be supplied. .. 
(f) 'l'his estimate is not a military responsibility and no attempt was made to 

arrive at any overall figures. 
(g) Twenty persons were killed and filteen injUled.as a result of military firing. 
Kr. Muhammad Nauman: In. this case who requisitioned the army; the 

Prime Minister or any particular officer? 
Kr. G. S. Bhalla: It does noil matter who requisitions troops. The request 

must come from the provincial government. It does not nw.tter whether it is 
made by the Governor or by anybody representing the (}(,vernQ1". ~y Honour-
able friend must realise that the executive authority of a prcvmce rests in the 
Governor whbh he can exercise directly or tln:ough the officers wrom he 
appoints. Thus the Governor or any person authorised by him can ask for 
military assistance. 

Kr. Muhammad Nauman: 'rbe Honourable ;Member did say in reply to the 
previous question that the Commissioner of Patna. Division requisitioned for 
military aid. Here he does not say who requisitioned the military? 

Kr. G. S. Bhaija: I have not got that information a.t the present moment. 

INDIAN ENGINEERS ENGAGED ON OONTlU.OT IN THE M. E. S. 
1077. *Pandit Sri Xrishna. Dutt Paliwal: Will the Secretary of the Defence 

Department be pleased to state: . 
(a) the number of civilian Engineers engaged on contract in the M. E. S. 

(i) by the Secretary of State for India and (ii) by the Government of India; 
(b) how many of these are Indians and how many non-Indians; and 
(c) whether any steps are being taken to terminate the services of non-

Indians; if not, the reasons therefor? (; 
Kr. G. S. Bhalja: (a) The number oj) temporary civilian engineers recruited 

()n contract by the Secretary of State is six and by the Government of India 56. 
(b) 54 Indhms and eight non-Indians. 
(c) Yes, Sir. ·Steps are being taken to termina.te these contracts. 
Pandit Sri Krishna Dutt Paliwal: )1;ay I know how long Government will 

take to replace the non-Indian personnel? 
lIIr. G. S. Bhalja: Not later tha.n June, 1948. 

PRoMOTION OJ' SUB-D1VISIONAL 0lJ'lJ'Imm.c; AS TEMPORARY AsSISTANT ENGINEERS IN 
M.E. S. 

1078. ·Pandit Sri Krislma Dutt Paliwal: Will the Secretary of the Defence 
Department be pleased to state: 

(a) the number of Temporary Assistant Engineers in the M. E. S. promoted 
'from among Sub-divisional Officers; 

(b) how ~any of them do not p08~ess ~ny recognized degree or diploma 
nonnally speCIfied as the necessary qualIficatIOn for class I service of Engineers; 
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(C) whether any steps have been or are being taken to lay down a certain 

educational and technical standard for Assistant Engineers; 
(d) whether it is a fact that a number of existing Assistant Engineers are 

below the F. A. sta~dard of academical education; if so, their number; and 
(e) 'whether Government propose to consider the feasibility of terminating 

the services of unqualified Assistant Engineers and Civil Engineers, since the 
war is now over? 

Kr. G. S. Bhalja: (a) 202. 
(b) Some of these officers did not possess the prescribed qualifications. The,. 

were temporarily promoted during the War and were those with the best experi-
ence and qualifications available. 

(c) Yes, Sir. • 
(d) Yes: Sir. 
(e) The whole :M.E.S. El.!tabHshmellt is being reviewed and reorganised and 

in that proces!; officers with qualifications which are inadequate by peacetime 
standards will be weeded out. 

PROPORTION OF CrvIuAN AND COMMISSIONED OFFICERS IN TIlE M. E. S. 

• 

10'19. ·Pandit Sri ltrishn& Dutt Paliwal.:. (a) Will the Secretary of the 
Defence Department be pleased to state whether it is a fact that Government • 
have approved in principle the policy that the Officer strength of the :,,1. E. S. 
will be 2/8 civilian and 1/3 Commissioned Officers of the B. I. H.? 

(b) Have any procedure, and educational and technical qualifications been 
prescribed for filling up the vacancies of officers in the M. E. S.? If not, why 
not? 

(c) Will these vacancies be filled through the Federal Public Service Com-
mltlsion? It not, why not? 

IIr. G. S. Bhalja: (It) Yes, Sir. 
(b) Educational and technical qualifications will be laid down 
(c) New appointments will be made through the Federal Public Semce Com 

mission. 

REO'RUITMENT OJ' CIvn. ENGINEERS BY TIlE ENGINEEB-IN-(,'m:Il1' 

1080. ·Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Defenee 
Department be pleased to· state whether it is a fact that the Engineer-in-Chief 
\las recruited Civil Engineers on contract and a.lso promoted Sub-divisio~J 
Officers ~s Assistant Engineers, without reference to the Federal Public Ser-
vice Commission? If so, why was the normal method of recruitment to class 
I services not followed 1. 

M:r G. S. B.halja: These recruitments and promotions were all made on 9. 
purely temporary basis during the war and therefore nc reference to the Federal 
Public Service Commission was made. 

PBBlrlANENT CrvIuANs OF M. E. S. AS EMERGENOY C'<IM1rIISSIONED OFFIOEBS 

lOS1. ·Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Defence 
Department be pleased to state : 

(a) the number of permanent civilians of the hl. E. S. who are now Emer· 
gency Commissioned Officers in the R. I. E.; 

(b) whether it is laid down as a policy that they will not be considered fop 
grant of Short Service Commission in the R. I. E.; and 

(c) if so, whether Government are aware that potential officel's will thel'eby 
be lost to the Corps of R. 1. E. when nationalization has to ~e accelerated? 

• 
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111'. 11. S. Bhalja: (a) Twenty-three. 
(b) and (c). Yes, Sir. These officers are permanent civilian officers of the 

M.E. S. and it is essential to revp.rt the:n to this service to fill senior PO&ts. 
Their services will not, therefore, be lost to Government who are satisfied that 
their services can be better utilized as civilian officers in the M.E.S. than as 
Short Service officers in the R.I.E. . 

Shri Sri Prakasa: ;May I know what these mystic letters :M.E.S. and R.I.E. 
stand for? 

, 111'. G. S. Bhalja: The M;ilitary Engineering Service and the Royal Indian 
Engineers. " 

(CENSUS BY TJIlI: RESE,BVE BANK OF FOBJllIGN INVESTMENTS IN INDIA. 
l082~, *111'. Vadilal LaUubhai: Will the Honourable the Finance Member 

be pll~B.sed to state: . . 
(a) whether it is a. fact that the Reserve Bank of India is taking a census of 

foreign investments in India; , 
(b) if the reply to part (a) above be in the affirmative, what tho naLure of 

luch a census is and whm it is expected to be finished; 
(c) if the reply to part (a) be in the negative, whether the Retierve Bank 

proposes to take such a census in the near future; and 
(d) what was the total value of foreign assets in India before 1939, how many 

of them ha.ve been sold out since 1939, and what is the total value of the foreign 
assets in India at present? . 

The HOillourable'lir. Llaquat AU Khan: (11) No, Sir. 
(b) Does not arise. 
(c) The matter is under consideration. 
Cd) No l'E'liable information is available. 
JIr. Vadllal LaUubha1: Is it a fact that whilE; the sterling debt negotiution;; 

were going on the Finance Department made certain calculations about this? 
'!'he Honourable JIr. Liaquat Ali Khan: I am sorry I cannot give that 

Information. . 
111'. Vadilal Lallubh&t: Is it a fact thllt these figures were discllssed during 

tho",e negotiations with the British delegation? 
The Honourable 111'. Llaquat Ali Khan: The matter of negotiations is con-

fiden tial. 
Mr. lIlanu Subedar: In view of the importance of this topic in futurt' will 

Government· consider whether such a census should not be taken for future 
purposes? 

IIJ."hB Honourable IIr. Liaquat .All Khan: I sa.id the matter is under considera-
\ion. 

111'. Vad.ilal LaUubhal: What time will Government take to make I~hese 
oalculations known to the public? 

The Honourable Mr. Liaquat Ali Khan: As soon as the calculations are ready. 

NIEMEYER AWARD TO THE PRoVINCE OF OmSSA 

1083. *Sri Bhagir&tbi JIlahapatr&: '(a) Will the Honourahle t·he Finance 
Kember be pleased to state whether the Province of Orissa was given forty lacs 
of Rupees in an as per Niemeyer Award from 1937-38? 

(b) Are Government ~ware that the construction of buildings for the Capital 
for which the above sum was given has not yet been undertaken on account of 
war conditions? 

(c) Are Government aware that the Government of Orissa have 1;0 start new 
departments as a result of expansion after the war, necessitating an increase in 
accdrnmodation and buildings? 

(d) Are Government aware that the cost price of materials have increased 
many times more than what was estimated in the Niemeyer Award of 1035? 
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t (e) What .aetion .do ,the Government of India propose to take in this· 
.direction? 

(f) Have the Government of Orissa represent.ed any difficulties to the Gov-
oernment of Indisin that matter? 

(g) Have the Government of India come to any decision? 
The HOIlourab1e JIr. Liaquat Ali Khan: (a) The Central Government paid 

Rs. 27! lakhs to Orissa at tine time of the separation of the Pro'!..ince for cona-
-truction of new.additional buildings for it!l capital and another 15 lakhs in five 
instalments for the same purpose during 1937-38 to 1941-42 in accordance with 
:the Niemever Award. 

(b) to (d). Yes. . 
(e) to (g). On a representation from the Government of OriRsa for an increas-

.ed grant for the construclion of 11 new Capital at Bhubaneshwar, the Governmen\ 
of India have advisea tlle Provineisl C}r)Yernment to postpone their new Capital 
project for the present because of shortage of building materials and their high . . :prlCes . 

. Shri Sri Prakasa: May I know what the present capital of Orissa is '? 
The Hemovable"llr. Liaquat Ali Khan: I think it is Cuttack. 

WITHDRAWAL OF CASES AGAINST TRADE UNION WORKERS IN DELHI 
1084. "'lIr. N. ]I. Joshi: Will the Honourable the Home l\~ember be pleased 

io state: 
(8) whether Government have withdrawn the cases pending against Twdl' 

"Union workersm. DeIhiin 'cOl'l.liection with certain strikes and the Anti-Victory 
Day demonstrations on 7th March, 1946; 

(b) if so, the number of Mses so withdrawn and the section Im(ler which thl3 
easel" were pending; and 

(c) whether Government &lso proposl' to withdraw the cases under Section 
'SI(A) of Defence of India Rules pending against seven Trade Union Worker8 in 
Delhi. in connection with th(, All India. Postal Employees' strike in July. Ig .. l6? 

The Honourable ·Sarda.r VaUabhbhai Patel: (n) Yes, alll)ending cases relating 
to the V-Day disturbances except one relating to the burning of the Tow!") Hall 
bave heen withdrllwIl, as also casel" relating-to strikes except those concerned 
with Postal and Police !':irikes. 

(b) Ten sllcn cases have beE'n withdrawn. Three of them wlore under Rule 
--8S. Defence of India Rules. one under Defelice o~ India Rules 56, one under 
·section 435/149 Innian Penal Code. and five under section 'j of the Criminal Law 
Amendment Act. 

(c) No. 
Kr. N ••• Joshi: J\la'y I know why Government are not releasing these 

.people or withdrawing these cases? 
The Honourable Sardar V&llabhbhai Patel: The reason for not withdrawing 

-.~ases in cOBnectioll wit.h .postal and police strikes is that incitement to strikes 
by Government servants should be dealt with more stringently than incitt"lllen' 
-to other strikes .. 

PARADE IN NEW DELHI FOR PRES;ENTATlON OF INSIGNIA OF 'GEORGE CRoss' 
1085. ·Shrimati Ammu SwamiDadhan: Will the Secretary of the Defence 

Department be pleased to state: 
(a) whether a parade was held in New Delhi on Mar.ch 11, 1947 in connec-

.tion with the presentation of the insignia of 'George (J!"oss' to certain persons; 
(b) the names of .the persons who were presflnted with the insignia; 
(c) the qualifications of thl' persons concernetl; and 
(d) the cost of the parade and the head to which t~e same will be allocated? 
Kr. ·G. S'. BhaIja-: (a) Yes, Sir. 
(b) and'-(c). The name!' of those who received this award and the deeds of 

-gallantry for which it was gIven are contained in the list of eitations, a copy of 
-which I lay on the table of the House. 
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(d) The expenditure incurred in connection with this parade c~n.sists of the-

. cost of movement of troops and the travelling expenses of the reCIplents of the 
award, apart from the cost of printing the list of citations whi~h amounted to 
Rs. 1,396-6-0. The cost of movement of troops and the travelllllg expenses of 
the recipients are not recorded under a special head of account. Accurate cal-
culation of the cost would involve an expense of time and labour not commen-
surate with the results, but as the truops came largely from Delhi Canlt., it 
would be a.ppreciated that the extra expenditure incurred in connection with 
this para.de was negligible. 

/ 
I 

Ci1.p.t'icfIl in Te8pect 0/ the Award 01 the GeoTge Or088 to Capt. Maltrnf,od Khan DUTJ'01Ii~ 
1 Banawalpur Inf., 1. S. F. 

For outstanding courage, loyalty and fortitude whilst a prisoner of war. 
With a small party he was cut off during the withdrawal in Malaya. They s\1cceeded in 

remaining free in hiding for three montbs until betrayed, when they were arrested and 
confined. 

Refusing to join the I.N,.A. this officer devoted himself to rendering valuable service. 
He then conceived and put into execution, a plan for thwarting the Japanese. plans for 

infiltrating agents into India.. After many delays and set backs due Lo falImg under 
suspicion he ultimately achieved much of his object. 

Preswnably, as a result of the suspicion that be had been responsible for the failure 
of their plans, he was arrested by t.he Japanese. For ten days he was subjected to thircl 
degree methods; including starvation, deprivation of sleep and physical torture such as appli-
cation of burning cigarettes to his legs. 

Subaequently he was given a. mock trial and condemned to death but execution was-
postponed in order that information should be extracted He was tben tortured by various 
particularly bratal methods continuously for several days. The exact time is uncertain as-
tllere were periods of Imconsciousness, but it certainly lasted for some'da;'s. No information, 
whatever was obtained from him. Therea.fter he was kept in solitary confinement for 
several months, with uccasional interrogations and was given little medical treatment and 
ju~t enough food to sustain life. 

When fiually liberated he was found to be permanently affected in health and still beaN 
the marks of physical torture. He will never he tbe same again. Throughout he waa 
fully aware of the possible consequences of his actions and, when discovered, he preferred to 
undergo protracted and cruel torture rather than confess his plans a.nd save himself, becaUS8' 
he still hoped that he might achieve his purpose. To confess would have endangered othen 
lives and might have influenced th" enemy to ~hange their plans. 

His outstanding examplp of deliberate cold·blooded pra,very is most funv deservin~ of 
the highest award. • 

Oitatiun in re,'p,ct of the posthumolls Award 0/ the 
George Or088 to Capt. Mateen Ahmed Ansari, The 
Rajput Regiment. 

(, 

From the time of capitula~ion of. Hong Kong, Capt. Ansari was ~eparated from h~ 
f~llow officers ar:d c?nfi.ned WIth IndIan Other Hanks. Every effort was made to seduce-
hIm. and so obtam hiS mftuence to lead others away from their allegiance. He steadfastly 
contmued both by word and e~a~ple to counter·act .nll traitorous propaganda $Ind resolutely 
opposed all attempts at undermmmg the loyalty of hiS compatriots. 

In May. 1942, after warn.jngs and. beatings had produced no effect, he was thrown into. 
Stanley Jml. where he remal';1ed ~ntll September 1942, by which time owing to starvation 
and brutal IlI·treatment. whIch' IS alleged to have included mutilations, he had become' 
unable to .walk. He WitS rl'Il'.3sed to a camp hospital. On recovering sufficientlv he returned 
to an IndIan ~t~er Ranks cltmp and not only resumed his previous efforts but ilso organised 
a system for aIdmg eBcapers. 

In Ma'i' 1943, he w~s betra.yed and again thrown into Stanley Jail where he was starvell 
and. brutally to~tured for several months. Fellow prisoners both British and Indian h _ 
testIfied .tha~ during this 'period his outstanding courage and' defiance were such as to 'ex:;;': 
thE' admIratIOn of alL Fmally he was tried and beheaded . 

. Throughout his long and terrible ordeal his loyalty courage and endurance never d 
'HIS e~ample undoubtedly assisted many to remain loyal in 8pite of sufferings and wJ~:~~o~ 
and hIS name became a by·word for deliberate and cold,blooded heroism-Re.uter. p 
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Oitation in re'pect oj tAe poBtAvmou.s .dtDaf'd of tltt 
George CrJ)8' to Havild(lf' .dbdul Rehman, 'l'lte Jat 
Rr.giment. 

2215> 

On 22nd February, 1945, Bavildar Abdul Rehman and a party of five Indian Other Bank& 
were proceeding from D Company a~ Kletek to Battalion H,,!,dquarte~s at Waroe. ~ea.r 
Ketegan their Jeeep blew up on a mme, was thrown forward mto a ditch and broke mw. 
flames. Havildal' Abdul Rebman was t,hrown clear out of the Jeep and set to work to-
rescue the three ruen who lay wounded or injured from the crash, beneath t.he Jeep. HiB-
task was rendered the more hazardous, since owing to the fire, the ammunition carried in 
the Jeep began to explode. Nevertheless, he extricated one man, and although by thi& 
i.ime the Jeep was burning fier('ely, succeeded in dragging a second clear. He then turned 
to the third man was lying_ under the. Jeep by the front near 1!heel! but, ~s he took hold 
of him, the petrol tank unGer the dnver's seat exploded, spoutmg Its flammg contenta on. 
him, Despite his condition, he continued his effort!: until an ambulance party approached. 
when, calling Ollt to them to l'omplete biB work quickly, he fell, dead, over the Jeep. 
Havildar Abdal Rehman's complete disregard of his }1ersonal llafety and his determination io 
resclle his helpless comrades, in which he persisted even while being burned to death himself. 
constitutes· an example of resoillte courage of the highest order. 

Oitation in respect of the pOBtkumol.l8 Award of the 
George CroBB to No. 15634 W,. Naik Kirpa Ram. 8th 
En., ~l'Ile Fr071tier Forl;e llifle8. 

At Thondebhavi on 12th September 1945, Naik Kirpa Ram was commanding a sectioD 
on a field firing exercise. Be was lying close to a Sepoy who was firing grenades from • 
discharger cup, the remainder of his section being in position beside him. The third 
grenade to be fired fell short and landed only about 8 yards in front of the secti9n position. 
15&34 Naik Kirpa Ram saw at a glance that if it exploded there many of liis section would 
be killed or wounded. v,'li.thout a moment's hesitation he leapt up and dashed forward: 
shouting as he did 80 to the men of hill Section, "Get back and take covE:r"_ He picked 
up the grenade, but before he could, throw it into a place where it could cause no damage, 
it exploded. The main force of the explosion was taken by his body, and he died of 
wounds shortly afterwards. As a result of his act only two men of his section were slightly' 
wounded. 15634 N aik Kirpa Ram knowing full well the pOBBilile consequences, risked hi& 
life ill order to save those of the men under his command. Bis fine spirit of saclifice and 
devotion to duty will eveT be remembered in hi. Regiment and will be a constant source of 
inspiration to all ranks. . 

Citation in respect of the pOBthumou8 A.ward of th~ 
Geor(le Cr08B to No. 17308 Bowar Ditto Ram, I.A.C. 

On the 23rd July, 1944 No. 17308 Ditto Ram was a member of a patrol eommanded by 
Lt. Young. The patrol had been ordered to occcupy a hill ft'.ature. On reaching the obj64-
tive at about 2300 hool's the patrol rall ,'11 to an enemy Schu minefield suffering casualtiea. 
amounting to 5 men injured. 

Sowar Ditto Ram was among thole wounded, his left leg having been blown off below 
the knee by a Schu mine. He applied a field dressing and on hearing calls for help from 
Sowar Shi~ Prashad, who had also been wounded, he crawled forward throughoot the mine-
field to assist him. Sowar Ditto Ram was fully aware of the dan~er to whioh he was sub-
jecting himself. It 'las a danger which he accepted. 

On !eaching So,!"ar Shiv Prasha.d, who~ left thig? had been shattere~ by the explositioD 
of It mme, he ~pphed a field dressl!lg to hls C?mrade s wo_d. He was 1Il. the greatest pain 
throughout which made the operatIon both dIfficnlt and protracted. 'HaVIng rompleted his 
task. he lost consciousness and died I/o few minutes Jater. 

Sowar Ditto Ram was a very young soldier with only 2 years service nevertheless 
hesi~es showing the greatest personal ~urage and dilll'egard for pain, by ~wling through-
It mmefield to help a wounded companion, he set the finest example of soldierly comrade-
~hip and. self-sacrifice. He ma~ntain~d consciousness only long enough to finillh the bandag-
109 of hls comrade before he dled wltbout a murmur of coI:l.plaint or a suspicion of regret. 

DAmy FARMS RUN :BY THE DEFENCE DEPARTMENT. 

1086. *1Ir. B. B. Varma: Will the Secretary of the Defence Department-
he ~leased to lay on the table of the HOllsE; a st9.tement Rhowing the following-. 
particular!'. for the last three years: 

(a) the nu~ber of dairy farmR nm by the DE'fence Department for suppl)t' 
of mllk and mllk products to the Army; 
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(b) the number of cows, buffaloes and calves of each breed in the farms; 
(~) the amount spent yearly on the dairy farms; 
oed) t.he balance sheet, if it is maintained, of these farms; 
'(e) the cost of production of milk per pound; and 
(f) the area of land a,tta.ched to the farms? 

:JIr. G. S. Bhalja: (8) 1st January 1945-53. 
1st January 1~3. 
1s,t January 1947-47. 

( 
!(~ I lay a statement on the table of the House (Statement I). 
r{c) For the year ending 31st :March 1945-Rs. 10,79,38,261. 
For the year ending 31st March 1946--,;Its. 12,44,67,160. 
From 1st April 1946 to 1st February 1947-Rs. 5,81,80,864. 
(el) 1 lay on the table o~ the House copies of Balance Sheets for the yeara 

1944-45 and 1945-46 (Statement II). The Balance Sheet for the year 1946-47 
:is not yet ready, but the working result JP to the 28th February 1947 is a profit 
!Of over Rs. 36 lakhs. 

(e) I regret, ,Sir, that statistics in this detail are not available. 

(f) 1,10,483,761 acres. 

Statement I 

All Indill herd strength on 1st January e~h year 

. - 19i1i 1146 194,7 

___ 0 •• _----

'Cows. . 4,,836 4,63'1 '3,531 

\ 

'Cow C~lves 2,792 3,196 2,435 

Buffaloes. '5,194 45,994 23,85) 

Buffalo calves 4,118 6,'183 ',83'1 

-----
Orand Total 66,939 60,610 34,654 
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ELECTION OF JlBXBBRS TO THE OOXXITTBE TO CONSIDER TBB REVISION OF 2219 
THE CONVENTION TB BAILW AY FINANOB 

ESTABLISlIMENT OF CAPITAL OF OBxSSA AT BlroBANESlIW .AR. 

1087. *:Mr. Jladandhari Singh: Will the Honourable the Finance Member 
be pleased to state: 

(a) whether Government are aware thl\t the capital of Orissa is going to be 
established at Bhubaneshwar; and 

(b) whether the Government of Inma propose to meet a portion of the cost 
thereof; if so, what amount? 

The Honourable )[r. Liaquat .Ali Khan: (a) Government are aware of a pro-
posal to construct a new capital for Orissa at Bhubaneshwar. 

(b) The Government of India have advised the Orissa Governme.nt to post-
pone this project for the present. So this question does not; arISe. • 

Mr. E. C. Neogy: Do I take it that the answer given by the Government of 
India to the Orissa Government does not involve a refusal of financial ass~stance 
when reconsideration of the matter is taken up? 

The Honourable :Mr. Liaquat AU ][han: No,Sir, it does not, as a matter of 
fact the Government of India have advised the Orissa Government not to pro-
ceed with the scheme just now on account of, as I said in answer to a previous 
question, the shortage of material and the cost of construction. It is a very big 
scheme that they have prepared for the new capital. 

Shri Sri Pr&ka.sa: Will the Government of 'India discourage the Orissa. Gov-
ernment from changing its capital? 

The Honourable Mr. Liaquat AU Khan: I think my Honourable friend can 
use greater persuasion than the Government of India.. 
- ~ir Oowasjee JehaDgir: Uay I know what has happened to the money-15 or 
20 lakhs-already given to the Orissa Government for building purpolIPs? 

The Honourable Mr. Liaquat Ali Khan: It is being retained in a fund by the 
Government of Orissa. 

ELECTION OF MEMBERS TO THE COMMITTEE TO CONSIDER THE 
REV1SIO~ OF THE CONVENTION RE RAILWAY FINANCE-

Mr. President: I have to inform the Assembly that upto 12 noon on Wednes. 
day, the 19th :March, 1947, the time fixed for receiving nominations for the pur-
pose of election of eleven members to serve on a Committee to consider the 
revision of the Convention adopted under the Assembly :Resolution dated the 
20th Sep~mber, 1924, twelve nominations were rec<lived. 'Subsequently one 

12 N -member withdrew his candidature. As ilie number of remaining 
OON candidates is equal to the number of vacanCIes, I declare the follov.jng 

members to be duly elected to the Committee: 
1. Mr. Manu Subedar. 
2. Sjt. N. V. Gadgil. 
3. Sri:M. AnanthasayauBm Ayyangar. 
4. Shri Satya Narayan Sinha. 
5. Pandit BalkrishnaSharma. 
6. Mr. Sasanka Sekhar Sanyal. 
~. Mr. S. Guruswami. 
8. Khan Mohammad Yamin Khan. 
9. Mr. Muhammad Nauman. 

10. Dr. Zia Uddin Ahmad. 
11. Mr. ~. A. F. HirtEel. 



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE FOR 1944-45 

The Honourable 1Ir. Liaquat Ali Khan (Finance M;ember): Sir, I beg t() 
present the ;Report of the Public Accounts Committee on the accounts of 1944-45. 

ELECTION TO STA~DING COMMITTEE FOR DEPARTMENT OF WORKS, 
. . MINES AND POWER. 

;lIr. B. X. Gokhale (Govel'l1ment of India: Nominated Official): .Sir, I move: 
("That this Assembly do proceed to elect, in Buch manner as th~. Honourable the 

Prlisident may direct, ten non-official members to serve on. the Standing Committee to 
,. advise on subjects with which the :pepartment of Works, Mines and Power is concerned, 

for the financia~ year 1947 -48." 

:Mr. President: The question is: 
"That this Assembly go proceed to elect, in such manner as the Honourable the 

President mav \Hrect, ten non-official members to serve on the Standing Committee to. 
advise on subjects with which the Department of Works, Mines and Power is concerned, 
for the financial year 1947-48." 

The motion was adopted. 

ELECTION: TO STANDING COMMITTEE FOR FOOD DEPART~ENT 

111'. K. L. Punlabi (Government of India: Nominated Official): Sir, I move: 
-'That this Assembly do proceed to elect, in such manner as the Honourable the 

President may direct, ten non-official members to serve on the Standing Committee to 
advise 0!l the subjects in the Department of Food for the fiDancial year 1947-48." 

IIr. President: The question is: 
"That this Assembly do proceed to elect. in such manner as the Honourable the 

President may direct, ten non-official members to serve on the Standing Committee to 
adviBe on the subjects in the Department of Food for the financial year 1947-48." 

The motion was adopted. 

ELECTION TO DEFE;NCE CO;NSULTATIVE COM~TTE;E 
IIi. G. S. Bhalla (Government of India: Nominated Official): Sir, I move~ 
"That this Assembly do proceed to elect, in such manner as the Honourable the 

President may direct, twelve non-official members to serve OD the Defence Consultative 
Committee for the financial year 1947-48_" ~ 

~ 1Ir. President: Motion moved: 

"That this Assembly do proceed to elect in such manner as the Honourable the 
President may direct, twelve non-official members to serve on the Defence Consultative 
Committee for tbe financial year 1947-48." 

Smi lIohan La.l Saksena (Lucknow Division: ;Non-Muhammadan Rural): 
May I know how many meetings were held during the year? . 

JIr. G. S. ~halia: Th~ee meet~ngs were held during the last year. Perhaps 
I should mention the subJects whICh were discussed at the last meeting which 
was held on the 16th and 18th December 1946. The subjects discussed were: 

(ll Consideration of the :Report of the Royal Indian Navy Commission of 
Enqwry; 

(2) . Discussi~n of ways and means for meeting the present poor quality of 
potential materIal appearing before the Selection Boards for Commissions in the 
Armed Forces, and to devise methods for local elimination of indifferent material;_ 

( 2220 ) 



ELECTIO TO DE~'ENCE CONSULTATIVE COMMITTEE 2221" 
(3) Supply of milk, ghf'e to the Armed Fvrces; 
(4) Nationalization of the Royal Indian Air Force; 
(5) Discllssion of the details of giving permanent Commic;sions to Indian-

Emergency Commissioned Officers; -
(6) Discussion on the future of those officers who had applied for the I.C.S.,. 

Indian Police, ana Indian Political Service. ptc.; 
(7) Discussion on details of procedure of giving civil employment under the • 

Provincial Governments to the demobilized men in the Defence Forces. 
Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non·Muhammadan· 

Rural): What was, the aecision "Jf the Committee on the supply of ghee to the, 
Armed Forces? • 

:Mr. President: I am afraid the decisions of the Committee may be referred~ 
to on sbme other occasion. 

1Ir. )[uhamm&d Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): )\fay I know wbether this Committee also deals with the question of 
demobilization, or not, and has this question e,er been placed before this Com-
~~? . 

:Mr. G. S. Bhalja: The Committee is competent to deal with any questions, 
which any ;M;ember of the Committee wants to put in the agenda and which the· • 
Honourable the Defence Member, who is the President, is prepaJed' to accept. 

1Ir. Sasanka Sekhar Sanyal (Presidency Division: Non-Muhammadan ;Rural): 
On the question oil agenda may I make a submission for the in:formation of the· 
House, and for drawing the attention of the Honourable )\fember to this matter. 
Sir, the agenda is prepared and circulat-ed in a way that the non-official members. 
are practically excluded from the opportunity of putting forward their sugges-
tions. I referred to this mat.ter when the last meeting of the Defence Consult",-· 
tive Committee was held. Before that.. however, informal enquiries were made· 
and the members had no idea as to when t,he meetings were going to be held. 
All of a sudden a date was fixed and the agenda was circulated. One of the· 
Members of that CommitteE'! wrote to the Department asking for inclusion in·, 
the agenda of certain very important matters-questions relating to I.N.A. and 
R.I.N.-and the reply that was r':lceived was that as the meeting was coming 1,\p, 
and the agenda had already been prepared and was heavy, therefore there was no ' 
time for inclusion in the agenda of such matters. But unfortunately some time 
after that another supplementary agenda was circulated and this supplementary 
agenda was prepared by the Department itself. I will not find faults with the· 
past. bu" I would expect the department to put up things a little better. It will' 
be better for the Department if an idea is given to t·he ;Members as to the approxi-
mate time when the meeting was going to be called and if suggestions are 
invited from them for inclusion in the agenda. That w.)uld facilitate business, 
and that will also create an impression that the Department is not out to do·· 
business ir. a hide and seek manner. 

:Mr. G. S. Bhalja: J replied to my Honourable friend when he put this 
question to.me on another day in this Session. As I just now stated the subjects 
placed bpfore the Committee took two days to discuss. 

:Mr. :Muhammad Nauman: Where was the harm if it had taken four days" 
instead of two? 

:Mr. G. S. BhalJa: If more items had been added to the agenda, the meeting 
would have had to be adjourned till the tbird day. As regards the fixing of the 
date, perhaps my Honourable friend is aware that it was difficult to fix a date 
which was suitable to all members of the Committee. I made several attempts 
to fix '" date previous to that but the Honourable ;M;embers seemed to be tired 
after the autumn Session and could not meet immediately afterwards. I hav,e· 
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.already given an assurance on the floor of the House that all the subJects whlCh 
my Honourable friend wanted to discuss at the last meeting will be placed in the 
agenda of the next meeting which, I hope, will be convened soon after the 
.financial year is over. H it would be convenient to my Honourable friends in 
this House it can meet immediately after this Session is over. 

lIlr. Jlanu Subeda'r (Indian Merchants' Chamber and Bureau: Indian Com-
merce) May I know whether in that agenda will be included the very important 
-question of the acquisition by India of three Cruisers from the United Kingdom, 
Cruisers which were damaged-and which have been repaired and which are of a. 
cl~ss which America below up at Bikini? 
! Mr. G. S. Bhalla.: Certainly. In fact this question has already been placed 

b~ore the Defence Consultative Committee, and if desired by any Honourable 
:l:d;ember who is a member of the Committee it will be again placed before the 
next meeting of the Committee. 

JIr. President: The question is: 
"That this .Assembly do prooeed to elect, in such manner as t.he Honourable the 

Pre8ident may direct, twelve non-official member8 to serve on the Defence Con8ultatin 
{'ommittee for tbe financial year 1947·48." 

The motion was adopted. 

Kr. President: I have to inform Honourable Members that the following 
·dates have Men fixed fur receiving nominations and holding elections, if neces-
'sary, in connection with the following COIp.mittces, namely: 

Date for nomination 

1. Standing Committee for the Depart- 24th March, 1947 • 
ment of Works, Mines and Power. 

·2. St.-mding Committee for the Depart- u,th March, 194'1 . 
ment of Food. 

'3. Defence Consultative Committee • 24th March, 194'1 _ 

Date for election 

26th March, 194'1. 

26th Karch, 1947. 

2'1th March, 194'1. 

The nominations for all the three Committees will be received in the Notice 
Office upto 12 Noon on the dates mentioned for the purpose. The elections 
which will be conducted in accordance with the Regulations for the holding of 
elections by means of the single transferable vote, will be held in the Assistant 

. Secretary's room in the Council House, between ~he hours of 10-30 A.M. and 1 P.M. 

COAL MINES LABOUR WELFARE FUND BILL 

.The H0D.01l1'I:ble Shri JagJivan Ram (Labour Member): Sir, I beg for leave 
. to mtroduce a Bill to make better provision for financing measures ·for promoting 
the welfare of labour employed in the coal-mining industry. 

JIr. President: The question is: 
"That l~ave be granted to introduce a Bill to make better provision for financing measures 

, ;for promotmg the welfare of labour employed in the coal-mining industry." 
The motion was adopted. 
'!"he Honourable Shri Jagjivan Ram: Sir, I introduce the Bill. 
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Mr. PresideDt: The House will now considel' the motion l'egat'ding the Bilr 
to make oetter provision for the control of rent~ in cel'taiu areas in the Pro-
vinces of Delhi and Ajmt'r,Merwara HS rellorte.d by the Select Committee, 

111 this respect, while discussing the cOllsidl!ratioll motion, I should lik£, to 
make Ii request to the Honourable Melllbcl's oJ the House, I find that H 
large llumber of amenduwnt;;, Ilumbel'ing in all l~l. hw; becn tabled. The.re 
are two eOtm;es open, OJ) the ~ollsideration llloticll, a generlll dh'cus~ion 
might take pla~e and theu the amendments Ina." Iw lIloved and discussl'd 
ubsolut~l,y shortly just to ::\vGid a repetitioll of the dt·hale aud spending th~ 
time of the House. Ot· in thc altel'llatiw, the .!l)lIsiderntion motio;} may bp, 
discussed yery briefly and then the merits (1f eueh tllIll'ndHient whieh illv~lvl." 
SOIL1'~ suggestion or othcl', lUay be discussed tit greatt'l' length, r a111 making 
the suggestion just with II vit~\\' to h:l\'e an efi'ecl'i \'E' disCII"siOlI ill tht· House' 
as also to Hvoid repditioll and to save tilJ1l'. 

Kr. SasaDka Sekhar S&Ilyal (Presidency Division: Non-;l\IuhumInadaTl 
Huml): May I submit that the former course will be beth'!', because once the 
Honourable :l\~ember in charge of the 'Bill gets a full idea !is to the implica-
tions cf tbe amendment tabled, lobby dis('ussiclls and other things migh\' 
UUlTO\\, down the"points of diffeFelice so fur as the umelldments are ('I),l1(!erned, 

Mr. President: I lIleall that the H0110nmbl,~ ~Il'Ullwrs may not dic;cuss the 
surnl~ arnendmeuts and the samp. point after having 01l(,6 (liscussecl' them in 
the consideration motion generally. I am entirely in the hillldr< vf the 
HOllourab!p. Memhers and I will see tlH.lt the J-IoIl011nl.bl.., IV[elilbers t'(l'')perate 
with me in pot repeating the arguments. 

Mr. B. X. Gokhale (Govermoent' of llltlia: Nomillnh'd Official): Sir, ,T' ill II 
greatly ohliged to you for the valllahlt> suggestions which you haw jm:t' nOI\' 

made. To-day is the 20th ::.Ylarch 11IId the ex'stillg rt'llt cuntrol orders e~]Iil'l' 
on the 24t.h of this month. So we hl.Ye 011'" folll' UtlV!) left, within whieh. 
this House has to finish considel'ation oj' this' Bill IIlld' the ('OUIlC;! of Htatl~ 
has also to consider the same Bill, ' 

I am very glad that you have stressed the urgency of the mattel' and I 
hope that we shall all act up to your ntlllable suggestions and see that this 
Bill is passed as quickly as possible. T may add that valuable discussions 
haw· already taken place in dw lolJb.\ during the last. few days and fhe points 
of ilitlel'ence have been H'r." C'Ollsid',rably Harrowed clown, In fact., r may 
sa;v that mo~t of the point,; have bCP.ll clenrecl' and if Honourable :Membet·,; 
will only accept. yom nluable adviee, W(~ should finish this Bill within iI 

couple of hours. 
As regards my ('1)Clliug re III ark:: , r shall try to be as brief as possibl~.· 

Yesterday e:ening hefori~ the HOllse adjourned, I acknowledged my deep debt. 
of gratitude to the memberH of the Select Committee for the very valuable, 
sUfigestions which the,v hnd made and the many aniendments, which they' bad 
intrcduced in this Bill. r then ,,"ent on to explain how we had kept the 
primary important. point ill view that we should do nothing in connection 
with this Bill which would discourage private house-building oot.iyit,y. The 
Select Committee has yer:,' wh'eh' decided that nothing in' this Bill should 
affect an" new houses of which the construction will be completed f.rom now 
onwards. Apa,rt. from thi~, we made a few other modifications in Section 10 
by whic'h "ncant sites attached to residential and non-residential quarters will 
be availahle for Ilew hnildilWs. Thirdly we ha"e tried to be very fair to' all 
iuterest!; 11lld pnrti~ularI\' to the landlords to guard against any feelillg' that. 
this is an ex-proprietary measure, that their right-s are' being taJ(en awa.v and 
that. buildings are being requisitioned thougb not on behalf of Government. 
but ell" hehalf of the tenants and sub-tenants. ,r then explained how the SelAct 
Committee had allowed for a graded increase in rent, how they had modified 
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th . .: l'rovlIilons for eVICL!On, how they had protected sUb-tenants both from 
evictIOn as also from extortioHate demands of rent. what pJ'ovision we had 
wild·. for reINlirs. how the penalty Clause had been tighttllltld up and how we 
had l'l"Ovided for speedy remedy m court' through the procedure applicable to 
~maU Causes CoUl"ta. 

I shall now briefly deal with another important clause, Clause 11, which 
",a~ discussed at great length on the floor of this House before the Bill was 
referred to Select Committe£:. Here the Select Committee has made verv 
important modifications. In the first place. Sir. this clause as amended i~ 
8e)ect Committee will now apply only to premises in Naw Delhi. It will not 
apply to Old Delhi nor to Ajmer-Merwara. nor to any other area. Secondly 
t~fl Government have agreed that this clause should not apply to small tene-
fnents or small houses or anything of which the standard rent is less than Rs. 
200 p.m. The primary object or this clause is to find accommodation for 
foreigu Embassies and High Commissioners and people of that' kind and 
therefore we agreed that auy house of which thp stHudard rent waa les;:! than 
J{e,. 200 should not oome within thtl 'Jcope of this clause. 1'he third modi-

. flcatio~ to which OOnlnllnellt agreed WIlS that. in homles of which the land-
. lords got possession for their own re8idence, whether through Court or on 
derequisition, should not b£: touehed by Government. should not be taken on 
le:r,;~ L.v Govel'llment under thit; Ciullse. I. hope, Sir, t~at after thetle modi-
ficatiolls, this clause will now prove generally acceptable to Honourable Mem-
bers in this ·House. . 

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-~uh8mmadan 
Uurlll): Anrl to lImdlords and tellants lll~o! 

Mr. B. X. OoIdLale: A& also to landlords and tenants. These are very 
tl'uhtuntial concessions. 

Sir. this Bill is a control measure under which Government have not re-
1:\(·rved any powers for their own officers except for the very limited purpose 
c(Jrr.prised in Clause 11 of this Bill. This is a control measure of which the 
working' will be entirely ill the hands of the people concerned;. which means 
t.be- landlords, th", tenants, and the sub-tenanti;. And I hope and trust that 
by iea.ving execution to the people c':lneerned, subject of cours£: to any dis-
vutes being taken'to the Small Causes Court, there will be no qu€'stion of 
coanption 1'»' au.y of the other nbuFoes which I.re generdly associated with 
cont-rols. T also hope. Sir. that gin-n a t;pirit "f compromise, a spirit of live 
and l~t live, a general spirit of accommoda.tion, which is after all essential 
when we are going to live in the same community and are parts of t.he same 

. community. this Bill should prove entirely worl;:ahie and there should be very 
tiMle oocasion for anyone t{} go to the Cl·m1: of RmR-lI Cnuses to \ucrease liti-
gatien. Governmeut are very anxious not to il1f'refll'ot' litigation-but for 
a few hard C8"S£:S it is int:\'ituble tlld!. litigation will ha \'e to be provided for. 
The Rill as D1)W drafted, T hope and trllp.t. will h,~ f;\lch tha.t it will prove 
workable and will not It>"ad to IJ.ny oppo,;:ition or tmllLk. 

Thtlre are two !Ot.her small points ,,,hieh I would likp to qtress. This is 
n()t c.n all-India. measure. It. onl~·aJlPlies to two smRll areas. the province 
of Delhi and the province of Aimer-Merwara. Se('onilh', this Rill dOAs not 
in.pinge on any questions of high policy. It is 0 WI"\" mnnrltme. common-
plaN' affair. It only a.ffects the!:e two small nrf:'ffS [InrI Hwrp ore no ouestions 
of high polic~' involvAd. ActuIlU~' nll the othpl' provip('ps in T'1dill. have 
1llrEudy paRsed their ~nt Control Ri1I~ Illlrl it ('~mnot hf ".lii! tllRt the Gov-
crnlnpnt of India should set un ~ model which othC'r prOVinf'eFo mRV coPy or 
which other province~ may follow. I would hllmhh r~nIlP!'t JJ"l1ollrable 
M(-mbers to keep these Tloints of view in mind. lwc/ll1l'c Hlat wonld 11,lrrow 
down the. rliscllflsion. Thnt is wn.," T om partif"111fll·l~· mel1t.ionin~ both theRe 
llOints. 
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There is just one more point which I would like to mention. No Bill, 

unless it is in the nature of an encyclopredea can possible provide for fl"ery 
exception. There are hundreds of exceptions and there are hundreds of hard 
-cases. We know that landlords have got their difficulties; We AllUW tHat 
teh!lJltH have got their difficulties; and we -know also that sub-tenants have 
as]u ~ot their difficulties. It cannot be said that all landlords are bad CIt that 
all tenants are good. There are good landlords and there are bad landlords; 

'but, the majorit.Y of them, I presume, are'just ordmary landlords. 'l'he same 
-thing apphes to tenants also. There are good and bad tenants; but the bulk 
01 them, I presume, are Just ordllla.ry common people. If we try to rueet 
ever,}" possible exception and every possible case of hardship by 1lltroduclDg 

'.amendments to this Bill, the Bill will swell to the sizE of !ill enc,Yclo!-,U!uea, 
1 am qUIte sure that it will create more difficulties, more anamolies and more 
hard&hips than we may expect to avoid by petty minor amendlllellts. 1 have 
SOIlM experience of the allotment of buildmgs III Delhi and 1 have found that 
fOl' each caae.of hardship which we tried to remove by making a special ex-
ception, we introduced fresh anamolies, fresh cases of hardship and fresh 
grieyances. :For one grievance which we sought to remove, we had ten 
gl'ii'v!:u~ces freshly created. simply because of the amendment which we intro-
duced to remove one grievance. I would therefore earnestly entreat all 
Honourable Members to think of these difficulties and not to try to meet. 
every possible case of hardship. We will have to leave these cases of hard-
ship tc be dealt with by common sense, by a spirit of compromise, by a spiril, 
of give and take. It is quite impossible to provide for all such cases, in a 
Bill of this kind. If we take a ~eneral view fmd meet out rough and ready 
ju,,;tice to the bulk of the c!>mmunity, that is the best that we can achieve. 
I feel that the Bill as it has now emerged from the Select Committee, to-
gether with the amendments on which there has been informal agreement in 
the lobbies, will be a good working proposition and the House should haw 
no hesitation in accepting the Bill. With these words, Sir. I commend my 
motion to the House, 

Mr. President: Motion moved: 
"That the Bill to make better proviaion fo1' the contl"Oi of rents ill l('l'tain area~ in the 

Provinces of Delhi and Ajmer-Merwara, a& reported by thE' Releet Committe~, he taken 
into consideration." 

Ilr. )[anU Subedar (Indian Merchants' Chamber and Bureau: Indian 
. Commerce): Sir, before the avalanche of diverse and partisan amendments 

breaks out on this House, I felt that I should like to supplement what MI'. 
Gokhale has very ably put in detail. I should like to supplement It bv a 
few general ideas on this subject for the comideration of the Members of "this 
H(,lIse, so that they may be able to look upon the problem from a propel' 
perspective an. in the context of the economic conditions in which we exist 
at Jlresent and how this is a prohlem which society as a whole h3'S to deal with 
and ill which it is, not possible, at; ~fr. Gokhale said, to plea!':e even' one 01' 
to provide for every type of case. ' 

What is the real position? There was a shortage of houses in this count1'\" 
in many cities before the WilT broke on us, because these cities were expan(i-
ing. The populations were growing, the govemment.s that were situated hI 
these cities were increasing the number of their departments and functions 
and generally there were many reasons leading to the growth of cities in the 
same manner in which cities in India have grown in the past anti housing 
was short, As soon as houses were short. construction took place, when 
private unsatisfied parties offered a little higher rent, persons who had mOllev. 
the land and the materials came forward to put up h01.Ises. This process h~ 
been stopped on account of the war. \Ve are in an abnormal siturrtion. .At 
the same time, this is only a palliative measure, a temporary measure. which 
does not p11t an end to the problem Rnd the problem still remains with Uf':. 
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It is my prediction that in the city of Delhi in the next ten yelll'8, even if 
bullrrng ma.teria.l is plentiful, a shortage of houses will still continue. for the 
&itr,ple reason that the growth is faster than houses can be constructed. At 
the present moment the problem has become absolutely abnonna.l. :Building 
material is not avail8lble. Explanat.ions of different kinds are given, some of 
whIch are not satisfactory. This Government is, in my opinion, not canying 
out its own declQJ."ed policy of assisting housing on a large scale, assisting it 
in every possible manner. Last year the .Government announced that houses 
the construction of which is concluded in two years will be permitted to go 
free of incometax for a period of hvo years. That was a very sound measure 

/ but I do not think there will be many houses constructed this year, the owners 
\ of 'lI'hich will be able to take advantage of this encouragement given by gov-
'ernmt'nt. There are specific causes of discouragement; as a matter of fact. 

in the distribution of building material t,here is almost as much failure and 
frustration as there is in t,he matter of cloth and food and their. distribution, 
about which the general public complains. 

Toere is a very abnonnal situation now. It is a vicious circle. Capital 
which would otherwise be directed to building houses is not being so directed. 
The flow 01 investment in this particular field has been definitely checked on 
account of the Rent Act itself. I do not say that for that reason the Uent 
Act t::hould not come up. I am only pointing out that we ha.ve to go to the 
l'oot of the problem. The pennanent solution of this difficulty for all parties 
and bectiops concerned is going to be an increased supply of houses and for 
this rurpose, while the Rent Act has to remain, what other measures is this 
Government taking in order to increase the number of houses which can be 
constructed in a given time and increased to such an extent that those who 
might be in dIfficulties might get suitable accommodation. Even if building 
lllaterial were a.vailable today, the cost of replacement has become heavy. 
As l'pgarus the return to the new amount 01 additional money which is to he 
put in in order to construct a house, between the economic rent and the con-
trol1(·d rent there is a vast gap and so long as .this gap remains nobody is 

- gcing to build new houses in order to receive less than the reasonable return 
on the heaVIly increased cast of building in this country. 

Khan Aodul Ghani Khan (North West Frontier Province: General): There 
is no control on the rent of new buildings. 

Mr. Jlanil Subedar: There is no control on the rent of new buildings under 
this Hill, which is a very sound measure but there is in the rest of India and 
I am addressing the Government of India on the general problem which they 
ha'e not been able to tackle. So long as this gap remains the difficulty must 
arise. Who is going to bridge this gap, say by a subsidy from the Centre 
or the Provinces or by some other measure of encouragement such aa. reducing 
th~ transport and other charges on building materials or in some other way. 
I submit that this is a problem which is too complicated but it is the only 
solution in the long nm. Do we want rent controls and rent control bills in 
this House and in every provincial legislature in the country to come up for 
the lIext toen or twenty years with regularity with all the suppressed and 
visible irritations and bad feelings of partisanship on both sides to come up-
a.nd worry the legislators' lives out of t.hem with these issues? Sir. I think 
I spflak the feelings of most members of this House who must have been 
fioodecl. with literature, with requests for interviews and with arguments 
galore, Those of us who through error or through courtesy gave interviews 
on('0 or twice found ourselves ,working against a solid rock. The argument 
W[lS uecided~v on one side and no other consideration would count with the 
peop'le who tried to represent these matters. Sir, I do not blame them. It: 
is our duty as legislBtors to heal' all sides and to do the right thing under the 
drcumstances which I believe has been very largely done in this Bi!!. But-
I do say that we must take a. long view. This is only a temporary s\)\ution 
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We must take a long view of this problem and make an attempt to provide 
;a. permanent. solution so that this Legislature and other Legislat~ may 
Hot oe constuutly troubled with this problem over a.nd over again and fot" the 
1Iiortification of not satisfying either side fully. 

Cun you satisfy the two sides to this question fully when there is a marked 
dderioration in human nature ill t.his country? The IUHdlonl, if he has got 
.an i rights, not only uses an 1)£ them fully but he stretches them out and 
tries to abllse them. The tenant, if he has got· certaiu rights, not only uses 
them fully but tries to abuse them. I do not say there are not good' tenants 
·and landlords. There i!' no attempt to paint the whole community black 
bpc:mse the whole communit" consists either of landlords or tenant: one has 
t(\ be either the olle or the ~ther. I do not say everbody is bad. But 1 do 

.say there is a considerable deterioration, there is 110 room for kindliness, for' 
eGurtes,Y, for cOllllideratiOD of the other mall's difficulties, for imagination, for 
justict> and 101' humanity in the dealings betweNl man and mun. This deterio-
ration is not onI." in t·his field but in eVf'ry field. This problem which we 
hnye to consider is {, social problem. 

~ow, Sir, there have heen Ulany forms ol ab\,lse by landlords in t·he sense 
tht'y ha \'0 increased rents, secured evictions and evaded their responsibility 
:1'01' rep'Jirs. 'I'I1~rf' have been equnll;y on th(, other .. ide llUHly abuses by the 
tenant. 'fhe biggest abuse b~' the tenllut has heen when the tenant 
JI,ornentarily becomes a landlord in the sense t.lmt he ill his turn ,jlubl~ts. 

Sir, the evil of subletting is twoff)ld. It is not only objecti0Il3ble from 
the point of "iew of the tenant· hut :from the poinic of vie,,' of the community 
118 H wholC' , 'V]lPl·t'ns t.b e• Inw rl'ohibit~ the landlCll'd iroll1 profiteering from 
the public and from the users of housl' property, the ,same law is blind and 
ha;.; omitted to nJUl\(· lIliY lll'cvi",ioll liguinst ;1 .'lilllilar pl'ontef'rillg by the. tenant 
,,,Ito ;.ubl(>ts. Case;; hitY!. bC'l'l1 known in Bombay where some of the Iraqi 
Jew;; nnrl PY:lCuees haH' th,ts 0:' thn'e rOOHlS for Hs. 250. It "'ns all ironical 
justice, Sir. that each-of the three rooms was occupied by a British officer 
who paill Hs. :l50 for p-nch ro011l. Klich profitepj'illg b,Y the suh-tennnt, h0'8 
tnke'l pla('e and it if; H had phe>niimenon. :I run Vl'!"Y happy thot abu~t> by 
tlw tenant of his righh: n1l(1 privilegE'S hai; hePll lIlet with in thi~ case. Simi-
lal"h', uhu!'l's bv the Il!Tllllrmh: al'; fnl" HI' they could bc' SPPll A.lld met, have also 
bee;l mpt in this case. . 

With regard to borderline issues, as illy Honourable friend Mr, Gokhflle 
said, nobod.v can provide for all kind of conditions and cases. With regard to 
that the expedient which .we have found useful in Bombay is to have 3 high 
lew! officer lih the Bent Controller and the Collector of Bombay to have 
.certain powerS to determine the bona fides of parties when they make nllega-
tion,~ against one another. The expedient has been differed here, but there 
is no re3son to suppose that having regard to the provisions already made it 
is Ho£'·n considerable improvement over the vast. It would be good sense and 
w.~ would be doing duty to ourselves and t~} the House an:1 following the wise 
words which fell from 'you. Sir. if we were to examine 'amendments not in 
tll(' ;:;pirit as to whether absolute justice i;:; done to one or the other side, 
whether full pl'~vision iE> made for every contingency, hut with a view. to 
expedite the progress of business in this House and generally to see whether 
a, rough Imd ready jllstic-e is not :Ilre(lo," llInde b~· the Seleet Committee .. I 
may ~.ay here in m:v experience of BpII'd ('olnlllitt!'l'!ol t11L'I"e WIIS not one SpIed 
Committee in which there was n 111or(> determined effort on the part of cer-
tain members to press every lit-tIe point. At every mtle word, enrv comma, 
there was hesitation and a new point of viE'w urged. III other words, Sir, in 
m:v opinion this has been so t.hor')ughly 8ifted out by the Select Commit.tee 
thAt. n,; .. Hn""" n""lIt nnt tn {lpvrA-f> trIo much tim ... 011 thi,;, 
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Now, Sir, the first socil\l pUl'poHe whlCh we have In VIew 18. that ~e

snould avoid economic displacement which is a very great tragedy m the hfe 
of eYel')"body. There is no mllIl, dther highly plliood or low in life~ to whom 
if you said, either immediatdy 01' even with some li~tle no~ic('>, 'Go away. aud 
find out any place you like', it would not be a terrIble thmg. The prOVIsIon 
that though the sub-tenants were not thel'e legally, yet they IIhould not b&' 
displac~d, that the burden of this Bill should fall on as small a number of 
people as possible, that the inconvenience and loss should occur to 8S small 
I' number 86 possible, was the guiding principle and I am very happy that 
!that principal has been secured. Sir, the position really is liko this. It is. 
like PIlSS&lgers in 0: shipwrecked boat when: the boat is small, accommodation 
is still smaller and where everybodv has to go on :;;hol't rations and restrictions. 
in the common interest. But wh~n the shipwrecked boat sometime rea<lhes 
tho shore and people are picked up, se. far as this is concerned, unless the-
Government of India. mal.e housing a major problem, a major issue, and take 
specil'l steps; unless they examine, not in the narrow departmental sen~e of 
·Thi., is nob my concern, this is the C')l1l'ern .)1 such Iwd such depart-mellt'~ 
Ullless they examine thil; swbject which in my opinion oversteps the boundary 
of onE· siTlgle Department--it cover~ several DepartIDents' activities together-
there will be no solution to this prc.blem. I submit, Sir, .that there should 
be a Housing Hoard appointed b.\ tl1e GOVI!1'l1mcllt of India to 'take into account 
considel'i!j!olU' with regard tQ the diffic\1lties of the building of new houses 
which a.re m"n~' and whieh at }Jre!l!mt go unaccounfiE>d for. Everybody whO" 
attempts to conl;truct It new hO\1se is beillg sent from pillar to post. There-
is no CI~lU' direct·ive. The Provincial Gm'el'lIlYJent snvs the Government of 
Indi:!. are concerned. The" ~!l\, • we lire not cOl1c<!rned; it is the Steel Cen-
troller's busine.;s'. Somebodv ~l~e san; it is somebortv else'" business. EYE-ll 
comp<Jtent parties who attem"pt in the"se days to build' a ilew house give it up 
a,: tt bad job. 'I'h!lt is a defect in admillistratioll, hoth Central and provincial, 
w}uch I would strongly urge should be remedied by the establishment of a 
small Boal·d, of both officials and non-officials covering all the Departments if 
neeessary. Sir, this is a major issue and I would even like one of the Ministel's 
to be made directly l't.'sponsible fol' this and ail the Department-s can say to-'" 
him "We lVould give you lrU the facilities :you w~nt" If We do not do it, we 
will be caught in the vicious cirl'le. YOHr rent problem will go from one diffi-
culty tc II more serious difficulty in future und when that arises the cutcry 
from different section£. who ure affected will he still gl·etitel'. In order to avoid 
that it is m)' iuggestion that the Government of India should activel;v enquire, 
should l'eceiv6 sug~estions und geIl(~rull.v see what is the difficulty to provide 
capital flowing into homlc I'Ol1~tl"Uction>:, This problem i!': very· imPQrbnt not 
merely with regard to this: it is of great importance as an Inti-inflationary 
measure. The money in the porkets of peoplE' who lire waiting to huild 
llouses would_then go intQ the proper field. It is of still greater importance 
from the {Klint of view .)f labour. There is not a single trude whIch ean Ifhsorb 
m<!ll with greater facility alld ill largrr number than Hew construction. VIe 
find nil miscellaneoul'l men and th~re is Ull extraordi,wry amount of money 
being ~pent b.y the Defence Department 011 resettlement of soldiers. Con-
si.derable sums of money are being spent by the Labour Department on much 
the i>:lme object and this complete waste of public funds which these tW() 
departments are indulging in could b'3 saved if a simila,r effort were made in 
order to increase t.he amount of capital flowing into house building, because 
eOIl~trt~ction c~ absorb in my opinion something lik,: hal! If million people-
straight, away In the ('ourse of the next, thrM months If thIS Government witt 
onl:. ad promptly and rightl,v. 

Wha.t iii then m~' message to representatives bot.h of landlords and tenani'S?' 
My megaa~e to them is this. The problem hRR been thoroughly sifted "8 fal" 
Il8 human in«en\1it~ ('ould do if., Provisihn h8A bel"n ml.de to •• isfY enl'y 
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interp!'t aft flir as possible Ilnd Governrnellt ha\"e ShoWll If, ~ery prai~wort~,:. 
attitude in this matter and beyond securing the major issue"" namely, that ,thtl 
tenant will not he evicted alld thnt his rent will he cOlltoolled up to- It -!);Irti-. 
culal' point, Government have shown u very praiseworthy spirit in this matter 
and thereforr. we ought to curtail and check discuflsion of it. and I would advim 
aU thORf> interests who remain dis!'lllti!'fied with the mea,1II1'e a.s it finallx 
emerges from this House to unite and to urge on the Government of India anil 
th.3 l'rovincial Governments to increase house building activity which is lh. 
ultimate lIIld final solution of this difficulty. The present Act is a. merlil 
palliative and the final solution is the increased supply of new buildings ana 
faciJitie", to be created by the Government of India. Sir, I support the Bill. 

Xha.1l JIohammad Yamin lDlall (Agru. Division: Muhammadanllut'al): I think 
the best principle of law is that thf're shollid be llO rest.rictioll on anybody' s 
property and nobody should be restricted in the lise of his propert} as he liJ!es 
but som~times this law has to be changed in the interests of the general puhBc. 
Here the landlord has got his property and he wants to use it but we are going 
to curtail his liberties but we can only do so to the extent which is just and 
proper. Therefore this House is in the position of a judge. Here are landlords 
who want to use the property as they like. The tenants say that if the land-
lords use their property as they like, what shall be Our fate. So thi!'! House 
IS m the position of a judicial officer who should see that proper justice is dOILe 
to both. - The landlord should not suffer because the tenants want to take ad-
vantage of their position and create a kind of propaganda. The temlnt"" sboultl 
not suffer because the landlord wants to become greedy and wants io take 
adVhntage of his position and oust a tenant with a view to Jet the premise! on 
a higher rent to somebody else. This is the principle t.o which the Committee 
lIe voted u ~ood dC111 of attention arId they have found that a 'Oil}, media should 
he found whieh may be satisfactory to all peoplp coneerned and I think the 
Select Committee has brought out a Bill which should he acceptable to e ... ery· 
body. 

I know t.hat there are many who will not be content with the pro~isions of 
the Bill. In some cases this will hit them hard. Some tenants may feel that; 
they will suffer. Some landlords also will feel the same way. But We Munot 
take solita.ry cases into consideration. We have to see that the general publif. 
do not suffer. One idea is in the minds of people and that has been gi~en great 
publicity which I hope the House will drive away from their minds. It i!l this, 
that all tenants are poor and all landlords are rich. This is ~bsolutelJ wrong. " 

8hri Sri Pra.kaBa: Quite so. 
Dan ][ohammad Yamin Khan: This is the propaganda going on. Som., em!',; 

have come to my notice and I trust also many Honourable Member!'! who sat i·: 
the Selec·t CommitteE'. There are certain widows who own no other propert.J 
except a house which is bringing its. 30 Or 40 a month. They have let out tho 
house prohll bly to a man whose income is Rs. 300 a month. This was lei in 
1939. In 1939 the widow could certainly manage to live on Rs. 30 n month, a 
moderate life. Her children m~y have been small at thi!'! time hut during the 
last 6 or 7 years the children have grown up. Prices have gone up foul' times. 
Now, are we to force this widow to continue to let her building for the same old 
RR. 30 a l\1onth when the tenants' income has probably risen to Rs. roo by 
this time. Now, who is poor, the tenant or tlJe landlord. 

Thf're are many people who own property worth Re. 100 or Rs. 200 -a month. 
In 1989. the man could live in decent life on 200 a month but what you could 
get for 200 in 1939 you cannot get for 800 now. The tenants have also increased 
their incom(·. Tile population has increased, the cost of living has ~Ollf up. 
Everybody is doing mOllY times more business than what they .. ere doing befor.e" 
the war while you have taktn into consideration the_ small knants paying R,,_ 25 
a mont,h you have ignored the landlord who has also been hit hard by \he in: 
creaRed CORt of living and the increase in the priCRs of all other commoilitip.!,!. 
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"l'here are many ca6eS ",,-hich have been hit hard. 1 do lIot think that in a 
-meaS\H'e of this kind proper justic(, eould be done in every east, iT nlesb we allow 
-fme play t() economic consideratiolls, St'G how many homleb are available, hvw 
many people Rre want-ing them and 80 on, we cannot do proper Justict'. \Vht'lI 
~ve are curtailing the rent in the interest of the people, ] do not thuik we shoultl 

"_ake int{) consideration C'ach ulld I..wry cllse. Now, Itt us see who are mostly the 
people who are tenants'! _ Before the war the population of Delhi was not even 
7 lakhs during winter; in summer it used to -be something like 3 to 5 lakhs_ 
Th£' population now is about 12 lakhs throughout the year. This shows that the 
tenants have mostly come from outside and they are not the Delhi peollie. Now, 
is if right t.hat the people who live in Delhi and who own property in Delhi 
sh<>uld be penalis£'ci to till (>xtent which may be unbearable for them and that 
)JeGple who come 1'1'0111 outsidl' and who make lot of money ill business should 

.not pay anything out of their gains to the landlords? 'rhis, to my mind, is 
quite unjust and unreasonable. If it were a permanent measure. I would have 
gone for this principle, but as it is a temporary measure I do not mind it. Let 
liS see if a tenant who is living ill a residential house is paying 10 per cent. of 
his income. If he was payillg 10 per cent. of his income in 1939, is he still 
paying at· the same rate for his house rent? 
, . ShriSri Prakasa: We are charged about 25 per cent. of our allowances. 

lOlan Muhammad Yamin Khan: The case of the Honourable Members of 
/ t.his House' is different. They do not receive any salary; they receive only 

11n allowanel! and they (:orne here at 11 greut saerifice. They call m~ l{e pl,'pty of 
llloney in their professioll. hut they come here at a great snerifiee. 

Shri Sri PrakaBa: WhS are we charged S,? highly? 
lOlan Muhammad Yamin Khan: I do not want to go into that question. As 

1 was saying, if a man has got the capacity to pay house rent at the rate of 
10 per cent. of his inconw. why should he insist to pay only 1 pel' cent. of his 
illl'ome, which was the elise in 1939. 

lOlan Abdul Ghani Khan: What about the eases of those people who have 
.t fixed income like the Hchool teachers and Government servants? They have 
llot had anv increase at all. 

Khan Muhammad Yamin Khan: There art' some people who have got fixed 
illcome and "they have had no increase in their incomes since 1939. But such 

:cases are very rare, because every employee of the Government of India has 
had an increment. It may be that the school teachers have had no increment. 

,f know that even (. carpenter who used to get Rs. 1-4 n day, is now getting 
Hs. 4-8 a day lind the labourer who used to get 7 aunas a day, is now getting 
lts. 1-8 a day. Do you think these people whose income has been increased 
hy three times should continue to pay the rent at the' fixed rate while they 
pay eVf'rything else lit a much enhanced rata? If this is allowed, then all 
those people who depend entirely on the inconH~ from rent will b~ hard hit . 

. We should therefQJ'c,considel' the matter coolly when we have to decide between 
fhe two conflicting interests, Even if we want to put a restriction on the rent 
£01' residential property,. we should see that that restriction does not hit the 
owners of the property hard and unjustly. We took all these matters into con-

.sideration, both as regards business premises and residential buildings, including 
-the C8Bes of sub-tenants, and we came to the conclusion that is embodied in 
the report of the Select Committee. I hope the House will support this decision 
which has been arrived at aftel' mature consideration. There are ]40 Members 
ill this House and if every Member has got his own idf'lIs about each clause, thell 

-there will be so many ideas. When a Bill of this kind is referred to a Select 
Committee, it is . threshed out there and a c.ertain decision is arrived at which 
~hould be generslfy acceptable to all. So, I hope the House will accept the 

, Hill 8:s it haH emerged from the Select Committ-ee lind will not introduce many 
~ changes in it .. -After all, we have got a very limited time and if, we do not pass 
_ this Bill intolBw.; what would be tbe fate Of tboRe people whom we want to 
.r;:ive ;protectiOB. .. 
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Lal& Deshbandhu Gupta: (The Honourable Member spok._: ill Hiutiustru.;i _ 
_ Fot· Hindustani text; see Appendix to the Debates {ot· the 20th March, 1947: 
English translation given bdow.-Ed. of D.), Sir, I WIIS just pointing out 
the difficulties with which we are faced, so far as the hOLlsing problem is 
.concerned but 1 do not ,,-ish to dilate any more on it. 

L&la Deshbandhu Gupta (Delhi: General): Sir, I am thankful to the Hon-
-ourable 'Member, Mr. Gokhale who, according to his promise, gave full freedom ~ 
to the members of the Select Committee to amend the Bill according to their 
views. Accordingly, if the Bill as it went to the Select Committee and the Bill 
a~ it has emerged therefrom be compared it will be found that the Select Com-
mittee has given good attention to its clauses and have considered it from every 

aSI)('ct. Government placed no hinderance in our way and we ,re 
I P.M. thankful to them. Thev have assured the House that if the Mem-

bers would amend it they would have no objection. Lot of time was devoted 
to it in "the Lobbies. It then went to the Select Committee who has amended 
it. I hope time will not now be wasted and the amendments which have been 
fully discussed will be accepted by the Government. Sir, I am fully at one 
with my friends in this, and it was greatly strdssed at the time when the Bill 
w(>nt to the Select Committee, that until a large number of houses was built the 
problem could not he Roln,d. The scarcity of the honses can be judged. _ The 
anxiety and the I"Ilnning a.hout of landlordR and tenants testifies to the shortage 
of houses. - Both sides were justified in their expt'ession of grief and anger.-
Unluckily or luckilv I am a resident of Delhi and so it concerns "me more. At 
-first the "Bill WfiR ;licknamed Landlords' Bill and now they say that t,he Select 
Committee has made it the Tenants' Bill. ,],he Bill is ncithel' a landlordf: Bill !lor 
a tenants' Bill. The Sf'lect Committee h:n-e hit'd to do the utmost Justice to both. 
Hi!', if VOIl will look at the amendments made by the Select Committlle YOU will 
filld ~h~t the most irnport':lllt amendments which' have bf'en maue with l'<.;spect to 
tIl(> reut relates to cia lise .9. When it went to the Select Committee the standard 
TC'nt was fixed 011 the hasis of 1946 rent- and an increase of 1/3rd was recom-
mended over it, but t1H' Select Committee after consideration fixed the standard 
Tl'nt 011 the hasis of Hlilfl rent in;;tpad of Hl46 Imil the increase in the grade ~eale 
'IUS been ealculated on the basic. rent of 1939. The increase in rent in the 
Yarioll;; prOyill('e;; in this connection haf; also l)['en eOIlRidel'ecl by the Helt'ct 
-Committee find the graded scale propos.d by the Seled Committee is right. • 

:\Iy friend, Khan Mahnmmad Yumin Khan has Raid that consideration should 
1)1' IHiicl to small landlords. I feel for them and wish justic.e should be done to 
tlll'l11 but I 11111 afmid if efforts were made to justify their case the prohlem will 
rNlIaill ullsol\-ed Aeeording to proposed grade s("lIle 1111 ill<'Ti'8Se of Hs. 12-8-0 
is Il1llde ilP n rmt of Hs. 25. Mv learned friend has referrert to widows. So far 
'*t" widows unci ()I"phans are concerned J agree that sOlllet~ling should bt'- c1ont' 
f01" them. I think all the members of the House have sympathy for them but 
tlwre are a lot of difficulties in the way. First of all if 9. separate standard is 
fixed for the property of widows it will not look nice to hp.ve different rents from 
tenants living in the same street. I find no other solution for it than this that 
the tenant renting a widow's property should have a regard for her and pay 
more rent. I request my learned friends to find out a way out. so that it may 
llOt be considered an offence. -

Sir, 80 far as the tenants are concerned the most important objection made 
on their behalf was that they should not be evicted. Uegarding the increase in 
the rate of rent the importar.t provision is in clause 9 and it may be laid down 
that tenant living in a house should not be evicted. The report submitted by 
the Select Committee makes provisions not only for the landlords but for the • 
tenants also inasmuch as it lays down that tenants should not be evicted. So 
tIlt' tennnts should rest content that there is no question of eviction now in the 
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Bill. Moreover, if Q government servant retires from service the landlord may 
get his residence vacated for himfrelf. So far, however, as I have" considered 
Section 9 I have conw t.() the conclnsion t.hat no scope for evictions, has 
been left in the Bill. The tenants must therefore feel pleased that their 
grelltest demsnn hns been met with. It has been decided that suits now pendin~ 
in the Courts should not be meddled with but such auita will be .."ery few. Sir, 
the tenants should be happy that the question of eviction no longer remains in: 
the Bill. Moreover the tenants should be satisfied that the reduced graded scale 
is a fair scale. It is far less than when the Bill was sent to the Select Com-
miftee. So rar as business is concerned, Sir, the rent for business premises has 
bebndoubled. Keeping in view that in these days people are prepared to pay 
Rs':, 15,000 as ptlgree to the landlords this does not appear to be a hardship. 
there is a.nother t.hing, Sir, which tenants do and which we should take into 
consideration and that is sub-lett.ing. I emphasized it in my :first speech that 
while the leased house" were menilioned in the ordinance no safeguard was pro-
posed for the sub-tenant,s whose number is many thousands. I think the Select 
Committee have done greatest service to the sub-tenants. You will find. Sir, 
from their recommendations that they ha.ve not only recognized them but have 
proposed a fair rent for them also and their position is the same as that of the 
tenants. The. second proposal is regarding tenants who number thousands and 
who were oharging from their sub-tenants whatever rent they desirert. A per-
son paying Rs. 20 for a Governrrwnt quarter was charging Rs. 100 from his sub-
tenant. Now they won't be able to charge excessive rent from their f;ub-
tenants. Sir. I consider that the Select Committee by recognizing sub-tenancy 
have afforded relief to thousands of sub-tenants. This has at the same time 
done a great good to the tenant.g also because, although they were chaJ'gin~ very 
l,igh rents, subtenancy was an important ground for eviction.' All the ordinances 
which were issued in this connection held sub-tenancy one of the g~6undH for 
~viction; but now the Select Committee have provided a safeguard for them. 
Those who were realizing rent clandestinely have now got the right to realize 
i~ openly. Tenants can now realize rent from their sub-tenants. The Seleci 
Committee have not overlooked the landlords also. Their greatest complain~ 
was that the tenants had become owners of the houses, they keep sub-tenants 
and charge very high rents from them. The fact was that the tenants wanted 
to become I&ndlords without the obligation of paying house·tax, etc. They 
realize large sums from the sub-tenants and pay no heed to the landlords. But, 
now in the Bill which has emerged from the Select Committee while the sub-
tenants &re recognized the landlords are also considered. Now they will geti 
half of the renil which the tenants realize from sub-tenants. 'fhe landlords, 
therefore, have no occasion to complain now. Moreover, tenants will not keep 
sub-tenants without the consent of the landlords. This shows tha( justioe has 
been done to both landlords and sub-tenants. Sir, however, so far as the sub-
tenanoy is concerned, Select Committee's report relates only to residences. At 
that time the question of residences was before the Select Committee. But is 
it not the duty of the Government to look to the interests of the business pre-
mises also? :it is correct to some extent that this question is not so important. 
The opinion expressed by the Select Committee. however, is good. I think it 
will cal~e great trouble to a large number of people if the question of business 
premises waR left uneonsidered. There is a large number of businessmen in 
New Delhi and if no relief is afforded the result will be confusion. I suggest 
tha.t Rub-t~n8ncv may also be reC'ognized for business premisps. I therefore ap-
peal to my Honourable friend and to the House to extend the same recognition 
to t.he bu~iness sub-tenants 8S they have extended to t.he residential sub-tenants 
aivincr at the same time a fllir tr~atment to the landlords also. This can be 
done"in this v;ay: In the case of sub-tenancy, we have increased 25 per centi. 
rent for residential premiseR; for business premises, we may increase 50 per cent. 
out of which we may give 25 per cent. to the tenants and 25 per cent. to the 
landlords. My It'ampAi frif'ncl might t.hink 50 per "cent. increase as too high. 
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I ma.y remind him that this increase is not to be levied from poor tenant. but 
from businessmen who keep shops in Connaught Place f,o make money. There-
should be nothing againBt it. -

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-Q8sembled after Lunch at Half Past Two of the Clock. 
Mr. ·President (The Honourable ;Mr. G. V. ~avalankar) in the Chair. 

Lala DeshbaDdhll GlIpta: Sir, I WBS pointing out the amendments made bY. 
the Selrct Committee with regard toO t-enants. Looking from the landlords ,. 
point of view, Sir, we find that the Select Committee have endeavoured to pro-
vide for the realization of rent from the tenants. Landlords have alwavs been 
complaining that they could not realize their rent. They said that the renti: 
was less and its realization was attended with a lot of troubles. Legal prOOeed-
ings .have to be instituted and a lot of botheration has to be faced. Tn this 
connection, Sir, the Select Committee have proposed that in future suits will be-
decided by Small Causes Courts. This will reduce the duration of the suits and 
the lawful complaint of the landlords will be removed. Besides. the landlords 
complained that the tenants have occupied the residences and their compounds. 
in such a way that no further construction work can be carried out in the com-
pounds. The Bill lays down that the landlords were free to construct buildings. 
in the vacant places and the tenants shall have no power to stop them. Sir 
when we look at the Bill we find that efforts have been made to remove lawful 
complaints of the landlords. I want to draw your and the· attention of the 
House, Sir, to the provisions in the Bill which in spite of the recommendations of 
the Select Committee require amendments. They are as follows:-

(i) So far as the sub-letting of business premises is concerned it should be-
validated. Sub-letting of portions by tenants to shopkeepers should be legalized 
just as permission has been given to the tenants of residential premises to sub-
let a portion of the house. There is no doubt that it is the right of the landlQrd 
to let any portion of the premises but since sub-tenancy has been recognised it 
should be extended to business premises also. At present hundreds of small 
shopkeepers, such as tailors, barbers. ct~., are engagp,d in business. If they' 
were asked to vacate their shops it will be a great hardship t..o them. They will 
not be able to go anywhere. I therefore think it proper tInt th~ir sub-tenancy 
should be legalized and a reasonahle rent- should he fixed. Just as I have ~wn 
notice in my amendment a portion of the rent should go t.o t.he landlord. 

(2) Just as the sub-tenants have been disregarded there is anot.her cIa"" of 
tenants which hilS Dot been mentioned in the Bill. Select Committee 1m" also-
lIot taken notice of them. They are the people who live in theii' houses and ply 
their professions. For instance, there are ma.ny bungalows in New Delhi wlwr~ 
doctors carry on their practice. The landlords object that the bungalows wpre 
residential but these people ply their profession~ there and earn large sums of 
money. Under the eviction clause those people eouI.i be evicted by landlords 
who need the premise!'; for their own use. Sir. this ha<1 been a practice for a long 
time in New Delhi. People have been living in their houses and practising their-
profession. My proposal is and I t.hink the MembErs of the Honse 3)1(I the GOY-
ernment will accept it without any objection that for such residential premises 
which mlly be called business cum residential premises .1 nl'\\" ;;t.andarcl of l"ent, 
may be fixed and they may be considered business premises fot' the purpos('s or-
fixation. I think that the intermediate scale between re~idelltial and hllSinf'ss 
premises that is It or 50 per cent. above the residential rent ma.v be fixed fOl~ 
this sort of houses. This will remove the comulaints of the landlord8 and thl~ 
tenant who is carrving out his profession will RIs~ he to Q. great extent nrotectert. 

Of the rest of the proposals placed before the Hous~ I also want that.- the-
Govemment should ~ve an assurance that the rent of the houses acouired by tpe 
Govemmp.nt shall also be fixed according to the standard rate. This question· 
was raised in the Select Committee but it WM said on hehalf of the Govenlm~nt;: 
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that. since those houses were on l~ase and not on rent thev cannot be dealtwii:h 
in this Bill .. I think that it is Dot difficult for the Govern'ment to give an assur-
ance that the standard rent which will be charged from other houses will also be 
(·harged from houses acquired by . the Government. 

. Sir, so far as E.Viction is concerned if you will look to clause (9), you will 
find that under its sub-olauses (h) and (i) tenants can be evicted. It is laid down 
that tenants could be evicted if thev contravened the terms of the lease ent€l'ed 
\dth the Government. In reality, the Government holds the landlordl·esponsible. 
It is the duty of the landlords or houses built on lands leased by the Government 
to fulfj11 the tel'ms of the lease but. the landlords' plea is reason{l,ble that the 
person\ who contravens the terms is the tenant and not he. For the notice which 
is Rerved by the Government two provisions (h) an!! (i) have been introduced in 
-clt·mae 9. Keeping it in view I suggest that a general clause may be introduced 
which may draw the attention of the court to the provisions over and above the 
(>\'iction clauses mentioned in the Bill to ensure that no injustice is done to any-
body and that the tenant;; lla\'e room to present their case and to prove tlu' extent 
.of their responsibility. So far as the question of c0ntravening the terms of the 
Government or Improvement Trust le-ase is concerned one aspect of it is this that 
the notice is served by the Government on the landlord and the tenant has no 
knowledge of it but he is evicted for contravening these terms. ~~n amendment 
has, therefore, been offered requesting that wheneyer the Government gives 

, notice of contravening the terms, a cop~' of it should also he sent to the tenant 
giving him an opportunity to remove the complaint" and save himself from 
eviction. I think it is a fair amendment and the House and the Government will 
have no hit~h in a'lcepting it. One of the rightful comp1aint~ of the landlords i& 
that there are tenants who are millionairs but live in rented houses paying the 
rent at tIll' rat(' which was prevelaut in 1939, while for their own properties 
neqllirefl aftt~r l!.l:;n~in Hl42-4H--they charge many times more rent. Jt is with 

-.respect to such cases that tenants and landlords who pay less rent and realize 
more rent for the new houses which they have built will bB foreed to go to their 
own places. An amendment has been proposed in this connection suggesting 
that tenants and landlords who can build their own houses shall b(' asked to 
nwate and go to their own houses. This amendment will entitle landlord" aftel' 
it uecomL>'; 1\ hl\\' tIlt"; people who have their ciWl~ houses shall have -·0 ,ueate and 
'go ,there. These are principal ma·tters fer which amendments have been 11I0Ved. 

Tlu·y haw beeil coe.sidered at length by the Government :lnd I believe there will 
hp no difficulty in passing them. Another complaint of the tenants is that, the 
!"rction sets up only one machinery of small causes courts. It may be that it 
cnse has not been properly decided there. Consequently. Sir, a11 amendment 
hll!' been propO!:;ed that so far flS eviction is concenled the.v may have the right 
of appeal in such case!' to the District Judge. It is a reasonable amendment and 
its acceptance will remove this complaint. HiI'. T will not take much of your 
tinH'. I ma.v, however. incidentally support what my learned friend }Ir. Mallu 
'Subedar said this morning that the right way of solving t.his pl'oblE'm is to buil(l 
more houses. I strEssed thi,; point in the earl~' stages of tl1P Hill that Goycrnment 
should afford opportuni~it's to build ll10re houses and today I once more strongly 
appeal t{) the Government ill this connection. My learned fIjend Mr. Gokhale 
-has said that l\eeping in view the priority in building this shall have no applica-
ti(l)) on future constrllction!'. Rut the Government have given no assurance 
that, they will not do !'on. I sa, that !'o fur as the Provincial P. \V. D. is COll-
('I:"rned it is guilty of criminal n~gligence in this connection. It has done nothing 
up to this time to !"how th~t it ha" made any effort to solve the problems of Delhi. 
Improvement Trn!'t in Delhi is an institution which can do a lot of service to the 
-cit,y but to our misfortune if the Honourable Member f'or Works, Mines and 
Power would look to the activitie!' of the Improvement Trust he will find that 
t~e Trust has done nothin~ except maldng a few crores of rupees by acquiring 
!so~f> land and properties for a few rnpees and seIling them for lakhs of rupees. 
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I think Government had no right to spend thirty lakhs of rupees on the Anti-
ma.larial Scheme out of the one and half crores of rupees earned by the Impro~'e
me~t Trust. I think it was the legal right of the people of Delhi t~t the lllOllc'/ 
realIzed from them should be spent on slum clearance. Two or three Viceroys 
and ld:ahat~a G~dhi after seeing the sweepers' quarters expressed very stro~g 
condemp.atlOn saymg that the Government pay no heed to the Delhi slums. 
Whenever a question was raised it was answered by the repetition of long pro-
gramme of the Improvement Trust. The House is ~nformed that the Trust have. 
large schemes in hand. The fact, however, is that if you will see to tht:: pro-
gress of the Improvement Trust for the year, you will find that no building 
activities were undertaken nor have they done anything towards slum clearan(~fl. 
Like baniaB they have only tried to increase their own capital. They have been 
selling land at Rs. 30 per sq. yard which only five years ago they bought lor ~s. 4 
per sq. yard. Although Improvement Trust make so much money by sale of lam}, 
they have made no buildings on the vacant lands. They have sold 3,000 plot:>. 
which"are lying vacant. If the Improvement Trust had tried and the Govern-
ment had afforded facilities for building there would have been 3,000 hou.3cS 
built today. Government do not give facilities for building houses but they are 
realizing lease rent at the exorbitant rate of 2l per cent. I would, \\-ith due 
deference, urge the Department of 'Vorks, Mines and Power that if they de.,il'l~d 
that the problem of Delhi may find 01 solnt,ion they must adopt ways whieh 
are essentia! for its solution. I have a note which will show you what difficultic·" , 
come in the way of obtaining building m.aterials. You will fin"d that thc' only 
excuse of the Chairman of the Trust is that quota of steel is only 125 tOilS. 

Kr. President: I am ~fraid all this is not quite relevant. 
Lala Deshbandhu Gupta: Sir, I was just pointing out the difficulties with 

which we are faced, so far as· the housing problem is concerned but I do not wi;;h 
. to dilate any more on it. 

8ir, I should say that it is the duty of the Honourable ;Member .for Works; 
Mines and l>ower to look to this difficulty. Out of the steel which if, oein;.! 
given 113 tons is given to the makers of trunks and only 12 tons is given for build-
ings. Similar are the cases with cement, lime, etc. I want to tell you that ill 
a, civilized world houses are as essential af' food, water and air. What a pity 
that in Delhi, the Capital of India this problem begs for solution? In the year 
for 5 or 6 month" people from outside come and reside here. It is not a questi~n 
only for the LOmfort of the people of Delhi but for the convenienca of the people 
of the whole of India. The outsiders, therefore, should take as much interest 
in it as the local people. They should help us and force the Government to gi\'e 
us more building material. Improv€:mellt Trust which is now being conducted 
as a pro~t ooncern should be cl)nvf<rted into an institution rendering true strviee 

" to the people so that it may also help us in solving this problem. I hope that 
the House will accept the amendments madp by the Select Committee in the 
original Bill as well as those suggested by me. When the Bill comes to the 
House again Government will have no need to extend it after two years. T}w 
passing of this· Bill will not only be an occasion for happiness for the members 
of this House, it will also make the mutual relations of the landlords and the 
tenants, pleasant. 

In connection with electricity I will take only one minute of the House. My 
learned friend in charge of the Department of Works, ;Mines and Power has said 
that the Electricity Plant has been sold for Rs. 36,00,000 when the Rough~g 
problem comes before us we are told that without electricity it wat; useless t() 

build new houses. I should request my learned friend to try to look at the pro-
blem of electricity with a point of view with which the people look at it ana" 
spend the money realized from electricity on the city's improvement. 

Sir, in conclusion I shall recommend the House to pass the Bill as it hus· 
emerged from the Select Committee. 
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:Kr. N. II. Joahi (Nominated Non-Official): Mr. President, I propose to deal 

with only one defect in this Bill and that too very briefly. Th s Bill deals with 
thecomroi of rents in the Province of Delhi and Ajmer-Merwara. That the 

l'ent8 must be, controlled is, I think, admitted on all sides. There may be 
·ditference of opin on as to the extent to which the landlord should be permitted 
to increase the rent but so IlI.r as the need for control is concerned 1 do not 
think theLe is any controvel'b,Y. Unfortunately in this Bilf the Government 
<If India have provided that in iJlI:! case of new houses or houses built after 1944 
s.nd houses that may be built hereafter there should not be any control on the 
rel1ts. 'l'h s is one of the great,est defects of this Bill. This dIfference of 
tl'eatmept between the houses which were built before 1944 and after 1944 and 
llousesi that may be built herea~tJer leads to inequalities. In the first place, 
side b~ side you see a house which is rented for RB. 25 and you see another 
lwvihb the same floor space and- perhaps having the same facilit es and ameni-
ties fetching a rent which is tWice or three times the rent of the house which 
hud been built previously. I feel that this inequality leads to unhealthy 
practices and a:so what we may call black-marketing. I there~ore feel that 
the Government of India made a mistake in n~t controlling the rents of the new 
buildings and the Select Committee also made a mistake in not imposing corotrol 
-on the rents of these new buildings. 

Lala Deahbandhu Gupa: I am afraid my Honourable friend has llC.'t 
.col'rect;y understood the meaning of this provision. The fact is that on houses 
.bu!lt after 1944 we are not allowing any enhancement of rents. It is not that: 
±he house owners can put up the rents. The rents have already been fixed 
J,y the Rent Controller and we are not allowing any increase, as those rent~ 
'on'1'e fixed up at a time when the enhancement had already taken place. 

111' ••••• Joshi: The Bill provides that on new houses there is to be 11'.) 
.control on rent. It is true that new houses built after 1944 will lIot be 
.permitted to increase the rent but the houseowners ,vere pennitted to t:hargc 
""hatever rent they liked. 

L&Ia Deshbandhu GUpta: No. It is open to any tenant to go to the Relit 
Controller and get the ste.ndard rent fixed by him. 

JIr. N. II. Joshi: Sir, in our country there al'e large sections of people whu 
.cannot go to courts. 

'Jt .•. V. Gadgil (Bombay Central Division: Non-M;uhammadan Hural): 
Not so in New Deihi. 

JIr. N. II. Joshi: I do not know about ~ew Delhi. 1 an. talkilJg about. 
Delhi and Ajmer-Merwara. I generally do not take upon myscii the responsi-
bility o! speaking for the inhabitants of New Delhi. I feel, genera~ly speaking, 
they are quite able to take care of themselves. Ordinary people belonwng to 
the working classes and some others cannot afford to go to the law courts and 
llay the expenses of costly suits. I know what happens to those suits and 
generally people do not resort to courts knowing full well that they will h8ye 
to spend large amounts of money in Older to get the rents fixed. The justifica-
tion given for not fixing the rents of new buildings is that the house building 

industry should be encouraged. H the house building industry is to be encouraged, 
the builders would need a certain amount of interest on their capital but they 
~erisinly do not expect that they should be permitted to charge any ,,'ent they 
like. Usually a capitalist wants a fair return on his capital. Therefore if you 
had provided for fixing a fair rent even on new houses, there would have been no 
ili!:couragement to the building industry. 

. Sir, I feel thst this problem of provision of sufficient houses cannotb: 
~ealt with in the way in which the Government of India proposes to do. 
They feel that by permitting landlords to charge any renn they like and making 
.huge profits, they will encourage the building industry. In the first place. 
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~'hat is the gUllranbee that a landlord who makes mOIley out of a building ",hidl 
.he has built will again reinvest it in the building industry. There lIm" bl; 
:some other industry in which he can make larger profit,s. He may inv~t tbe' 
money which he makes out of his previous houses in some other iudustn. 
'l'lwre il:i no guarantee even if 'you aUo\\" a landlord to make very large profit . .; 
that. the capital which he secures will be reinvested in the building industr,v. 
'1'h(, best method of dealing with the problem of providing honses is that the 
·(i·ovcrument of India should treat this )Jl"Oblelll VCI',Y seriously. 1 lUll \,l:l'~ 
,glad that my honourable friend Mr. Manu Subedar and some others refelTP,1 
-to the need for the provision of new houses. But. I think the provision of rll'I'. 

hou~es ill adequate numbers is not a thing which can be le't to private builder,.;. 
3 If we leave ,the house·building IJrogramme to pri\'ate builder!; \ll' 

p. M, shall never geb adequate housing. If we ure anxious to supply good 
houses and adequate houses to the working classes and even to the lower midd1e 
.clatlses the Government themselves will have to under Lake the building programme . 
.xo private employers can build houses under the present circumstances and get, a 
fail' return. In countries like England Governments have realised this fact and 
the housing of the working classes is now considered to be the responsihilit;v 
of the Government, either of the Central Government or of the provincial 
Govemments, or that responsibility is sometimes thrown on the statutory 
loeal body. But in no country in the world at present is the private builder 
.expected to build houses for the working classes. I therefore suggest to the 
Government of India that they should immediat~ly take in hand a It\rg<~ 
programme for the provision of houses for ~he working classf1!. Sometime 
Clgo the Government of India appointed a Committee to consider the question 
of provision of houses for industrial workers. That question was discussed 

not by the Works, ;Mines and Power Department but by the Labour Depart· 
ment. They held a tripartite conference on the question, They paHSed a 
resolution that the Government of India should take steps to see that houses 
may be provided for the wOlking classes at economic rents. They also sug-
gested that the houses to be built should provide decent housing accommoda· 
tion. It was decided that the Government of lndia should create a Housing 
Board. Ull:ortunat.ely. Sir, we do not know what happened after that con· 

ference WftS held an.l that resolution was passed. 1 am told-it is only a 
rumour-·~that S0me lkpartmtmt of the Government of India advised the Labour 
Department that· they should not. undertake such an ambitious plan, that 
building materials wete not available and therefore t.he appointment of a. 
Housing Board would be n mistake. If a Board is appointed people would expect 
that Board to build houses and t.herefore the piau for appointing a Housing 
Board wac; dropped. I feel that the Government of India is neglecting the 

problem and neglecting it in my judgment unnecessarily and too long. If 
housing Qlaterials are difficult to obtain it is the dut'Y Of the Government of 

.India to provide housing materials. It is not impossible for the Government 
of India to have more cement or to have lit.t1e more iron or to have little 
more wood for the housing of the people in this country. I am sure that if 
the Govenmlent of India make a serious effort it should not be beyond their 
capacity to have more building materials fOT the housing of the people. I 
also feel that the Government of India can provide the necessary machinery 
for the building o~ new houses. I want the Government, of India to reali.ze that 
11 if; only tlte Government which can provide houses for the wOlking classes. 
If the programme of houses for the working classes is left to private builders 
that pro!!l'8mme will never be completed. This fact has been admitted aU 
-over the" world and where the Government gives the building of houses for 
the working classes to private builders there the Government gives. subsidies 
to the private builders so that the private builders may be able to budd houses 
and charge eeonomic rents and build houses which people would like to occupy. 
I would like tJhe Government of India, if they fe!'l that they are incapa.ble of 
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):>uiiding houses themselves and if they f~l that it; is only the private build(;r 
who has the capacity to build houses, to come forward and give subsidie,; 
to the private builders so that houses can be built. It is true that gidng 
subsidies to private builders is not enough. If the Government of India 
has not got the housing material even the subsidy to the private builder 
may not. be of much use. Therefore the great problem as regards housing is 
also the problem of providing housing materials, I am sorry that the '~~overn
ment of India is neglecting this question fl)r a long time. I would like them 
to take it up seriously. 

in this connection I would also like to support the suggestion made by lily 
Ho~ourable friend ~r. ~anu ,Subedar that if the housing question is to he 
tarkled seriously, adequately and promptly then the Government of Illdia 
should have a separate Ministry for Housing. It is only then that they ",ill 
be able to deal with' this question adequately and promptl.)" 'I'ake a sma!l 
country like Great Britain. They have a separate Ministry for Housing .. 
I do not know why a great country like India should not han; 
a separate Ministry for .Housing and why the housing of the people shoui(l 
be lumped up with several other Departments like \Vorks, etc. There al'e 

. several kinds of public works, There are irrigation and several other publi(' 
works. 'l'herefOl~ I would suggest to the Government of India that tilt',\' 
should have a separate Ministry for dealing with the question of housing. .I 
would ask them to see the difference which is made in Great Britain in thi,;, 
,respect. There they haye a Housing Ministry and on account 0: the very faet 
t.hat they have a separate Ministry, housing of the working classes and generaliy 
speaking housing in that rOllntry has made grea~ strides. I would therefo)';,> 
suggest to the Government of India to take up thi~ question of having a separare, 
Ministry for !ooking after the quest~on of the housing of the working classes. 

Sir, a Bill of t.his kind is useful. I have no doubt about it. But the me!'!! 
control of rents is not going to solve this problem. It is a palliative which 
may be use~ul for some time. But so long as landlords can secure hight'l-
rents thele will be landlords who will try to get t,hose higher rents by fair 
means or foul. I wl)uld therefore suggest to the Government of India t'ot. 
to be content with passing a legislation of this kind but take up seriously tIlt' 
question of building new houses. 
. 1Ir. Sasanka Sekhar Sanyal: Sir, since the last speaker has discussed the 
question of rent I propose to confine myself to the question of eviction. 'ro 
me it appears that the scope of eviction should have been more restricted in 
this Bill than has been provided for. Sir, I heard the HOBourable the Work;; 
Secretary yesterday. He has promised to keep an open 'mind. On thnt 
assurance] "hat! make my suggestions in the hope that even a;; the "House is. 
through the Bill at different stages it will be possible for him to see his way 
to accept sOllie changes if they commend themselves to him. 

In the Statement of Objects and Reasons in the original Bill it is stated; 
"It is feared the expiry of rent. control measures in the present day conditions ql 

general unrest lDay result in further hardship, discontent and possibly labour troubles." 

It is presumed from this that i'he framer of the Bill was looking into the matter 
specificallv ~rom the point of view of labour. That means that that tllass shou'd 
constitute the large body of t-Elnantry in thi& Province of Delhi at least. I do 
not )mow much about Ajmer-Merwara. I do not also claim to know ver\, 
much about l).,lh: but !is I am here for the laRt one year T have had to com~~ 
in contact with :he problems of this place. I look at this Bill that has emerged 

. from the SF':t'rt Cnmmit~ee in order to see whet.her the problems which ,the 
Honourable Member in charge visualised, while bringing in this Bill, are 
avoided or adequnt!'ly settled by the provisions which t;his Bill proposes to. 
make. I cprtainl.v join my Honourable friend the Secretary who congratulateli 
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the members ot the Select COllunittee. Certainly they have made very U';l·:\11 
additions and alterations but the very fact that even after the Select COlU-
mittee's report has come out a large number of amendments have been forth: 
coming, most' of them relating to this eviction and some amendments coming 
from ulembers who served on the Select Committee so abl;y and deligently-
that shows that there is so much scope for discussing these things. 

In the first place I would frankly submit that there should not have bet:lJ 
provision for eviction except on the groUlld of dei'ault of payment and in this 
1 am borne out even by the case of the Government supported by the case 
made out by other speakers. It is admitted that there· is congestion of 
accommodation in Delhi. 1'hat is to say lleople cannot easily move from 011e 
house to another. Even the Government had recourse to requisitioning. The 
war is over. The war conditions have changed. Still the housing problem is 
so acute that Government has had to have recourse to requisitioning hOUl~es 
and properties. Therefore this applies with stronger force in the case of th~ 
ordinary- people who are tenants. I think they should not be asked ,to quit 
peremptorily unless there are very strong reasons to ask them to go out. I 
have no sympathy with the tenant who does aot pay rent regularly and if he 
does not pay after due notice, then ,he har. to) pay the penalty. 

At the same time I join issue with the Deputy President who said that 
after all a man must be .allowed to enjoy his private property except in special 
circumstances. I submit .that to stick to that theory would be to indulge in 
anti-c;oci:tl activities. It is an accident that some people have got house 
propertJJT. It is equally an accident that some people have no Houses of their 
own and people who can afford to let. the houses to tenants should ordinarily be 
satisfied with getting rent. I do not grudge them a little more but it is a 
question of adjustment of convenience. Let the landlord get some good rent 
and let not the tsnant be disturbed. The Deputy President said that the 
population of Delhi has increased very much. People from outside are coming 
and doing bur:iness. It is not their fault t.hat they have been att_ tOted to t4is 
metropolis. 'l'hey have been here for years and years and simply bemlU~e 
the;" came from outside it is neither justice nor wisdom to ask them to clear 
ouv in order to make room for the convenience of the landlords. This is neither 
sense nor justice. Let us make a maximum adjustment. I t.ake the cue from 
the Secretary himself. He said that the Select Committee tried to !';teer R 
middle course but it is not steering a middle 'course. You are plJtting th~ 
landlord and the ienant against 6ach other. 

Khan Abdul Ghani Dan: How? 
)(r, Saaanka. Sekhar Sanyal: :My friend Mr. Ghani' Khan asks 'How'. T 

must reply to him because he is my neighbour. It is said in clause 9 sub-
clanse (c) th,lt when there is II bona fide requirement ou the part of the land-

.lords they· will be able to eject the tenants. I will not quarrel with the elasticity 
of the expression 'bO'na fides'. But assuming tha.t there may be bona fide 
requirements on the part of the landlords, how is it to be adjusted with the 
bona fide interests of the tenants. You must look at both sides. I am. a 
tenant in a particular place. My landlord's family has increased. Let him 
increase and multiply in happiness and peace but if he wants my blessings 
and the blessings of others also, before he seeks to get his own building for 
better accoIQIDodation for himself, he must find a comer in the tlarth for me 
to go and conceal my head under. We have to make an adjustment and steer 
a middle course. There must be an adjustment. Uy friend Lala Deshbandh1l 
Gupta referred to the courts and all that. To me it appears that it is not a 
quelriiion of litigation at all. After all it is not a question of right VBT''IU 
wrong. It is not a question of justice versus injustice. It is a question 9f 
maximum adjustment for the benefit of both the landlord and the tenant. 
Now, in the section it is provided that if -bhe landlord has no other suitbale 
accommodation, then the tenant must quit. This is prep~terous. The law 
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should have provided that if the landlord has no other suitable' accommodation, 
'he tenant can bp. ejected only if he can get alternative accommodation. It 

, is said that a large number of idle rich are the tenant6. 1 have nl> grudge 
against the rich as such, although I have my sympathy with the POOL' people 
and I belong to that class of society who are not rich. Look at the large 
number of bhallgis. Delhi is served not only by the millionnai:ces aud multi 
millionnaires. It is also served by poor clerks, school masters, poor traders 
ami dealel'S aud also these bhangilS who keelJ up the conservancy of Delhi. If 
they are placed at the mercy of the landlords, where will they stand? This 
is a two storeyed evil. Iu a large numbel of ca5es the landlords will try to 
elkct the tenants because they waut the accommodation for themselves and 
t.\le tenants will be hard put to it to prove that the landlord has another 
8u'itable accommodation, because the law does not give any defence to the 
tenant in respect of his Qwn convenience. The landlord who cannot make out 
a proper case will hold a pistol at the head of the tenant and every year at 
the point of the threat of new litigation he will go ou taking more and more 
pugree. This is the evil which will itart. immediately. Then there iI this 
farce of a protection. H the iandlord does not use the building for his own-
accommodation within a year, the tenant. can come and recover possession and 
claim damages. This is obviously impossible and it puts the evicted tenant 
in a position in which he cannot successfully take action against the landlord. 
There is nothing in the law which gives a guarantee of immUl).ity to the tenant 
if the landlord occupies the new house and lets the old. 

Pundit Thakur Daa Bhargava (Ambala Division: Non-Muhammadan) 
What is the solution? Do you mean to say that the landlord should go and find 
a house for the tenant? 

JIr. Sasanka Sekhar Sanyal: During the period of war years, they haye, 
managed to live without seeking to eject the tenants. Why should they not 
put up with a little more inconvenience for two years more? 

Pundit Thakur Das Bhargava: The landlord has waited for six vears. Will 
not the landlord beeome old in these 10 or 12 years? • 

Kr. Sasanka Sekhar Sayal: With the prospect. of independence coming, he 
will become young and get a new lease of life. There are better inspirations 
ahead and people need not be happy only with tbe snatching away of small 
propertl.es from helpless tenants. There should be other avenues of happiness. 
So, I submit that in my humble estimation you should put down tbe clause of 
eviction only on the ground of default in the paym&nt of rent, otherwise you 
should. maintain the 8tatus quo. My friend the Deputy President, referred 
to the widow and the ·helpless people. If there are widows, I do not knmv 
what is their number. But if the widows claim. then I am entirely at one 
with the Deputy President when he stated that there should be an .'1ssessment 
according to the index of prices, the landlord's income and also the tenant's 
income. If the landlord is a widow and ought to get a substantial increase in 
the rent and if the tenant is ......... (Interruption.) In this House even the lad,v 
Members are described as gentlemen. The other day ......... 

1lr. President: The Honourable Member may proceed with his argument. 
Kr. Sasanka Sekhar Sanyal: The Deputy PreAident was referring to the index 

of prices. If a tenant is rich and if he is saddled with an increment commensu-
rate with his income, I have no objectoin. When the landlord anQ landlady is 
poor, they may deserve some sympathy. But will her poverty be solved by eject-
ing the' tenant. and throwing him OP the street!!? I d() not understand this 
argument. Therefore, I would ask the Honourable Secretary to reconsider 
this question of ejectment. He bimself was aware of the limit-ations and, tbe 
hardships because several times he himself pleaded that it is a. tempora.ry law. 
it is not a model law and it is not a perfect law. So far as it goes, it must give 
protection to the largest number of the Delhi people and not to one or two 
widow'- only. Our concern is the largest population and the largest popUlation 
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in Delhi consists of tenants. Sir, we have to give the protection. Let us noll 
confuse between the rich tenant and the poor tenant. They stand Ou the same . 
category, because the rich tenant cannot build a house for himself beca1Jse there 
is no material available for building a house. Similarly, a pOOl' tenant also can-
not give p-ugree money to a new landlord and get the house. 'rherdore, for the 
maximum safety and for the least line of resistance let us m8.intain the sta.tw 
quo and not disturb the tentllntry from where they are today. 

Now, Sir, there is one matter which comes in this connection, !Iamely, the 
question of going to courts. Yesterday my friend Khan Abd.ul G-ham Khan 
had a very pleasant fling at lawyers and he was assured by one of the Members 
that lawyers do not really invite litigation. If .Khau Abdul Gh/;tu; Khan had 
been a lawyer, he would have understood that. We do not want lltigation at 
all and I think the purpose of this legislation could be better served by avoid~ 
litigation and by setting up Conciliation Boards. Whet will these people do? 
As I said, it is not a question of right t'eT8U8 wrong it is a question of accom-
modating "the convenience of one with the convenience of another. So, there 
we could have set up Conciliation Boards. My friend Lala Deshbandhu Gupta, 
who is a citizen and a representative of Delhi. rond my friend Mr. Mukat Bihari 
Lal Bhargava. who is a representative of Ajmer-Merwara. could be the mem-
bers of this Conciliation Boar.d. We could have Conciliation Boards on which 
Municipal Commissioners could sit and also the representatives of the Legis-
lature. They have got knowledge of things and they 'should be given all power. 
liberty and duty of making adjustments. If they come across a ca~e in which a 
landlord is helpless-probably he was in Government service and he has· retired 
and he has got a house in Delhi.-naturally they would fltart with all sympathy 
in his favour. This Conciliation Board will try to find some corner somewhere 
for the tenant to go. so that that gentleman cim come and live in his house for 
the rest of his life in peace. Then. there may be other cas~s in which the land-
lord wants ti1e new house only to plea.se his vanity, becaus~ suitability and con-
vellience are very elastic terms. In that case the Conciliation Board would find 
that although it may be said that if the house were given to the la.ndlord it 
would inure to hiE' benefit and advantage, still if the tenant is ejected he would 
go to the wall. Therefore, they will refuse. There is no provision in the law 
to !':afeguard the tenant in the matt.er of his convenience and safet.y. But if 
Conciliation Boards were set up, then by their local knowledge. by t,heir superior 
acquaintance with the facts and the circumstances of the places and b~ their 
knowledge of the parties they could certainly be better able. to arrive at adjust- • 
ments than could be done by the law courts. 

Sir, my Honourable friend Mr. Deshballdhu Gupta also referred to the appe-
nate powers to be given. I submit that to make a matter triable 8ummarih' 
and then to give flome authority appellate power is very incon8i8tent and cOJ;-
fusing. Aft'llr all. courts which deal with things summari!,v seldom record evi-
~nce. If they record evidence, they refer to it only as an indication of their 
impression, and the impression of one Judge may not be conyeyed to the other 
Judge, the appellate authority. Therefore, if it is des:red that the appellate 
authority should be given, then regular courts should be maintained as they 
were in the original Bill. After all, it is a life and death question. Some land-
lords may be able to use the provisions of this law to squeeze tenants out of their 
houMs and then throw them into a condition which will be extremely undesirable 
and miserable~ Therefore, let them have some judicial protection it things are 
going to be done through courts. 

Now, Sir, there ifl one class of tenants for which I ~m feeling very much. The 
question was put probably by my friend Mr. Tamizuddin Khan a.nd Mr. Desh-
bandhu Gupta. said in reply that there was no provision for safeguarding t,hose 
tenants who have already been directed to be ejected. This i!l '?ery unfair. 
After all, if landlords had'taken possession of the building, we have nothing mor& 
to SR.y. It is a fait accompli. But in those case in which decrees have been 
passed 01' put into execution and. the property is still In the possession of t·nG 
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tenant, 1 submit the benefits of this law ought to be made available tQ these 
tenants also. 

Lala DeBhbandhuGupta: The lawyer has had his fee already. 
Kr. Sasanka Sekhar Sanyal: That does lIot matteI'. Olll~' to avoid glvmg 

another fee to the lawyer, it is no use crushillg and killing the tenant. In the 
second place, so far as the question of the sub-tenancy is concerned; I should 
like to draw the attention of the Honourable Member particularly to' the legal 
implica.tions of the provisions which are there. Sub-tenancy has been recognised 
~ough the words sub-letting. If you refer to clause 4 you will find that there 
is something like sub-letting and rents have been proposed to be apportioned in 
those cases. But I do not understand what is the status of a sub-tenant and how 
h~ has been defined? A sub-tenant has not been defined at all, far less has he 
been defined to be a tenant. The result will be-and I particularly draw your 
attention to this matter-that if you take the two persons, the landlord and the 
tenant, together you will find that the tenant who lets to a sub-tenant is not hit 
by this Act at all. Under clause 2(d) a tenant is defined as follows: . 

"tenant", mean. a penon who take. on rent; any premia. for hiB own occupation or fo1' 
the occcupation of any perlOn dependent on him, but doe. not; include colledor of rent. or 
any middleman who takes or has taken any premile. on leue with a view to .1Ib-I~t;ting 
them to another perlOn." 

That is to say, an intermediate party is the landlord of the sub-tenant and the 
tenant to the superior landlord. But this does not come within the definition of 
'tenant'.. Therefore eviction proceedings will not apply to a tenant of that des-
cription within the meaning of clause 9. Bu. he is the most guilty party. n is 
also the intention of this law not to give him any protection, but then this party 
gets out, he cannot be ejected. Since clause 9 deals only with ejectment of 
tenant and since sub-tenant has not heen defined as tenant. I do not know how 
and why a sub-tenant can be ejected within the meaning of this clause. The 
result will be that the sub-tenant as a tenant will not get protection of this law. 
Therefore he will be thrown to rely on the ordinary Transfer of Property Act and 
by one notice, the tenancy will be determined, a suit will be filed and the land-
lord will not be required to prove to the satisfaction of any body that he requires 
the premises for his own accommod~tion and that he has no other suitable accom-
modation, etc. It is dangerous. Similarly if you come now to the definition of 
the landlord, you would find that a tenant who has sub-let to a tenA.nt cannot be 
a. landlord within the meaning of this. because the expressiun is 'receive the rent 
of any premises'. That is very significant. A tenant who is a landlord to an-
other tenant, cannot let it to the Bub-tenant. Only he has the right of use and 
occupation. He cannot get any rent for the premises as such because the pre-
mises are not his property. Therefore an intermediate party who iii! a landlord 
unto a sub-tenant and not a tenant unto the original landlord, he is neither,.a 
landlord nor a tenant within the meaning 6f this law. Therefore it will also 
. be open to him to go to ordinary courts for determination of the tenancy within 
the meaning of the Transfer of Property Act. Therefore this landlord who is an 
intermediate party secures immunity in both directions. He is immune both 
fI:Om the liabilities of this Act as a tenant and as a landlord. Whereas the sub-
tenant who is the real tenant for all practical purposes' because he is holding 
occupation, he will be the victim of the ordinary proceedings and nobody can save 
him. Therefore to remedy this situation,-I do nob lmow whether I have been 
hair-splitting or speaking hypercritically in my analysil of the wording of this 
section-I am simply pointing out the pitfalls and the catlches which are there 
and I can also give a way out. It is easy to cut the Gordian Knot. The purpose. 
of this legislation ought to be to do away with any intermediate party. My 
Honourable friend says he is prepared to recognise the previous sub-tenancy but 
not future sub,tenancies. I would rather aRk him to accept sub-tenancies only 
for one purpose, whether past, present or future. Provision should be made in 
this Bill by which the actual oc(mpier ofl the hOUl'le should be , .. ,,~ 88 direc't 
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ben ant of the landlord who it< the owner of the premises. Whether he receives 
from one middleman or .another middleman by the operation of t,his law, he will 
become a direct tenant under the law. There may be cases in which part of 
it. has been sub-let, there may he a provision made that in respect of a portion 
sub-let, he will become t,he direct tenant of the landlord and the intermediate 
party will remain a direct tenant in respect of the other 11ortion. Therefore there 
will be two tenancies. This will eliminate a large number of complication, 
that will ~rise in courts, large number of applications that will also 
arise in the matter of conveniences. I suggeat that the ;Honourable 
Member will take stock ot the points which I am placing before him. It is noi 
met'ely a technical question of law, it is also a question of substantial justice. 
In this connection, I would invite the attention of the House to the necessity of 
going into the question of rationing accommodation. )l:y Honourable friends 
Mr. Joshi and Mr. Manu Subedar wenfl into the larger housing questions. Thal 
il a matter for the future. In the immediate present, something could be done 
\0 meet the situation, that is where rationing of accommodation can be clone 
lIuccessfully, notl through the intervention of courts, but it can be done through 
the help and assistance ot! Conciliation Boards, consisting of local people presided 
over by a Judge if necessary. However t.ight the congestion may be, we feel 
.hat within the ambit of the existing accommodation, things could be so reca.t 
as to bring the maximum convenience to the largest number. If a landlord comes 
and say., well he has no suitable accommodation he wants more accommodation 
for his son who has been marrirod, if he wants an exir'a room, it may be that the 
tenants house is very near and perhaps by some adjustment, one • room in '~4l 
tenant's house may be allowed to be occupied by the landlord. It may be used 
fo!!' some purpose which will be to the advantage of the landlord.. In order to do 
this, there mUllt b.some basic principles of rationing. There is no time for me 
to go into this question elaborately. Alter fill we can lay down a standard. of 
space for each individual-so many square feet for each individual. Then for 
fam.ilies of certain individuals, so many square feet And so on. In that way we 
can really approach the problem and bring in at least a. part o~ the solution which 
~;e all desire. For example looking at ourselves, I feel-I do not know whether 
thil'l feeling is sharpd by others-we membel'R of the Assembly are occupying 
bungalows here. I have got a pretty hig family, but still I feel that though I ulle 
the entire accommodation, I could !'till spare one room for some officer, who h:\ay 
be single or who might have left his family at home. To that extent no douh*, 
there will be a reduction in the convenience. 'rhere would he accommodation for. 
one big man and to that ext~nt the house prohlem would receive some solution. 
I see :Members of Government all occupying big bungalows, all for themselvel. 
Two or three families can easily occupy eaeh bungalow. At< my friend suggests 
I have no objection if ten families can be accommodated in one Member's 
~ungalow. eIsay let us look at the problem with a concrete ideology. My good 
Deputy President, Mr. Yamin Khan for whom I have great respect propoundt.d 
the curious theory that. a man who owns a house mnst enjoy the property un-
molested. All that old theory is gone. Perhaps with the passing of age, ideas 
also have changed, new ideas have taken root in the land, but I see my Honour-
able friend ~{r. Yamin Khan does not seem to have changed with the passing of 
time. I &Ill surprised that he should stand up and plead that the landlords 
should utilise. their property all to themselves. I mtty remind my Honourable 
friend that the maximum social benefit is the mensure of utility of property_ 
Merely because his house is there, therefore he mu!'t eject his tenant. That i!'l 
not a right principle. If he has a house, let him own it, but he must not eject 
the tenant. He might take a little more rent. Buti this eviction proposai ought 
to be stopped. Otherwise:we shall be held guilty of doing intiustice to the social 
structure of society. I do not like the House should be a party to it: 

The ·Honourable 1Ir. O. H. Bhabha (Member, Works, ;Mines and Power De-
partment): Sir, as I have some other urgent engagement,.I would leave i, to the 
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Secretary of my Department to deal with the points whi~h have been mentiOl~ed 
in detail. First of all, I wish sincerely to apologisE. to the House for not bemg 
able to be present at the earlier stages of the discussion of this important measure 
pertaining to my Department. I crave the indulgence of my Honourable friends 
for this lapse on my part. As Honourable Members are aware this Bill has 
perhaps been the most controversia.l measure, barring of course measures of high 
finane£', of all the Bills that have come before the House. . 

JIr.' Sasanka Sekbar Sanyal: The financial implications are there in this Bill 
also. 
~ Honourable Kr. O. H.' Bhabha: But they are of minor nature. 8S com-

parM with the implications in other financial measures that have come before the 
legislature during this session. No other similar legislation has aroused such 
passionate emotiori in both patriciaI;l and plebien breasts ·or has led to such 
vigorous canvassing fuocim far and wide and from rival partisans as this meaflure 
has. .To giyc the House some idea. of the canvassing that has gone on in reg~r(l 
to this measure I will just quote a simple case. Over this measure which pertains 
to the centrally administered areas of Delhi and Ajmer-Merwara canvassing hus 
gone on from all quarters of.the country !anging from the Himalayas in the llorth 
right down to Cape Comorin in th~ south. Only a few days after the' Select Com-
mittees report on this Bill was out I received a communication from an unknown 
pp,rty in Coorg asking me to' t-reat liberally one of his dentist friends in this city 
who had sub-let his bouse and was supplementing his income in that way, although 
he had put l;P his charges for dental extraction. That is the extent to which 
cam'assing has gone. Anyway this is not unnatural nor was it unexpected so far 
as our department was concerned; for housing all oyer the world is a subject of 
acrimonious debate and in ;Delhi both landlords and tenants have had good reasons 
to be critical of the housing situation that developed as a result of the war and 
its aftermath. Nevertheless I venture to think that practical wisdom lies ill so 
evolving a policy as would reduce to a bare minimum the rigours of the situation 
that has arisen. It is in this spirit of compromise that Government right at the 
start evolved this measure and placed it be:80re the legislature in substitution of 
the New Delhi Rent Control Order of 1939 as subsequently ~mended in 1944, a8· 
well as in substitution of Ordinance No. 25 of 1944 which pertains to Old Delhi 
and the city, as well as of the Ordinance which was promulgated by the Chief 
Commissioner for the province of Ajmer-Merwara. Sir, I think it is with this 
objective, to evolve a measure that would suit the occasion, that Government 
came out with this piece of legislation. Government also consider that such Ii 
piece of legislation could in no circumstances be considered to be a model or 
satisfactory law for all parties concerned for all times. It was with, such an open 
mind, therefore, that Government offered to refer this to the SelectCommitte~ 
which has so ably gone through the various clauses and implications of this 
measure which is now before this House. I wish to. pay my tribute to the mem-
bers of the Select Committee :80.1' their fair evaluation of the various aspects of 
this measure; and I make bold to say that the Bill as it has come before the 
House in its pre Rent form is a measure which is essentially a short term one and 
has got certain definite objectives underlying it. 

The main fea.tures of this Bill have been verY a.bl:v referred to b~ ;;ome of the 
previous speakers and I do not want, to take the time ~f the House by a reiteration 
of the same subject. I shall only in very brief terms refer to the' essential pro-
visions of this mPRsure, and these may be summarised under four main heads: 
(i) those relatin~ to rent and increase of rent; (ii) those relating to eviction to 
which one or tw·) of my Honourable friends referred so strongly; (iii) those relat-
ing to powers given to Government to take compulsory lease of property, and 
(lv) certain other miscellaneous provisions of an ancilliary nature. 

,~ 

The first provision ahout increase of rents was given much thought to by G:ov-
ernment before they evolved this measure. As Honourable Members are aware, 
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rentA:; had been stabilised at the 1939 level so long with a few relaxations here and 
there, in that, under the Old Delhi order an increase of 12i per cent. was permit- . 
ted after 1944. After the termination of the war Government felt that there 
were no sufficiently justifiable reasons for pegging the yields of a particular type 
of investment as against others; the economic factors do not justify that. And 
the other cOllsideration that Government followed was that of giving an impetus 
01' incentive to private construction activIties which Government felt they were iu 
duty bOu\lJ to support. On this point my Honourable friends Mr. Subedar aud 
Mr. ::;anyal hav!:! laid great stress. Right away, I may say, Government are 
fully aware of the diflhmlt situation that is confronting the population of! these 
centrally administered areas. I refer to that because the presenb Bill refers to 
these areas alone; and Government have done all in their power to encourage 
priyute building activities. My other frienrl ~Ir. Joshi referred ·to construction 
being undedaken by the State itself. I may remind the House that Govemme;t 
haye not,lJeen negligent on this score either. The recent. activities of the Labour 
Department. so far as con;;truction in the mining areas goes, bear amIlle testimony 
to the aliveness of Govermnent to this aspect of the question alfo;o. Go'wm-
ment have undertaken large-scale construction for their railway employees also. 
The present difficulties, specially in places like New Delhi, have arisen because of 
H large expansion of Government's activities during the past few years entailing a 
large increase of staff. It may be a maH-er of information to a few of my Honour-
able friends if I today appraise them of the fact that the number of officers of 
the GoverDluent has increased by ahout 300 per cent. 

Shri Sri Prakasa: It is very bad. 
The Honourable lIr. C. H. Bhabha: War time exigencies justify this and we 

are doing all in our power to adjust it to the present conditions. . 
Sbri Sri Prakasa: The war itself was ulljustified. 
The Honourable Kr. C. H. Bhabha: It may have been unjustified. 

- :\fay I point out for the benefit of some of my Honourable friends that the 
clerical establishments have increased by about six times tlnd the number of 
menial servants of the Government by 6i times. 'l'his is the plight we are ill at 
the moment, and I would appeal to my Honourable friends to bear in mind these 
peculiar circumstances when they level any criticism about lack oft enthusiasD.l 
for housing. 

Dr. Zia Uddin .Ahm.ad «(Tllited l~rovinces Southern Divi~ions: Muhamll1aduI! 
Rural): By how much has the housing accommodation increased? 

The Honourable Kr. C. H. Bhabha: In Delhi by about 10 per cent., ·and tha' 
is nothing. Government 0\\"111'1 aMut 2,000 bungalows, which is nof. even suffi-
cient to meet the needs of the present staff to the extent of 3 per cent. 

• Lala DelhbaDdhu GUpta: All the more reason for Government to build more. 
'rh.e Honourable lIr. C. H. Bb.abha.: Government are doing their best as I 

haye already said. 
Coming back to the question of increase of rents, I have laid before the House 

two of the m~or considerations that were brought to bear on the Government 
for this incr~as~ that we recommended in the preliminary Bill that was before ihe 
House. It is possible, Sir, to argue ad nauseam about the equity of the in-
that have b~en proposed by the Select Commit~e, and I am sure the House will 
appreciate that the view~ of many landlords certainiy differ from the views of 
lllany tenants. I only appeal to them to consider the measure of increase t.hat 
has been hrought before the House after giving great thought to it in the Selecl 
Committee stage and approve I)f the same. L· 

The othel' point of a controversial nature to which'l would like to refer at this' 
stage is the point about eviction which is contained in clause 9 of the Bill. lam 
!lure all of liS are aware that good landlords do not intend or desire to harass goo~l 

• tenfmts, and goon. tenantR on their part have no desire to harass their landlord!'! 
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or to profiteer at the expellS~ oi thl· landlords. Sir, it is no reflection on laud-
lords or ~nants as a class for me to say that such specimens of humanity are 
rare. Therefore it was considered necessary to make some specific proviSIons 
about eviction of tenants and I think the measure as it has now come before 
the House, especially regarding this clause, was fully considered by the Select 
Committee and is a fair measure of compromise which I strongly commend to 
the House. . 

Before I deal with one or two points referred to by the previoue Flpeakers, I 
should point out that the basic difficulty in a measure of this nature ill the age old 
social problem, as my Honourable friend Mr. Sallyal hss said, of adjusting righi 
&ga~t right. It is all undue FlimplifiC'ation of this problem, to suggest, all some 
par1:isans alone can do, to say that the landlords are in the wrong and that thJ' 
tenants are in the right or vice verBa. The practical problem is, 8S I have said. 
of~adjusting vested intelests, Ilnd in a IUel1!':llre of this nstur~ there i. bOWld to 
be a certain amount of compromise or conciliation on both the sides to come to a 
sort of an agreed Bill of the nature that the House has before it. I consider tba~ 
the Bill is a fair compromise and I strongly commend it to the House. 

Now I shall take up one or two points which have been made out by one or 
two of my Honourable friends who have spoken just before me. One of thet;.1J 
points was made by my Honourable friend Mr. )lanu Subedar. (}overnment, as 
I have said, have done all in their pmver to assist private housing and Govern· 
mellt have every desire to se':! that n"(·W constructions crop up even like mushrooms 
if necessary. But at the same time there are difficulties T admit. To give 
impetus to new builders we have provided for certain points in the mec.sure 
.tbat is before t·he House, and I ueed not repeat. the same points again. 
Government have a.IM been sufficiently alive to construction by governmental 
agencies, ancl 1 en:! ,tlssure the House that Government will pursu·~ its activities. 
in these directions. 

The valuable gHggestioTl made by the same speaker abont ttoUSi11g Board will 
be carefully considered by the Govemment. r At this stage Mr. President vacated the chair which was then occupic-d by 
Mr. Deputy President (Khan :Mohammad Yamin Khan).] 

Now, Sir, there is just one point to which I would like to refer before I finish,. 
and that is the point made by my Honourable friend, Mr. Deshbnndhu Gupta. 
ahout increased rent for requisitioned houses. as J understood him-he wa!!' 
an(ll·essing in Urdu find I am not very familiar with that language. This point 
is not covered by this Bill but this hn" been sufficiently dealt with in Requi!':ition-
iug Bill which was before the House a few days ago. However tIlt' f;uggestion 
made by the Honourable Member will'be carefully considered when fixing up .... 
fair compensation for such requisitioned property. 

I think I have said" enough on this. I can only repeat one thing thatrthe Gov· 
ernment have an open mind on this issue and they would be prepared to accept 
any fair suggestion that may be made by the Honourable :Members, and they-
will do all in their power to see that this law does not act inequitably to any of 
thb parties, hut if it; doe91tthey will amend the law no sooner they find tllnt any 
of it:; provision has worked inequitably or unjustly. 

Srae Satyapriya Banerjee (Chittagong and Rajshahi Divisions: Kon-Muhum·' 
mad an ltural): Sir, I crave the indulgence of the House when I rise to speak 
a few woros on this Bill. I promise, Sir, not to be guilty of repet.itic.n of the 
arguments put forward by the previous speakers. I promise also i{) be guilty 
of brevity. This Bill has sllCooeded in raising a controvers~·. It storm of contro-
vercy, from aU sides-from the sides of the landlords as also from the side-
of the different- shades and grades of tenants. The Honourable Secretary 
. yesterday and to-da'y tried 'to demonstrate to the House that he nttempted to 
strike 9. gOlden mean . ./ But he seemed to forget 9.nd "let me remind him the.. 
truth does not lie in between but, in the words of Goethe, lies somewhere 
beyond. 
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We have been $aught so long that the sting is at the tail, but I find in 

this Bill that the sting is at the very top. Let me read out that portion: 
"The BiU doe. not apply to any premises the construction of which is completed after 

the commencement of this Act. II 

I do no. know what led the Government and the Members of the Select 
Committee to put in this new and additional clause. Is it by way of comfort-_ 
ing the private capitalists who have dinned into their ears that their interests. 
aloe being- jeopardized? 11; is beyond any comprehension how in these days. 
when socialization is the ory and rightly the cry of the day, they should have 
encouraged the private capitalists for building purposes and thus embarked. 
upon the ignoble task of mortgaging the future to them. I shall, Sir, put 

4, :roX. here, in this connection, a suggestion for the Iympathetic consider&-
'ion of the Government. If they do not feel competen., at \hi,o: 

stage, to launoh a bold soheme of house building let them encourage the 
organiaatien of co-operative building societies by all possible means and Co-
operative :building societies, I am sure like all other co-operative sooieties in 
~er Ipll~r~" 9( ~(lQnoqtiQ activities will 80 a great; way if carried on in right 
lines .t6 the solution of this great problem of shortage of houses. There are 
broadly speaking, three interests which are aleeted by this Bill-the landlord, 
the middleman and the tenant of the lowest rung of the ladder. Of the land-
lords, some of them certainly not all are more unfortunate than wicked, 8l"6 
mol"6 sinned against than sinning. The tenants, occupying the lowest rung of 
the ladder, are the worst suftere·rs while the middleman, Sir, ~ middlemen 
t:yerywhere, is the villian of the piece. And we have got to see t.hat he receives. 
the treatment which 'he undoubtedly deserves but perhups does not desire. I 
wish also that this House when it will consider the Bill clause by clause wiU 
look to the interests of the lowest rung of the ladder, I mean the tenants, who. 
are at the bottom and if that is done, the interests of the common man will 
bu served and we shall have done our duty so far as this Bill is concemed~ 

Dr. Zia Uddin Ahmad: I start with three propositions. The first is thut 
we should admit that it is the responsibility of the Goyemment to have food 
for all: to have clothina for all: and I now say to have houges for all. The 
provision of houses for the poor should be accepted as the responsibility of the 
Government. 

The second thing is that tenants should not use house rents like a stock. 
f'xc·hange. They occupy one house, give it to another and live ill a second, 
house: and they do the same kind of gambling that people do at the stock 
exchange. This renting should not be made into a stock exchange. Although, 
we are in favour of providing houses for all, we cannot in any way favour· 
that they oshould use these houses as stock exchanges for their benefh. 
• Thirlll) we ought to encourage private enterprise ro build lIlore houses 
because the Government cannot undertake the entire responsihility. Private 
individuals will not build more houses for rent unless there is an assured 
income for them. In the case of other industries, ".\'e consider 10 per cent 
to be very economic. But in the case of the hous~s, I thought my friend, 
the Honourable the Secretary will probably not be willing to give even 3 per-
cent. I think this is a point we should also settle: What should be the most 
economic rent if we want people to invest their money? 

I repeat the three princ.iples on which we base the whole ddifii:e (1) 
hOllses for all is the responsibility for Government. (2) This should not be 
used a~ a stock exchange for profit: (3) and we ought to encourage private 
ellterpnse to help the Government in building more houses. 

Coming to the first part--houses for all. Government cannot undertake to. 
provide. houses for middle and upper classes, princes and rich people. Probably 
they Will not he able ·to sa.tisfy them with the houses provided by th~ P.W.D~ 
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of the Government of India. They would like to live in a house where a 
'budget was never . prepared , where estimates were not put before any co~
l11ittee and in which money was no consideration. We do not care for them. 
'\Oe are concerned with the housing of labour. I think they should accept that 
the employers of labour should have the responsibility of providing houses for 
tbeir own workmen. If you have any factory then the condition ,of that 
re<A>gnition of the factory should be that they should provide housing for all 
those persons WhOI'll they employ. 
~. Deputy President: The House has got before it the Select Committee's 

report on the Bill. 
~; Zia Uddin Ahmad: This point has been raised by some speakers . 

. Similarly it should be the responsibilit.y of the Government to provicl€ houses 
fffr all their labourers. We were. t-oH that the menials have increased ,650 pel' 
cent but the. accommodation for thel.ll has increased only by 10 per o cent. I 
think the Government fai~ed in. their responsibility for not providing hous.es 
for them. If one has increased 61 times, they ought to provide accomrnoda-. 
tior!- in the same proportion. Really the proyision' of houses fo1' labourers 
should be the responsibility of the employers and it should be made' a part of. 
the contrac.t of the emoluments of the labourer. Therefore, the question of 
the a(~comrlloclation of the labourer sboulu not arise as it would be the respoll;;i-
hility of the l!lIlployei·s. But it is the middle class peo})\!' \\·ilO Hi'e 'reail,Y 
important and who should not be tile responsibility of either . thE! Goverll-
ment or anyoody. This is the class. we should consider and lllany provisions 
in this Bill 8re very wholesome and a gJ:C~t improvement to the existing 
conditionR and I am sure that a number of them will help to remove the diffi-
.culties which we all have in our minds. As I said, these tenants should' not 
use their houses as a I:!tock exchange. Thi8 ought to be regulated and if a 
person is living in a rented house, and in the llleantime he has built a house 
of his own,. then certainly he ought. to shift to his own house and not live 
in the rented house because the otber is HlOl'e profitable. We know, and I 
have before me a case of a person who has taken a house from the Govern-
ment and has given it on rent. He has a house of his own and he has given 
it on rent and he is living in a rented house which is cheaper. That is 
gambling as in stock-exchange. A thing of this kind ought to be safeguarded 
:against. 
, Another point I want to mention is this. I had the advalltage of a number 

.of pamphlets -that I received on this Bill, perhaps more on this Bill than on 
any other Bill. I notiee that a good many pointR raised in those pamphlets 
bavebeen covered by the Select Committee. I wish the members of the 
'Select Committee had raised any points they had in the committee ·itself and, 
;got their opinion incorporated in the report itself or written a note of disRent 
if they were defeated in the committee. But after every thing is finished they 
bave tabled a large number of amendments. After considering all these points 
'in the Select Committee and accepting the report of the committee' and then 
to come before the House with a large number of a.mendments is, I think, 
not justified: it is not fair to their colleagues here. 

Lala Delhbandhu Gupta: They will withdraw such amendmp,nts. 
Dr. Zia Uddin Ahmad: I did not know whom I waR referring t() until the 

~onourable Member interrupted me.. I was only talking in a general way 
WIthout any reference to anybody. I thank the Honourable Members of the 
'Select Committee in having taken very great care to produce this Bill. Though 
it does not cover all the requirements which my friends who sent the memo-

. randmn and the pamphlets wanted to have, it does cover a. number of those 
points. 

Another point is that there are a number of people 'who are' prepared to 
invest money in building activities. It has been repeatedly Raid here that 
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Government ought to provide facilities for building to those persons who want 
to invest money here. They ought to take care to provide the land for these 
persons, because it is impobsible for a mall coming from outside to buy the· 
land in a competitive atmosphere. The provision of land and the necessary 
building materials must be the responsibility of the Government. When 
housing accommodation is so acute, it is the responsibilit'y of the Government 
to provid'l the facilities for more cons.tructiollS by private owners, because the 
Govermnent cannot take the responsibilit.y of pl'ovidillg hom.eH for the middle 
class peoVle. 

There is one further point which I hope the members of Govern~ent ha~e 
clearly realised. A t present th~r~ is a great te~dency ~ll over IndJa to shlft 
froni rural to urban areas. ThIS IS so not only m Delhi but everywhere else, 
because the people in the rural areas are now feeling that their life -is unsafe 
there. Thev think that their life in' the urban areas would be safer and '1\0 
they shiit from rural to urban areas. This has increased the shortage of 
acconul10l1a.tion ill the urhan areas. I remember 15 yt:!aTs _ ago the _ tend~ncy 
was to shift from urban to rural areas and the question of accommodation was 

, not so acute then. But now on account of the abnormal conditions which 
have been created bvour OW.n administration, this situation has arisen. The 
Government themsel;'es are responsible for creating this situation, in which 
life in lUl'<,lareas has becomever;v unsafe except for tho"e persons who 
are uf!tually the· tillers of the soiL So it is the responsibility of t.he Govern-
ment to IJi'ovide the buiiding materials npd the land to the peopl~ who wnnt 
to build houses. 

Some Honoul'&ble Members: The quest-ion b~ now put. 
Mr. Deputy Pre8i~.nt: The question is: 
"That the 'question be DOW put." 

The motion was adopted. 
1Ir. B. E. Gokhale: Sir, the discussion has ranged over a very wide field 

and the Honourable Mr. Rhabha has already replied to all the important points 
which have been raised. So there is very little really whicb I need say at 
this stage. 

Sir, when asking the House to refer this Bin to Select Committee, I mY6elf 
made it abundantly clear that the real solution of the acute shortage of hou,," 
ing in Delhi and in other places was housing, more housing and st.ill more 
housing. That is the only proper solution. Every thing else is in the nature 
of a palliative. Rent control is not the remedy for the acute housing shortage 
which exists in Delhi or anywhere else. And I promised that what was said 

.on the floor of this House would be duly communicated to the Departmeni 
of Health, which is in charge of private housing, the Department of Indus-
tries and Supplies, which is in charge of building materials, cement, iron, 
coal, and so on, and the Department of Labour which hus to deal with labour. 

Mr. Deputy PreaideDt: The Honourable Member may remember that the 
point which was raised was this: that people who want to build should not go 
about to different departments but there should be only one department 
which would issue the permits for every thing ne'Jessary for building, that is 
that cemeut. iron, timber, bricks, etc., mllst be dealt with by one depal'tmellt 

Mr. B. E. Gokbale: I was coming to that, Sir. Today the point was 
further ?eveloped and .there is general de~and that there should be a. Ministry 
of Housmg and that IS what you were ,kmd enough to refer to. This is a 
matter which I shall certainly bring to the notice of the Governmen, if. 
indeed any further action is necessary. when the Honourable Member hi~self 
was present when taat demand was being voiced and he replied to iii in the 
course of his speech in this House. . -
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In thtl second plactl, thtlre was a ctlrtain amoun~ of criticism a.bou~ the 

~ctivities of thtl ImpW\'tlIUtlut Trust. It has been saId that the Trust III ~e 
course of the last few years has done really nothing to help or encourage pn-
va.te housing, that the Improvement Trust is profiteering by selling land 901 
highly inflated rates and that in other ways it is to be blamed for having pro-
duced the acute housing situa.tion as it exists today. There again, all that 
1 can promise at present is to bring the remarks which my Honourable friend 
made earlier this afternoon to the notice of the Department of Health, which 
deals with Improvement Trusts. I myself had something to do with \he acti-
"Yiti~s of this Trust though only informally and I do lmow that the authori-
tieti ill charge of the Improvement Trust are fully alive to this problem and 
ani, as anxious as aJJybody else to help reduce this acute housing position. I 
bep.~·ve that they have made availabl':l about three to four thousand plots for 
private building during the last few years. But the oulJ thing that is holding 
up new buildings is this difficulty of steel, cement, coal, bricks, etc. So we 
corne back again to the same problem of the Ministry of Housing. All tha·t. 1 
can do is to bring the remarks of my Honourable friend about the Improve-
ment TJ;'Ust to the notice of the Department which is in charge. 

A suggestion was made about co-operative housing. That, indeed, is a 
very good suggestion. Earlier in my service I was myself Registrar of Co-
operative Societies for a very short time and I was very interested in co-
opere.tive housing. But unfortunately theory and practice don'fI go hand. in 
hand 80 far as co-operative societies are concemed. In tb.eory ifl is an excel-
lent idee. to have co-operative housing. When it comes ~ actual practice. 
it! is very difficult to get a co-operative housing society started and make il. 
rUll as it should. Here again I will bring the remarks which have been made-
and the suggestions which have been offered to the notice of the appropriate-
Department of Govemment. Beyond that I cannot promise anything at this 
stage. 

r have already referred, Sir, to the shortage of cement, steel and coal. 
The~e was a Uesources Budget which was published sometime ago by the-
Government of India. I do not know whether it is a published document or 
whether it is still confidential. Anyway, from what I have seen of this Re-
sources Budget which examined the whole position for the whole of India it 
seems as if the acute shortage of building nlaterial-steel, cement, coal, etc.-
is'" likely to continue for another few years. Whatever we might do, even if 
a. separate Ministry of Housing is started, I do not quite see how they can 
get over the shortage of building material 88 evidenced ·by the Resources 
Budget. 

Sjt,. If. V. Gadgil: It may not have office accommodation for itself. 
Xr. B. X. Gokhale: It is quite possible. . 
Dz. zia Udddn Ahmad: Will the Honourable Member please inform the 

House whether the shortage is due to the want of the materials or for want 
of transport? My information is that it is due to the want of transport. 

Kr. B. E. Gokhale: There is an overall shortage of material and there are 
srime difficulties of transport, with due respect to the Honourable the Trans-
{Jort Member who will llO doubt correct me, if I am wrong. But the chief 
difficulty is shortage of material and not so much of transport. • 

Dr. Zia Uddin Ahmad: My information is that I can get cement wood 
and iron if the transport is there. ' 

lrr. B. X. Gokhale: Sir, the difficulty is bQth of shortage of material and 
transport. 

Reference was made to the question of shortage of electricity. That again 
is a difficulty caused by war-time. Weare very short of electricity in Delhi 
but steps have already been taken by Govemment to inetal new plant; and 
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1 hope within a. very short time the present acute shortage of electricity will 
be over. Within three years, that is by 1949, we expect two ten ~ousand. 
kilowatt plants. 

LIla De8hbandhu Gupta: May I know whether the Honoura.ble Member is 
prepared to enquire into the question of the ~aximum generatin.g capacity of 
the present plant and making more power avaIlable to the public? 

Kr. Is. It. GoIdaal8: I may inform my honourable friend that the enquiry 
has already been made and more power has been made available to the public. 
I think he will soon see the results when it comes to the Control Board or 
whatever body it is which is dealing ~ith it. But that is only a palliative. 
The real solution depends on the installation of another 20 thousand kilowatt 
plant in Delhi; and that, I believe, will not be ready till about 1949 or 1950. 
Probably by March 1950 we shall be in Ii position to deal with any expan-
sion, anI demands made on electricity in Delhi. 

Sir, the Honourable Mr. Bhabha has already' dealt with tile question of 
labour housing to which my honourable friend Mr. Joshi referred and I will 
not touch t,hat point any further. I believe plans have beell made on a very 
elaborate scale and are going ahead. 

There was BOme criticism about the exclusion of new houses from the scope 
of this Bill. There is no doubt that on almost every point in connection 
with this controversial measure, there is room for d~erellce of opinion. I 
cannot say that the criticism is Unfair. Everybody is entitled tq his own point 
of view. But it is only a question of balancing of advantages and dis-
advantages. It is quite possible that we could have gone further and . said 
that even new houses should be controlled and the rents fixed. Then the 
question would arise: what rate of interest should be allowed on capital, 3 per 
cent., 6 per cent., or 7! per cent.? This is after all ouly a very short term 
measure, a temporary expedient, to tide over a temporary difficulty; and there-
fore we did not wish to bring in questions of high finance and high policy 
in this matter. It is much better to restrict the Bill to the immediate diffi-
culties, and those difficulties can be amply met by rent control. That iF; why 
we decided that it is better to give the greatest possible incentive to people 
to build new houses. I might also add, Sir, that it is a mistake to imagine 
that it is only capitalists who want to f;ink mOlley Rno build new houses. 
There are quite a large number of people with a small amount (tf capital wlJo 
just want to put up a small house for their own residence. Buildings are no' 
constructed in this country, as far as I know, by capitalists who want to make 
money on rent. Buildings are constructed mostly by people for their own 
residence. ~a:r be t~t. in Bombay ~nd Ca~cutta and a few other places there 

• may ·be Tlaplta~sts bUlldmg houses WIth a VIew to realise rent. But ordinarily 
~e have to t~k of all sorts of people who want to put up buildingB. Tha' 
IS why we decIded: let anybody who constructs a new building .have the 
greatest encouragement, let there be no control oc interference with his 
discretion whether he is going to live in it or let ;t out or evict tenants or 
what rent he will charge. 

Dr. Zia Uddin A.Ilm&d: No control on house rents? 
Mr. B .• X. Gokb&le: No control on house rents in respect of new buildings 

which will be constructed from now onwards. 
Sir,. my honourable friend Mr. Sanyal. raised very big questionB. What he 

wants IS that there should be. no . eviction e~cept for non-payment of rent. 
Then he went on to develop his pomt and saId that it was not a questio f 
justice but of maximum accommodation. He ended up by advocatin ra~ o. 
ing of accommodation and Conciliation Boards. Well Sir that if I !.; h1on-

t 't . I f de ti It " " ~g 0 so pu 1, IS a. cOUDse.o pe c on. IS qUlte possible that if Govemmenil had 
plenty of tIme and energy and there was no question of paucity of staff Ilnd 
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.lJerso.o.o.el and if the House also is willing to entrust government servants with 
more and more powera, it is possible that we can make a. survey and .settle-
illeuL of the whoie areas, when will be a sine quu. non, make a. survey ill ~ld 
and .New Delhi and all big (~ities and then start rationing. arrangements wIth 
Concdiation Hoards with a High Court Judge as President. I think everybody 
now a. Jay .. wants a High Court Judge aud I don't kn~w wh~re 'ill tLe..,High 
~ourt Judges a.re to come from. Anyway, that, I beheve,. 1& a c01lllsel of 
perfection and I would earnestly request my hon.ourable friend not ~ pre~s 
the~ ideas at this stage. What we have to do IS to rush through this Bill 
in .he next three days before existing 'Rent Control lapses in Delhi and Ajmer-
Metwara. 'fhe Bill represents a compromise which has been evolwd in tht, 
8elect Committee, where twelve or fourteen lleople, the best brains, sittin& 
to'gether, and trying to meet one another's point of view, have evolved thiIJ 
compromIse. I have no doubt that it will be improved to a certuul extent in 
this HouSt~. Hut let. us not aim at absolute perfection and justice: nlOse 
things are quite impossible in this world. Let us be content with what we 
have got. After four years, when this Act lapses, my honourable friend Mr. 
8anyal may be able to persuade Government to ration accommodation. But I 
do not wish to look ahead into that distant future. :B'or the present, I thil1k 
this Bill will meet adequately with the demands of the situation. 

Sir, a large UUlliuer of other minor points have bee.l made; but I do not 
propose to give a reply to them at this stage, as they will come up when 
the amendments which have been tabled come up for consideration. I do not 
wish to take up more time. Sir, with these words, I commend my motion 
to the House. 

11:. Deputy President: The question is: 
"That the Bill to mako better provision for the control of rents in certain areas in the 

Provinces of Delhi and Ajmer-Merwara, as reported by the Select Committee, be taken into 
consideration. " 

'fhe motion was adopted. 
Kr. Deputy President: Does Mr. Sanyal wish to move his amendments to 

clause 21 
llr. Sasanka Sekhar Sanyal: My friend the Member in charge did not reply' 

to a, point I raised in the course of the general discussion as to whether or not 
the intermediate party who sub-lets will escape. Has he taken legal opinion 
on this matter? If his explanation is satisfactory, I may not move my 
amendments. 

Kr. Deputy President: I might inform Honourable Members that there 
are a large number of amendments and I do not propose to call each member 
by name. When the time comes, I will put the caluse to the House and I 
will expect Honourable Members who want to move their amendments to. 
rise in th~ir places. Otherwise it will be presumed that they do not intend to 
move theIr amendments. 

Kr. Sasanka Sekhar S&II1&1: For the time being you will pass over clause 
2.and proceed to clause 3, beca~se much will depend upon the provisions that 
will be adopte~ by the House III the matter of the definition of landlord and 
tenant. F?r the purpose of economy, if the Honourable Member in charge 
does .n.ot dIsagree, we had better proceed to the other clauses and c')me to the 
defimtion afterwards. 

1Ir. B. E. &okhale: I do not think it will be possible to delay clause 2 
and then go on, because according' to the Honourable Member himself 
everything d~pends on t~e. definition and we cannot very well consider othe; 
daus:s, leavmg the definitions vague. So, we have to proceed with cla.use -2. 
I nobce that ~he H?nourabl~ Member has given notice of two amendments to 
cl?,use 2 and If he IS not gomg to move them, I presume that he does noi 
WIsh to press these amendments. • 
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111'. SISILDka Sekhar Sanyal: I simply wanted an assurance from him that 
the purpose of my amendment is amply safeguarded by the provision of the 
definitions proposed in the Bill. 

Kr. B. K. Goklhale: I was coming to that. The point which my Honour-
able friend raised was considered in Select Committee and it was agreed that 
the definition as it now stands amply covers all cases. The definition as it 
first stood in the original Bill was too wide and was cut down after prolonged 
discussioli. As regards the point which he raised about the middleman, if 
he sub-lets, he will be treated as a landlord and the sub-tenant beomes a 
tenant, under the definition of tenant. So there .will be no Zacuna. That is 
what we have been advised by the best legal opinion; and I am content to 
accept that advice. 

Mr. Deputy President: The question is: 
"That clause 2 stand part of the Bill." 

The lilOtion was adopted. 

Clause 2 was added to the Bill. 
Clause 3 was added to the Bill. 

• 

Mr. TamizUddin Khan (Dacca. cum Mymensingh, Mnhammadan Rural): 
Sir, I move: 

·'.That in sub·clause (1) of clause 4 of the Bill, the words 'for use as Jl. residence' be 
omitted. " 
'fhis raises a very important point. In the Bill as reported on by the Select 
Committee, a distinction has been made between houses let out to tenants for 
residential purposes and houses let out for commercial and other purposes and 
so far as tenants who take lease for residential purposes are concerned, they 
have ·been allowed to sub-let a part of their premises taken· lease of hut in 
the case of those who take ·for commercial and other purposes no such sub-
letting is pennissible. That is the difference that is made. I do not think 
this is an equitable provision. I do not know why this distinction has been 
made. Probably the impression is that those who take for commercial pur-
poses are all big men. Therefore it is an iniquity on their part if after taking 
lease of certain premises they let out even a. portion of these premises to 
sub-tenants. That is why they are proposed to be penalised under the provi- o 

sions of this Bill. This is a very wrong impression ........ . 
Mr. B. K. Gokbale: It might perhaps cut short th~ discussion if I say that 

I am willing to accept my friend's amendment. 'rhe only suggeRtion I would 
make is that 'let' may be added-'let for use as a residence'. . . 
• Mr. Deputy PreSident: Amendment moved: 

"That in sub· clause (1) of clause 4 of the Bill, the words 'for use all a residence' be 
omitted." .. 

. The amendment of Lala Deshbandhu Gupta seems to be more suitable. 
r would ask him to move his amendment. 

Lala Deshbandhu Gupta: Sir, I move: 
"That in Bu~.cla~e (1) of clause 4 of the Bill, the words 'as a residence' be omitted." 

Mr. Deputy President: Amendment moved: 
"That in sub· clause (1) of clause 4 of the Bill, the words 'as a residence' be omitted ... 

Mr. B. K. Gokhale: I accept Mr. Gupta's amandment. 
Kr. 'l'amimdcUn Khan: In that case, I withdraw my amendment. 
The amendment was, by leave of the Assembly withdrawn . 

• 
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JIr. Deputy Presiden~: In that case, I shall put the second amendment of 

Mr. Gupta to the House. 
The question is: 
"That in sub-elauae (1) of clause 4 of the Bill, the word. ' .. a TNideJlC.' be omitted." 
'fhe motion was adopted. 
KiI8 lIaniben Xara (Nominated ~on-Official): Sir, I move: 
"That part (al of sub-clauae (1) of clause 4 of the Bill be omitted, and the sub8equent 

part.1 be re-Ilumbered accordingly." 
I have got three amendments to this clause and they are all inter depen-

4en.. Under these circumstances, in order to save time, I would requ6B1I you 
~ allow me t.o move all the three at the same time, so that I can speak on 
~ll the three. For voting purposes, if you so desire, the amendments m.v 
be ·put to vote separately. - • 
, JIr •. Deputy Pr8lldent.: Amendment moved: 

"That part (a) of .~b-clauBe (1) of cla.u.e 4 of the Bill be omitted, and the IIBbHquent 
parte be re-num bered accordingly." 

:11* MaDiben ][an: I will now move my second amendmen': 
"That for part (b) of .ub-claUie (1) of claule 4 of the Bill, the following be ~ublt.it.wt.ed, 

namely: 
'the tenant may recover from the lub-tenant an &mOlUlt. equal to the .taadard rent of 

the premiael in proportion to the area h. ocellpiea';" 
lIr. Deputy Preaidlllt.: Amendment moved: 
"That for part (b) of sub-clause (1) of clause 4 of the Bill, the following be lubstituted, 

lIame)y: 
'tbe tenant may recover from the sub-tenant all amount equal to the standard rent of 

the premises in proportion to the area he occupieB';" . . 
I will now ask Mr. Mukut Bihari Lal Bhargava to move hiB amendmenk. 
JIr. Xukut BDlari La! Bharlan (Ajmer-Merwara: General): Sir, I move: 
"That. for part (a) of sub-clause (1) of clause 4 of the Bill, the following be subBtituted, 

lIAlllely : 
'(a) the landlord may inereaae the rent payable by the teuant-

(i) in the Clle of premi!el let for reaidential purpolel by an alllOunt no' exeMd-
. ing 12! per cent. of the .tandard rent of the p&rt lublet; and , 
(ii) ill t·h" cal. of premilieil let for other purpo_ by an amonnt not exceeding 

26 per cent.. of the standard ~nt of th. pari .ublt.t· ... 
My next amendment, which also relates to sub-clause (1), runs t.huB and 

I move it: 
"That for part (b) of lub-claule (1) of clause 4 of the Bill, tbe following be sub~ti

tuted, namely: 
'(b) the tenant may increase the rent payable by the lub-tenant-

(i) in the ca.!e of premise. let. for reaidentia.l purpose. bv an amount not exceed-
ing 25 per cent. of the standard rent of the part lublet; and 

(ii) in tbe caM of premiae. let for other pu1pC?se! by an amount not ex('.edi~ 
50 per cant. of the standard rent of the part lublet'." 

lIr. Deputy President: Amendments moved: 
1. "That for part (al of lub-clan .. (1) of clauie 4 of the Bill. the following be suh.t.itut-ed, 

umeIy: 
'(a) the landlord may incr .. e the rent payable by the tenant-

(i) in ~he ca.le of premi... let for ruidential purpoBeB by an amount not exceed-
. mg 12! per cent. of the standard rent of th. part .ubleto.; and. 

(ii) m the cal. of premiBeI let for otber purpOlelby an amount not exceeding 
25 per cent. of the standard !"fOnt of the part &ublet'" 

2. "That for part (b) of lub-clavle III of claUie 4 of I.he Bill the ·foll . t.ted, namely: ' owmg be lubst.i-

'(b) the tenant may incr ... e the lent payable by the sub-tenant-
(i) in ~he ca.se oJ premisel let for residential purpOBeS bv an amount not d 
.. . mg 25 per cent. of. the standard rent of the part sublet. and exeee -

(11) m the ca .. of preml_ let for other PlllJKlles by :m ~mo\1nt 
SO per cent. of t.h. ltand&rd fent of the _part sublet'." not exceeding 
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}I~()ur lU'nendments are lIOW before the House. 
Does the Honourable Secretary accept any of these amendments'! li tilt' 

House knO\ ... ·s that, it will facilitate the discussion. 
lIr, B. It. Qokh&le: Sir, the whole question is about subletting, and 

whehller we are going to offer any incentive to the landlord and to the tenant 
fUl' subletting or whether we merely insist on the sub-t,enant paying exactly Ii 

p'Jrtion of t,he sta.ndard rent. One set of amendments sUY'" .that ~he sub-t~nant 
shall pay exactly the proportion of the standard rent, WIJIC~ gIves ~10 lD~en- • 
tive to the other parties. The other set of amendments gIVes an lDcentive. 
So, I am prepared to accept Mr. :Mukut. Bihari Lal Rhargava's amendments, 

. but I am not in a position to accept Miss Maniben Kara's amendments. 
Kill Kaniben Kara: Sir, 1 am sorry that the Honourable Member has not 

conceded to accept .the amendments which I have moved. As a matte~ of 
fact, when the original Hill was referred to the Select Committee, it was 
certainly expected that the Bill will undergo a change for the better to the 
extent' of controlling the rent and giving relief to the tenants. J accept that 
as a result of the work of the Select Commit.tee there have been a number of 
changes. Hut I must poillt, out, that a!; far as this clause is concerned, in 
the original Bill there was no such proposal that a tenant may be allowed t-o 
profiteer as a result of his subletting a part. of his house to somebody else. 
It is rather unfortunate that in a Bill of this type, the object of which is 
to oontrol the rent, and after having agreed that a. certain per(lentage of in- • 
crease }Vill be allowed on the basis of 1939, a uackdo!')r mea·rure to increase 
the rent should be brought before the House. In this partIcular clause a 
tenant who is· willing to share his big house with other needy persons, is 
allowed to charge 12i per cent. more for his own self. or, in other wol'!is, 25 
per cent. more from the sub-tenant, and the profit is allowed to be 'divided 
between the landlord and the tenant, who, in this case, happens to be t,he 
landlord. Sir, I do not think it would be proper tq Ilrgue that by putting 1\ 

certain percentage of extra rent,. we will ·be in a position to control black-
marketing or p1J{lTee or any of those irregularities which are existing today as 
a result of sub-tenancy. Because I know that even by fixing this 25 per 
I:p.nt morf'. for sub-tenancy-, if he does not want to sub-let his house without. 
taking his pugree he rertaillly is not going to do so. With regard to checking 
of Balami or pugree money, certainly it is not going to be checked as a result 
of your allowing thE' tenant to charge 25 per cent more rent. J can under-
stand, I can even appreciate and I would even accept· the position if I was 
coDvinoed that by charging a sub-tenant 25 per cent. more we will be able t.c 
drive out corruption or 8alami or pugTee as far as sub-tenancy is concerned. Rut 
unfortunately that will 110t be the case. A tenant will not go out of his way 
simply ¥> share his premises with the other tenant simply -because you have 

• put down a clause entitling him to charge 25 per cent more. I would expect 
that while at least legislating a Bill of this nature, let us not allow any pro-
fiteering after fixing a certain percentage of increment in the rent. It amount8 
to profiteering by the tenant and also by backdoor methods allowing the 
landlord to have more rent. 

Mr, Deputy PresIdent: I propose sitting till the House is able to finish 
clause 4. I am informing this Rouse about this decision of mine so that the 
speeches JVay be regulated. 

KII8 Kanib8IIl Kara: Though I have been a party to the Select CommHtee 
a.nd though I have put in Q Minut.e of Dissent, t.his is the first time I am 
speaking on the Bill. • 

JIr, Depllty PreatdeIl\: I do not object to the Honourable Member proceed-
ing with her speech. I am only informing her what I propose to do. • 
. En J[anlben Kara: Sir, by granting 25 per cent more on standard rent 
Jf .1 was convinced tbat t?a~ 'Would put nn end to aU 8alami or pugree, as j 
saId before, I would> be w111mg to accept t·he clause as it stands. Even no,,- if 
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ll.\iiS8 ~llUliben Kara.] , , . 
\.he .tionouraole .iVJ.ember in charge of the Blll ;111 prepared to oonVlDOO me to 
th&1i eaecli, J wou1<i De preparel.l t.o accept. h1¥ ilu~"'I:mon, 1 JtOowwlIn It. 
uannot; be done, 'J:De D1~n WDO 18 /Ureauy occupy lUg will cont.mue tilere and 
we uo 110(, .KUOW ,\ut:~uer J.le WUl De lIO .. ", .. \. tlllUUt\li HOli liO Uluulge III IJ14!iir6·6. 
Under these condlt.lons when we afe not In a posllilon t.o dflve out tone evl1 of 
Ha/,Uoml 1 no nOli see any reasou wuy OJ' .. ueD ,eg.Sl!UiIOU \\e ShOUld tlncuurage 
pront.tl~r1Dg oy 8 t.cuanli and wus Dtllp line landlo,'d oy t.he bac.b:door. 1 wOIl~d 
t,herelore appeal to tine .honourable .I.VJ.ember and also to the ~V1emtJers ot !ibis 
House to accept. t.OlS amendment so that we do not legislate for more mcrease 
ill r~t and we do not encourage profiteering by tenants at the expense ot sub-
tenl¥Dts. . 

~dit. .uku~ Bihari x.1 B&1aflava: Sir, the object of 1ll0Ying thiS amend-
ment is thIS. Ulause 4t1), as it stands contines the .applicabliity of su:b-
lettuig to residential prenuses only .. My amendm~nt alID!> ~t e~tend1Dg Its 
,,;cope to such premises whIch are bemg sub-let for non-resldent,lal p~rposes.· 
In keeping witn the general scheme of the illll, I have proposed that m cases 
of sub-lettimg in so lar as residential premises are concerned, sub-clause (1) 
of clause 4 proposes that a tenant may charge 25 per cent, and half of. it may 
be divided between the landlord and the tenant. So far as commerc181 pre-
mises or non-residential F'remises are concerned, my amendment proposes that 
the tenant may charge 5U per cent over Bnd above the standard rent and that 
50 per cent may be divided between the landlord Bnd the tenant to the extent 

< of half and half. Therefore, so far as my -amendment is concerned it aims. 
at extending the" scope of sub-clause (1) (a) of clause 4, to non-residential' 
premises, 1:)0 far as the amendment of Miss Kara is concerned~ it aims at 
deletion of this part because it has been argued that it aims at profiteering . 
.My submission is that the argument is wholly misplaced because if you recog-
niRe by means of this Bill that it will be permissible for the tenant to Ciub-
let the premises 'at a certain rate, then it does not amount to profiteering at· 
all, it means defining of stllndard . rent so far as sub-letting of premises is 
eoncerned. In fact analogous provisions did not exist in the previous ordinances 
-neither in the Ajmer-Merwara !lent Control nor in the Delhi Ordinance 25 
of 1944. So far as Ajmer-Merwara is concerned, this problem of ,;ub-Iettmg 
uoes not exist. So far as the Bill is concerned, its one aim is to fix rent for 
t,he premises and fact!> - as they stand cannot be ignored by any legisla.tion 
when maki<.lg a particular enactment. We tind that a number of premises 
have been sub-let and. the tenants are actually charging considerably higher' 
amounts of rent tban they are paying to the landlord. Secondly when . we 
recognise sub-letting, it becomes our duty as legislators to define as to 'what 
will be the standard rent chargeable for sub-letting by a tenant and that' the 
benefit of it should go not only to the tenant but also to the landlord hecause 
crdinarily it is not J'Cnnissible for any tenant to sub-let the premises without 
.11)e consent of the landlord. Wh.en we recognise sub-letting without thE1 'con-
;,:ent of the landlord, then it is our paramount duty to lay down the principle 
and there is nothing strange if we prescribe that the amount charged' will he 
divided between the landlord and the tenant half and half, giving the. advan-
tage to both. I do not wish to take any more time of the House. I commend 
my amendments to the House. .' . 

. IIr. B. X. Gokhale: Sir, there is just one point. J think my R'Onourable' 
friend ~iss ~aniben Kara is labouring under a misapprehenSIon when she 
think!> ~e are out to help profiteering. There is no questi?n of encouraging 
profiteerm~ The. tenant may haye already taken salamI or pugreB. (3ut 
"'here he IS chargmg 100 per cent or 200 per cent extra over and abov.e the 
standard rent of the part sub-let, we are now toryingto reduce the rent' o{the 
f.ub-teuBnt and limit it to 25 per cent or 50 per cent as the c~Se m~, ~ 
Thi<l is wholly in the interellt of the sub-t-enant. .' . ~ 
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lIr. Depu\y Prtaideat: The question is: 
"That part (a) of lub-c1auae (1) of cl&uae 4 of the Bill be omiited, and the 61lblequeBt 

part& be re-numbered accordingly." • : 

'l'ht:" motion was negatived, 
MI. Deputy Prei8d8D.t: The question is: 
"That for part (b) of sub-clause (1) of clause 4 of the Bill, the following be Bllb8ti~lIted, . 

aa.lBely : . I h .... t f • 'the tenant may recover from the Bub-tenant an amoUD~ equa t<; t e staD ... ar... rea 0 
the premises in proportiun to the area he occupies';" • 

The motion was negatived, 
)[r Deputy President: The question is: 
"That for part (al ~f Bub-clause (1) of clau_e 4.of the Bill, tile following be substituted, 

aamely: 
'(a) the landlord may increase t,he rent. payable by the tenant- • 

(il in the case of premises let for residential purposes by an amount not exceed-
ing 12i per cent, of the Btendard rent of the part. sublet; and 

(li) in' the case of premises let for other purposes by an amount not exceeding 
25 per cent. of the standard rent of the part toublet'," 

The motion was adopted. . 
Mr. Deputy PreSident: The' question is: 
"That fOl' part (b) of sub-clause (1) of c1au@e 4 d t.h-l Bill, ·the following be lubsti-

tilted, namely: _ 
'(b) the tenant may incl'e~se the reo\; par.ble_ by the Bub-teliant- , 

(i) in the case of premises let for residential purposes bv an amoUth not exceed-
ing 25 per cent of the stan.iard rent of the 'part sUblet; anel 

(ii) in tile cast. of premises let for other purposes bv a~ "amount not exceeding 
51) per .~ent of the standard rent of the part sublet, 

'fhe motion was adopted. 
Kiss Kaniben Kara: Sir, I mOTe; 
. 'That. in sub-clause (2) of clause 4 of the Bill, the words 'whether before or' be omitted." 
This sub-clause .says:. 

"Where the l&lldlord has at any time whether before or after the commencement of thia 
Act incurred expenditure on any improvement or structural alteration of the premises not 
being expenditure on decoration or normal repaiti, and the cost of that improvement or 
-structural alteration has not heen taken inw account in dqkrmining the &t,aDdal'd. rent of the . 
}lremises, he may increase the rent per year by en amount not exceeding six and one-quarter 
per cent. of such COBt. ... 

If rent was increased at the time the expenditure was incurred the lanci-
5 P.M. lord was entitled to do so because even under the Rent Control 

Order there was nothing to prevent it. But by having the words 
"whether before or" at every stage we are. only helping them to dia out the 
past. It is possible that repairs were made four or six years back; °should we 
allow th~ landlord to dig up the past now by passing this law? These words 

• occur everywhere; for instance, in clausf' 9 where the question of eviction 
comes in the8':: wordt; are there. 1 therefore submit that while for all other 
purposes we want to apply this Bill to the future, in this case we should not 
allow it to affect the past. In order to avoid any unpleasantness between 
t.he lanrllord and the tenant and to avoid digging up things which happened 
~ong ago, ,I ~ubmit th~t this harmless am~ndment should be accepted. It 
lS not a b1g 1ssue and 1t makes no substantial cha.nge in the Bill. I am sure 
the landloI'tis would not be so charitable as not to charge the tenants fo1' 
repairs or for the additional expenditure incurred, And therefore I appeal toO 
the Honourable Member in charge to accept the amendment. 

lIr. Deputy President: Amendment moved: 
"That in sub-clause (2) of clause 4 of t.he BIll, the word. 'wbethel' before 01"' be omitted." 
111". B. K: Go~': Sir, I am sorry I cannot accept this amendment,· 

There 1i no d1fference between myself nnd my Honourable triend on queCJtions 
• 

• 
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of princil>le. BIle is perfectly willing to accept that where a bndlord effl'"cts 
an improvement, he should get extra rent. About the past, there cannot be 
many such cases. The l~ndlords must have already got extra rent; and it il 
specifically provided that, in such cases, no further increase will be allowed. 
Now that leaves a very few cases which may have happened in the last three 
or four months where the landlord has effected improvements and has not j)'et 
added anything to the rent. .Should we deny him the benefit of these improve-

, ments because he had no time or opportunity, to add to the rent? I do not 
think that would be at all fair. With regard to things thl!-t happened iu the 
past ~d which my Honourable friend is afraid may be raked up, I do not think 
there(will be any possibility of raking up the past. It will be very difficult for the 
landlord in such cases to prove that iDlpronment.s effected say four years ago 
we~ Mt t;aken into account and that he had slept over it. So I ffOel tha. 
the clause as it stands is perfectly fair and I cannot accept the amendment. 

Mr, Deputy President: The questiou is: . ' 
"That in Bub·clause (2) of clause 4 of .the Bill, the 'Words 'wbether loefore or' be omitt~d." 
The motion was negatived. 
Mr, Deputy President: The question is: 
"That clause 4 a~ amende'.l, ,and part of the Hill." 
The motion was adopted .. 
Clause 4 as amended, was added to the Bill. 
The Assemb,ly then adjourned till Eleven of the Clock on Friday, the 21Ml 

MM~Wft. .' 
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